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CORRIGENDA 

Thirteenth Report of the Public Accounts Committee on 
the Appropriation Accounts (Posts and Telegraphs) 
and (Railways), 1951 -52 and 1952-53 -Val. II- 

Appendices 

Pagc (i)-Contents-Appendix IV, line 4: for 'liqu~dnted' reud 'liquidate'. 
Pagc 1-Appendix I ,  col. 5, line 3 : for '--1,?13,53,132' read '+ 1,53.53,132'. 
Page ?-Heading of col. 1: for 'Numbers of Grant, or Appropriation' read 

Number and Namc of Grant or Appmpnat~on'. 
Page 9 col. 4, line 4: for '4,03,058' read '--4,03,058'. 
Page 14--Appendix 111, para 1, line 7: for 'they had since left the Depart- 

ment's. . . . . . . .explanation' read 'they had since left the Depart- 
ment.. . . . . . . .Is explanation'. 

Page 17, para 6, sub-para ( c ) ,  line k for ' (See Forin) '  read ' (Sec Aitnexure) '. 
Page 18, line 6 :  for 'with the due caution' read 'with due caution'. 
Page ?O, Annexure, col. 2, item l ( c ) .  line 3: for 'mpregnation' read 

impregnation'. 
Page 27, line 5 from bottom: after (7 ) ,  !or 'Deputy Director-General, Posts 

and Telegraphs is  the Chairman of the Board' w a d  'Deputy Director- 
General (Telegraphs, P .  & T.). The Di,rector-General, Posts and 
Telegraphs is the Chairman of the Board. 

Page 32, para 3: Delete first two lines of the table under this para. 
Page 33, para 5, line 8: for 'Stascs and Manufactures' read 'Stores and 

Manufacture'. 
Pagc 34, line 6 from bottom: for 'o c3c Furni tux~ '  read 'Office Furniture'. 
Page 36, linc 4 from bottom: for .5 43,94' read '5,43,945'. 
Page 37, para 2, pcnultimatc l i n ~ : ,  for '177:17' rend '177.17'; and 111 the last 

line: after 'supplementary tnsert 'grant'. 
Page 38, para 1, line 4: for 'Hs.177:'iCI Iakhs' read 'Rs. 177.70 lakhs' and in 

para 3, line 11: for 'prepared' read 'prepare'. 
Page 43, sub-para ( f  ) ,  line 2: for '105,08' read '105.08'; and In last h e :  for 

'The: 13th Nuu, 1555' r ~ ) a d  'The 13th May, 1955'. 
Page 60, last line of SUBJECT: for 'Outstadmg' read 'Outstandihg'. 
Page 76, line 9 from bottom: for 'detcritnental' read 'detrimental'. 
Page 80-Tnble I col. I, itcn; ( i v ) ,  line 3: for '00s' read 'ooos' and delctc 

footnote marked '* & i s  reference'. 
Page 83. item 5 ( n ) ,  line 3 from bottom; for '6' read '64'. 
Page 84, item 4 ( i i i ) ,  last col.: against 'Mail or Esprcss' 111st.r't '24.6'; and 

against 4 (iv ) : Jor '9,708' reud '978'. 
Page 85-Table I1 ( b , ,  item 4t iv)  last co!.: for '9,79' wad '9.79'. 
Pagc 88-Tablc 11, item (31, last col.: trg<lirlst 'Goods traffic' d d e t e  '1983'. 
Page 99, para 2, line 6 of Extract: for 'PAS. '  read 'P.A.C.' , 
Page 100, linc 4: for 'Oustanding' read 'Outstanding'. 
Page 102, line 5: for 'the Otustandlng' rtlad 'Outstanding'. 
Page 103, footnote marked*: after '(Vol. I-' itucrt 'Report)'. 
Page 104, line 4: for 'raise' read 'rise'. 

0 

Page 108, line 18: for 'less' read 'lo& 



Page 115, line 3: for 'for.wording' reud,'forwarding'; and in. line 4: for. 'would 
be seen by the Fmancial Com- substztute 'for then observat~ons on 
the work'. 

Page 117, para 3-Table, item 1, last cql.: for '273.2' read '273.25'; and against 
item 2: for '194.315' read '194.31 . 
Table, col. 4, agalnst Item .No. 8: for '7.64' read '37.64'. 

Page ?20, para 3, line 11: for 'item' read 'items': and line 13: for 'these' read 
those'. 

Page 12l,,Table, col  I, item (b):  for 'Excess over Eatimte' read 'Excess over 
Estimate'. 

Page 124, Annexure 31, Heading: for 'Estim' read 'Estimate'. 
Page 125, Annexure 111 col. I, (S. No.) : insert '5' between '4' and '6' 
Page 127, sub-para (a) ,  line 8: for 'connected, vouchers', read 'connected 

vouchers, ; and in sub-para (b) ,  line 6: for 'Government' read 'Gov- 
ernments'. 

Page 128, Heading: for 'Stalemnt' read 'Statement'. 
Page 130, Staternat,  item (11) last col.: for '1,9,17,989' read '1,49,17,D89'. 
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I. Statement comparing Iixpendirurc with Grants for 1951-52 
and 1952-53 relating to Tosts  and Tclegraphsi and (Rail- 
ways) . 

I A .  Statement showing the excesses over voted grants for 1951-52 
and r g p y 3  relating to ,I'osts and 'I'elcgraphs) and (Rail- 
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11. N o ~ c  from the h h i s t r y  of' W. H .  (L. S. on para 31 ~ ) f  the Audit 
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through Supply Department . 

111. Note from the Minis~ry of W. ti. b. S. on para 31 t j f '  the Audit 
Report Posts 8( 'Telegraphs !. 1954 regard~ng I'urchase 
through Supply 1)cpartmcnt . , , 

I .  h i i t r  of' (;ommunicarions P. & 'I'. . Memorandum 
No. H-2--2 (fr dated the 15th April, 1955 on  para 26 LJ of the 
Audit Kcpcirr , P. K. 'I'.:, 195-4 regarding unusual method\ 
d o p t c d  hy ~ h c  tisccutive to liquidated saving under capital 

\'. hhnistry of ~:ommuniwtions 1'. Ei '1'. Memorandum So.  N.4- 
J-~cr 5 j datcd the - th  January. 1955 stating action taken on item 
S o .  I i r f  thc Statenlent of thc Out<tanding Rec'ornmcndation\* 

VI I .  hhnistry , ) I '  t:~nanc,c (:cr~nn~un~cat~clris Alcn1~lran~f~1ni S o .  
U, 2--23 53-I'art l dutcd rhc 15th June. 1 ~ 5 . 4  regdriling 
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XI I. hiinistry of Comn~unicatior~s 1'. & . I + , )  hlernoranduni So. 
NA. 42-129 53 dated thc j l s t  Xltry, 1 p 5  on Para 23 t ) f  
the Audit Kcpor~ P. rY. T.), 1954 regardin); delay in disposal 
ol' S u r p l i ~ ~  S t o r c ~  . 
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XIII .  Ministry of' Communicatibns (1'. & T.) Memorandum No. 
NA-29-4.'53 datcd tire 2Sth April, 1955 on Para 26 (6) 
of the Audit Rcptrrt (P.,& 'I':), 1953 regording dismantlement 
of ahgnments in an Englnecrmg Dlvision . 

XIV. Ministry of Communicstions t 1'. 6: T.) hlernorandum No. 
STA-98-10 5043. SEA datcd tlic 20th April, 1955 on 
Para. 42 ,a) 01' the Audir Kcport (P. R. T.), 1954 regarding 
Aliporc I'elegraphs Storcs Ciisc 

XIr. Ministry of Communicatltrns (1. & 7 .  Mcmc)randum No. 
TE. 28-52 49 13. dated thc 15th April, 1954 regarding 
item N I ~ .  2 of the Statcnlcnl of Outstanding Kecommenda- 
tions* 

);\:I. hiinistry id  l ~ m n i u n i ~ a t i o n a  I & I .  Mcniurandum No. 
R. 27-14. 54 Jatcd rhc 1st 1;ebruary. 1955 stating actlon 
taken on Itern No. - 01' thc Statcmcnt of Outstanding Re- 
commendations* 

);\'I]. Atinistry of C~omrnun~cationa 1 '  . 1 hternt~randurn Sir. 
K.4-29-18 53 dated rhc q t h  April. 1955. statins 
s c u m  takcn on itcrn No. ro of the Outstanding Re- 
commcnciations* 

SS. Aicm(~raniiurn rcpardmg the mnnut'act~~sr of i ~ ~ c o ~ n i ~ t i r c ~  
and Ihilers h y  thc Tara linginccring and I.oco1notivr 
Company 1.111. 

S S I I I .  McmoranJ~rrn crating action tskcn on itcrn No. 49 of the 
S~atcmcnt (IS Outstanding Uccornrncndarron\* 

SXV. !G,rc rcgariiinp Item NII .  ?:a, of' ttic Statement t ~ f  (htst:irid- 
ing Kecommcndations* 

XXVI. (-opy 01 the "t41nktry of I<ail\vay\ Railway Ui~arcl, Mc~noranJu~n  
. No. 077-'r'(;'I'l. H 54 dated the zznd 0ctt)hcr. 1954 t i r  thc 

(iancral .\lanagcr~, Southcrn and Eastcrn Kailway~ regarding 
item So. 35 of' the Staterncnr 01' rhc Outstandjng Kcco~nrncn- 
dations* 

XXVII. Copy of the Mrnistry of  Kailwavs 'Knihvay Hoard8 1,ctter N ~ I .  
54-13 'C;,-249X,':~' dated the 24th Dcccmber. 1954, to all 
ndian h l w a  s regarding ircrn No. 36( I !  of the Statcmcnt $ the ~ u t s ~ a n c ~ n g  Rccomrnendations* I *  

XXVIIT. ( i )py of the Ministry of  Railway\ , Kailway Hoard) I.cttcr No. 
54-H-zqgX (Para 23) dated ~ h c  29th October, 1954 to all 
Kailway Mrninistrations regarding item No. 37 of the 

v Statement of the Outstandine Rccommcndatione* 
8 



iii 

XXIX. Copy of the Ministry of  Railways (Railway Board) letter No. 
Es2PU2-4 dated 14th Dccemher,rg53 to the General Managers, 
All Indian Railways regarding item No. ~ ' i  :i) of the State- 
ment o f  thc Outstanding Re:ommendatlo 1.;' . 

XXX. Memorandum st:~ting action takcn on item No. 3R ' , i )  of the 
Statement of tlic Outstanding Kccommendations* 

XXXI. Memorandum stating action taken on item No. 40 of the State- 
ment of Outstanding Kccommcndations* . 

XXXII. Nute stat in^ action taken on item No, 41 o: thc Statement o f  
Outstanding Rccommcndations* , 

XXXIII. Memorandum stating action taken on ~ t e m  No. 44 of the 
Statcmcnt uf Outstanding Recommendations* 

XXXIV. Mcmorandum stating action takcn on ltcm No. 46 of the Smte- 
mcnt of the Outstanding Keconirnen~larions* . 

XXXV. Note on the 1:inancial Rc~lllts o f  the working of Indian Railways 
during 1953-54 

XXXVI. Mcmorandum on thc progrcss made in thc clearance: of expendi- 
ture held under obicction as shown in .4nnexure ' A' to the 
Appropriation Accounts ij1' Railways in India, 1951-52 Parr 
11-Dctailcd Appropriation .4ccount\ 

XXXVII. .\lcmor.~n,iuni on the pr<)cre.;s made in thc clearance of the 
O ~ ~ t s ~ a n d i n g  halance.; ~ ~ r l ~ i v  suspense reptrt in the Appropria- 
tion .4ccnunrs ~ ) f  Railways in India, rgf;r-i;2 Part 11-Detailed 
Appropriation .\ccwtlts . 



Expenditure Expenditure 
compared with compared with 

Number and Name of Grant or Appropriation Original Grant Final Grant Original Grant Final Grant 
or 11 r Expenditure or or 

Appropriation Appropriation A propriation Appropriation Row + More + 
Less - Less - 

Rs. Rs. Rs. Rs. 

POSTS & TELEGRAPHS IMPARTMENT 

A-Expenditure met from Revenue- 
5-Indian Posts and Telegra hs Department 

chmJ . . . 
Voted . 

B.-Expenditure met from Capital . 
c)3--CPpiul outlay on Indian P. (G T. 1)ep.rtment 

(Outside the Revenue Accounts) 
Votcd . 

9421ndian Posts and Telegraphrr-- 
Stores suspenw (outside the Revenue Accwn t s  j 

Voted . 

Total Expenditure met from Capital. 
Voted . 

Total Posts and Telegraph5 . . . . 
1 Charged . . 

Total . 
]Voted . 

----- - 



-- 
Rs. Rs. Rs. Rs. Rs. 

RAILWAYS 
Am-Expcnditurc met from Rcvcnuc- 

1-Revmue-Railway Board. 
3 0 . 9 0 , O ~  30,26,020 -63.980 -63,980 Voted . . . . .  3 0 . 9 0 , ~  

-2-Ret~nuc--~~dit  
* Voted . 30.Rq.ooo 31,42PW 29390,734 -93,266 -ZI .5 1 ~ 2 6 ~  . . . .  

3-Revcnub 
.Uiscelheous Expenditure : -. 52 ' 52 r+S2 Char~cd . . . .  - 

Vote8 . 77.84.000 77.84WO 39.73.575 -38,lO:4z5 --38,ro,425 
4-Revenue Working Expensc5: N 

Administration- 
Voted . . . . .  24.23.71,ooo 24,95,2&ooo 24.62.16.472 ' 31 .4~472  -33,rry528 

5-Revenue- 
Working Expenses- 

Repair% and ,Main tcnmcc- 
59.73.49,- 6~.57,6g,O00 62.56.78.68 '~2783,29658 -90,342 Voted!.  . 

4-Reoenuc- 
Wor)u'np Expmscs Operating staff 

, . . . 38.36.16.000 39.81,72.000 38~93939.3'~ +57,23,3@ -88,32,682 Voted . 
7-Revenue- 

Working Expenses-- 
%tion (Fuel): 

~o.~~,:o,ooo 31 .S5 .08 .m 30.99.94'954 -+ 44.74.954 -85.13.046 VctccJ . . - 
8-Rcvenue-Working Expen s c c  

OpcrPtion other than Staff and Fuel 
yacd . . . . . 12.67.04,mo 14 .23 .15 ,o~  14,40,?8,954 +Ir73,24854 +1748,9$4 



9-Revenue-Miscellanmut Expence+- 
Voted 

gA-Revenue Working Expenwc-Lahnur Welfare 
Voted . . . 

lo--Revenue- 
Paymentc to Indian State< and (:cvnpanics- 

Voted . . . . . 
I I -Revenue-Working Expen.irs- 

Appropriation to Depreciations Reserve Fund-: 
Voted . . . . 

I~A-Open Line Work<-- 
Revenue-Labur Welfare 

Voted . . . 
I 2B-Opm Line Works-Revcnuc- 

Other than Lahour Welfare- 
Voted . 

I 3-Appropriatinn to Develnpmcnt Fund- 
Voted . 

14-Apprnpriatir~n to Revenue Rescrrc Frlnd- 
Voted 

2&~evenue-l~ividcnd payable 10 (iencral Rc- 
venues-- 

Vmed . 

Total Ilxpcnditure mrt from Revenue 

R.-Expenditure met from Capi~al- 
15-Xonarruction of New 1,incs- 

I Voted . 



- 
Rs. 

-- 
Rs. Rs. Rs . Rs. 

~6-Opcn Line Works 
Additions- 

Voted . 
17-Open Line Wurks- 

Rcplaccrnents- 
Voted . 

IeCapi ta l  outlay on Vizagapatrm &tt-' 
Voted . . 

Total Exprnditure met from Capital . 
Voted . 

C.-Disburwmcnt under P. Ikpcmits and Advances- 
(17 Railway Rcvenuc Reserve Fund- 
14-A-Withdrawal from Revenuc Reserve Fund- 

Voted 
iii) Depm<atiuns Reserve F ~ A -  ' 
1 r-Constmaion of New L.~IKS . 
17--Opcn Line Works- 

Voted 

Total Expenditure met from Lkprcciation Resent 
Fund- 

-i'otetA . 

(iii) Development Fund- 
]&-Open Line Works-- 

Dcdopmcnt Fund 

Grand Total Railways . . 



Expenditure Expenditure 
compared with compared with 

Original Grant Final Grant Original Grant F i l  Grant 
Number and name of Grant or Appropriation or or Expenditure or or 

Appropriation Appropriation Appropriation Appropriation 
More - More - 
Less - Lcss - 

0 I 2 3 4 5 6 

POSTS & TELEGRAPHS DEPARTMENT 
A-Expenditure met from Revenuc- 

&Indian Posts and Telegraphs 1)cpartmcnt- 
Charged . 
Voted . 

B-Expenditure met from Capiral- 
lop-Capital outlay on Indian Posrs and Telegraphs 

Depmment (outside the Revenuc Accounts) 
Voted . 

0 

Total Po3ts and Telegrnphz . 

Us. Rs. Rs. Rs. 



Details of Reco~en'es - . - -- .. .. . - 

Numhcr and Name of Grant or Appropriation 

A , - l~spcndi t~~rc  met from Revenue 
6-Indian Posts and 'I'elcgraphs L>epsrtmcnt 

(z'/wgtd . . . .  . . . . 2,08,744. 
Voted . . . . . . . . . . 3,63,06,s31 

B.-Expenditure met from Capital 
105- Capital outlay on Indian 1'0st~ and I'clcgraphs lkpartmcnt ,outside 

Lhe Revenuc .4cc'oun th ' .  

Voted . . 3,03.Z5.3yg 



I I .  S t s t m n r  c o t n p a r i , ~ ~  Fxpenlirrtre with Granrr  far the year rg~z-_~3--conrl. 

Numbers of Grant or Appropriation 

RAILWAYS 
A-Roenur Ex~enditurc met from Confolidiltcd Fund- 

I - ~ e v e n u e ~ ~ a i l w a ~  Board 
Voted . 

2-Revenue-Audit- 
Voted . . . 

3-Revenue-Miuellanew Expcndlrurc-- 
Cliarecd . . 

- Voted . 
q-Rcvcnue-Working Expen\cc- 

Repairs and Maintenance . . 
Vored . 

6-Revenue-- Workmg Expe~~\es  Operating staff- 
Vor cd 

7-Revenue-Working Expenses ()perati;m ; 1:kl -- 
Voted . 

8 Revenue-Workinn l<xnenses- 
Operation other thin ~ i r f f  and 1;ucl- 

Vored . 
+Revenue-Working I<xpeti~cc-- 

a Misallnnco~u~ Iixoenw\- 

Original Grant 
o r  

Appropriation 

Final Grant 
or 

Appropriation 

Expenditure 
compared with 
Original Grant 

Expend iturc or 
Appropriation 

More 
Lcss- 

Expenditure 
compared with 
Final Grant 

or 
Appropriation 

More ' 
Less- 
- - 

6 

Rc. Rs. 



R3. Rs. 
9A-Rmnuc-Working Expenses-Labour Welfare- 

Voted- . 3,896 1 W J  4*zI44,000 
I+-Revenue-Payments to Indian States and Com- 

panaes- 
Voted . . . 37,b.oOo 37960,000 

I I-Revenue-Working Expenses- 
Appropriation to Depreciation Fund- 

Voted . ~o.~,~.Ooo ?0,00,%,oOc 
* IIA--Open Line Works- - Rcrrcnuc-Labour Welfare- 

Voted . . . .  I ,44,98.ooo I .44.98&00 
12B--Open Line Works-Revenue- 

Other than Labour Welfare 
Voted . 4.12.78,ooo 4.12.7%000 

I 3 -Appropriation to Development Fund- 
Voted . 1z.00~ 0,000 I ~ . o o . ~ . ~ ~  

14-Appropriation to Revenue Rcscrvc Fund- 
Voted . . . I I ,4:.07.000 I 147.07,OOO 

ac-Revenu4iv id tnd-  
Payable to  General Revenues . 

Votcd . 3 4 ~ ~ 6 , 0 0 0  34d 1,3&000 

Total Revenue Expenditure met from Consolidated 
Fund . . . 2,84.88,62,000 2,88,29,48,000 r c i r g c d  ' . . . . 

Total . 
I V o t c d  . ~ , 8 4 , 8 8 , 6 t , ~  2,88,2g,#3,000 

B.-Gpital expenditure met from Cokol idak i  ~ b n d -  
15--(lmsuucticm of New Lincs- 

votcd . 48797.- 73 997 9- 
16--Ope0 Line Works-- 

Additions- 
Voted . 13,37994,000 13237~94,000 
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I tern Nnnc ,of Cirmt 1311i1l Cirailt Actual lsxccss 
No. % bixpcnditurc 

Ks. Us. Ks. 
I 8-Kevcnue- 

Working Expcnscs- 
Operatiun ();her than stafl . I ~ , Z ~ , I ~ . O O O  14.10,2H,95~ 

6 16-Open I m e  Works- 
.4dd11 low 1y.~o.01.003 20.y3.1-.10j 1.10.16.104 - 

- 
Item Namc of Appriyriat~~m Final A c ~ ~ i a l  Iixcess 
Yo. Appr opriation Ikprndrturc 

- - 
Kc. Ks. Ka. 

I 3-Kcvrnuc- 

--- 
Narnc of Grant 17inal (irant Actual Kxccns 

Expediture 

H.-Expenditure met from (&pita1 
109--Capital outlay or lndinn I).&'I'. g,1o,z3,oca y,.rz,h1,333 62,38,333 

lhptt  (outside the Revenue 
Accounts). 

-..- - . - --- ----A 

c 



Statemerzt showing the excess oocr Charged Appropriations 
I ~ ~ ~ - ~ ~ - P o s T s  AND ' I ~ . P G K A P ~ I S  I)BPARTMENT 

-- - 
Name of Grant Final Actual Excess 

Appropriation Expenditure 

--- - 
Rs. Rs. Rs. 

A.-Hxpcnditure met from Revenue 
%.-Indian Postz and Telegraph\ 1):- [ . ~ D . S Y , C ) ~ ~  1 . ~ 2 . Y Y . 3 ' i  2.30.075 

partment. 

l t cn i  S~trnr t r f  (;rant Final Grant .drcrual l ixces~ 
No. Espenditure 



APPENDIX 11 
MINISTRY OF WORKS, HOUSING& SUPPLY 

Note on Para 31 of Audit Report (P. T.), 1954 re: Purchase through S ~ r p p b  
Department 

Points 

(i) Who is the Officer in the DGS&D 
responsible for giving wrong inforrna- 
tion to the Audit that the officials at 
fault in this case 'had left Government 
service' ? What action has been or is 
proposed to be t a k n  against him for 
making this wrong statement of facts ? 

(ii) Wherc is the Assistant Director 
who dealt or was to deal with this case 
employed at present ? 

( i 4  When he left the Directorate to 
whom did the above officer hand over 
charge ! While handing over charge 
did he include this outs.Unding indent 
for the supply of materlal to the P&'I' 
Department in the list of points 
handed over by him to his succesfior r̂ 

It would appear from the notings on the 
file that there has been ,sc?me confusion in 

this matter. The orlg~nal report (by 
Shri .................., Assistant Director and 
counter-signed by the Deputy Director 
Shri and Director of Supplies 
Shri )that "this Assistant 
Director has also since left the Department 
Sec. S. N. I, is not aware of' the whcre- 
abouts of' the Assistant . . . . . . . . . . . . . . . . '  
was paraphrased in this succeeding note, 

. . . . . . . . . . . .  hv  Shr i . .  , Section Officer into 
"horh the dealing Assistant and the dealing 
officer who are responsible for the mis- 
placement of thc relevant extract have since 
left the Department" and finally was turned 
hy the )r of Adminisrra n and SO- 
ordination . . . . . . . . . . . . . . . . . . . . . . . .  mro 
"the persons responsihlc for thc loss 01' 
thc extract ti:., Shri . the Assis- 
tant and Shri . A s i s a n t  Dircc- 
tor of Supplies have both since left Govern- 
ment service." h i  appears to he a 
slip for which the explanation of the officer 
is bcinp called Further action will h e  
taken on receipt of his reply. Thc Minis- 
try very much regret that tllc crror should 
haw been repeated in their report to the 
audit also, Appropriate instructions arc 
being issued to all concerned to ensure that 
such reports are carefully checked up and 
vcrified hcfore replies are sent to Audit. 

Thc Assistant Director who was to deal with 
[his case was Shri . He proceeded 
on leave from 6th June, 1949 and resipn- 
ed from C,overnmcrit servicc during Icnve- 
for domcstic reasons. As tkr as w e  are 
aware he is not in (iovcrnmcnt scrvice 
We do not knnw whcther hc is employed 
and if so whcre. 

Shri.  . . . . . . . . . .  .went un Icavc suddenly due 
to his wifc's illness with cffect from the 
6th June in anti 'pation of' Government 
sanction. l le  dicynot thcreforc hand over 
charge direct11 to any othcr officer. No 
successor was appointed in June, 1949. 

. . . . . . . . . . . .  The Deputy Director, Shri 
was dealing with the work of this section 
direct in addition to hirc normal duties till . . . . . .  the new Assistant Director, Shr i . .  

tcwk over at the end of July, . . . . . . . . . . . . . .  



(iv) When did it come to the notice of 
the Deputy Director or other higher 
authorities in the DGS & D that the 
delay in this case had resulted in extra 
expenditure to the Exchequer and did 
he take any immediate action against 
the officials at fault ? 

(v) Was this item included in the out- 
standing list of indents at any stage, 
If so what action was taken to speed 
up its disposal ? 

On 26-9-1949. No action was taken against 
any official at that time. 

The weekly omtrol statanent of pending 
indents merely gives the total number in 
regard to all outstanding indent itanr 
without indicating specific details of indi- 
vidual cases. 
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APPENDIX I11 
MINISTRY OF WORKS, HOUSING AND SUPPLY 

Note in continuation of the one *forwarded with this Ministry's 0. M. 
No. Budget-5(10)/53, dated the 9th February, 1955, as desired in 
Lok Sabha Secretariat 0. M. No. 150(2)-FC/55, dated the 24th 
February, 1955, on the subject of taking aotion against officeks 
resposible for giving wrong information to Audit. 

SUBJECT: -Public Accounts Committee--Consideration. of para. 31 of 
the A.adit Report (Posts and Telegraphs), 1954. 

As stated in the reply to point (i) pf the questions raised by the 
Public Accounts Committee it appeared that ..... . the then Director 
of Administration and Co-ordination in the Directorate General of 
Supplies and Disposals had mentioned in the note to Audit that both 
the Assistant and the Assistant Director had 'since left Government 
service' although in the previous notes on the file it had 'been said 
that they had 'since left the Department's.. . . ..explanation was called 
and has since been received and considered. 

2. The position is that as Director of Administration and Co-ordi- 
nation i r ~  the Directorate General of Supplies and Disposals, had 
full time work and it was not his normal duty to deal with Audit 
objections relating to the various Directorates of Supply. As, how- 
ever, there were complaints that Audit objections were not being 
properly and expeditiously dealt with, Shri . . . . , the then Secretary 
of the Ministry, desired that one officer should be made responsible 
in each office to watch and expedite the disposal of outstanding 
objections and for the Directorate General of Supplies and Disposals 
. . . . was so nominated by the then Director General by office order 
dated the 30th September, 1952. This order. made it clear that it was 
the responsibility of the Directorates of Supply to furnish correct 
facts and the Director of Administration and Co-ordination was only 
required to see that there was no delay and that cases were put up 
properly with all relevant material. For dealing with this work of 
Audit objections . . . . was utilising the services of Shri. . . . , the then 
Section Officer of Litigation Section. 

3. From the noting in the file it appears that the Assistant dealing 
with Audit objections put up a draft to Audit to Shri.. . . . . ... Section 
Officer who put up a typed note dated 20th April. 1953, to the Director 
(Administration and Co-ordination), the relevantr portions of which 
are  quoted below:- 

"Both the dealing Assistant and the dealing officer, who were 
responsible for the misplacement of the relevant ex- 
tract have since left the Department and it is not possi- 
ble for us to initiate any action against them at this 
stage. I --- &.___ - __.._.__._ . _ . ._ _ 

*SscAppcndixII * 
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A detailed draft U.O. note is placed below for Director (A & 
C)'s signature. We have tried to persuade the Audit to  
withdraw the audit para. or, in any case, to considerably 
modify it, so as to represent the executive's point of 
view." 

Shri. .  .... Director (A & C) wanted Shri .... .., Section Officer to discuss 
the case with him and the subsequent noting is as follows:- 

"Director (A & C) desired to see the Metal Market Review 
rates of 'Zinc' immediately prior to and after devalua- 
tioll. The following issues of the periodical are placed 
below for his perusal: 

Rate (Bombay) 
Before devaluation (a) period ending 1-9-1949 Rs. 55 per cw.  

(b) 8, 3, 169-1949 Rs. 56 3, 

After devaluation (c) ,, ,, 1-10-1949 Rs. 63 ,, 
(d) 9, ,, 16-10-1949 72 3, 

Director (A & C) ----- sd. 
As amanhd. 12.5 

8d. 
12-5-53 " 

4. The original draft which had been put up bv the Assistant to 
Shri . . . .  .., Section Officer is not available on the file nor is it clear 
whether Shri . . . . . . . . . . . .  had passed on the same draft to the Director 
( A  & C) or whether he had revised the draft and put up a new draft 
altogether. On the file we have only got a carbon copy of the note sent 
to Audit. Shr i . .  . ., Director (A & C) has drawn attention to the fact 
that the noting as quoted above clearly indicates that he had merely 
made some amendments relating to the price of the Zinc during the 
period in question and had not dictated the note to Audit himself. 
He could have had no reason to suspect the incorrectness of the 
statement in the draft relating to the Assistant Director and the 
Assistant leaving Government service and that therefore that 
sentence must have been in the draft as put up to him. 

5. The position now is that the statement in the note of Shri . .  . ., 
Assistant Director, to the effect that "the Assistant Director had also 
since left the Department-Section SNI is not aware of the where- 
abouts of the Assistant Shri . .  . ." cannot be said to be incorrect. Shri 
. . . . . .. Section Officer in his note had also said that both the dealing 
Assistant and the dealing Officer cancerned had 'since left the 
Department' which is also not incorrect. It also appears unlikely that 
Shri. . . . , Director (A P1 C) should, on his own. have amended this 
portion of the draft. The position can be clarified onlv by a reference 
to the original draff put up to Shri. . . . , Director (A & C) which 
unfortunately is not forthcoming. However, a report is being called 
for from Shri. .  . . .  Section Ogicer who is at present in the India S u p  
ply Nission, Washington. This note is not being delayed on that 
account as the Public Accounts Committee are pressing for it. 



APPENDIX Iv 
NO. B. 27-2/55 

GOVERNMENT OF INDIA 
MINISTRY OF COMMUNICATIONS 

(POSTS AND TELEGRAPHS) 
Dated at  New Delhi, the 15th April, 1955. 

SUBJECT:-P~T~ 26(a) of P. & T. Audit Report 1954-Unusual 
methods adopted by the Executive to liquidate saving under 
Capital. . . . 

In para 26 of the Audit Report, 1954, A.G.P. & T. had pointed out 
that stores of the value of over Rs. 13 lams had been accounted for 
as issued to the Engineering Divisions although the same rexmhed 
in the Store Depots without issue for quite sometime thereafter. 

2. In reply to this para, which was shown to the Directorate at  the 
draft stage, it was pointed out by the Department that there were 
several difficulties in getting stores physically despatched from the 
Store Depots, before 31st March of a year, such as delays in arranging 
for transport by railways, leading to a time-lag throughout the year 
between the preparation of the issue vouchers and the physical issue 
and despatch of stores. The actual time lag, it was stated, was of the 
order of about 4 weeks and efforts were bein made to reduce this 
time lag to the minimum possible. It was furt % er pointed out to the 
A.G. that no issue vouchers were being made out in the last days of 
March with the deliberate intention of avoiding lapses of funds or 
reducing the balances of stores in stock. 

3. The A.G., however, did not accept this explanation and in 
support of his comment furnished a cop of the telephone message 
dated 30th March 1951, sent out by an 8 fficer of the Directorate to 
an m c e r  in a Circle OflPce, in which the former was stated to have 
advised the latter to issue telegraphic indents for cables and cable 
wires for works relatin to the approved programme of 1951-52 and 
get the items issued an 8 debited to the accounts of 1950-51. A co 
of the D.O. dated 5th April 1951 from the Officer of the Circle 0 8 ce 
to the Officer in the D.G.P. & T.'s Office stating that he had at his end- 
in compliance with those telephonic instruction-issued instructions 
to D.Es.T. to do the needful and cause stores to be technically issued 
before 30th March 1951 was also furnished by the A.G.P. & T. 

4. In view of the above, enquiries were instituted and the Officer 
in the Directorate who had given these telephoaic instructions was 
asked to give his explanation. So far as he could remember at this 
distant date, the officer has stated that his instructions were to the 
effect that indents for 1950-51 should be complied with and those for 
1951-52 released as early as possible. in April, 1951. It thus ap ears 
that there had unfortunately been some misunderstanding o f the 
telephonic talk and an error had crept in the exact meaning of the 
orders conveyed. By 4he time, this irregular procedure came to the 
notice of this oflice,, it was too late tb make any corrections. 
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The case, therefore, falls into two portions:- 
(i) Relating to the usual delay in the physical despatch of 

stores actually shown as issued from a Store Depot 
during all these years; 

(ii) The specific instance in 1950-51' wherein action was taken 
by the Circles (not conforming to the rules for submis- 
sion of indents etc.) to show stores as technically issued 
as a result of the above misunderstanding. 

5. The Department aye taking measures to ensure that the posi- 
tion in respect of (i) above improves substantially and are devising 
ways and means in consultation with all concerned to remove this 
transport and other bottlenecks. Instructions to stop the practice 
of preparing Stores vouchers much in advance of actual despatch 
of Stores were issued in December, 1951 under Memorandum 
No. NA. 23-50150 dated 7th December, 1951; but to ensure strict en- 
forcement, supplementary instructions have now been issued again 
under D. 0. No. TP. 6-2/55 dated 15th February, 1955 to the Chief 
Controller of Telegraph Stores, Calcutta. 

6. The following are the answers to the specific questions put by 
the P.A.C.:- 

(a) The Officer who issued the telephonic instructions in the 
Directorate was Shri.. . . . . . . . . . . . . .. . . . . . . . ., Assistant Chief Engineer 
(Projects). 

(b) As explained earlier in this note, the telephonic orders were 
misunderstood leading to this unfortunate irregularity. Thus, there 
was no necessity then for taking the prior approval of any competent 
authority. It is, however, realised that the officer should (i) haw 
recorded his orders in writing and confirmed the same and (ii) at  
any rate on receipt of the D. 0. letter from the Circle Officer, the 
error should have been noticed and then the case put up to the higher 
authorities for their information and orders. For not doing so, he is 
being given a warning. 

(c) Suitable instructions were issued to all concerned, and 
supplementary instructions have now been issued (See F m )  to 
ensure that this kind of irregularity does not occur in future. 
Steps have also been taken to ensure that the issue of stores in March 
is confined to what can reasonably be expected to be despatched 
before the end of that month. 

7. This has been seen by the Accountant-General, P. & T. Simla. 

B. N. JHA, 
Secretcrry to the Government of India. 

ANNEXURE 
Copy of P. & T. bepartment Office Order No. 14 dated the 12th 

April, 1954 
An instance has recently been brought to notice in which a 

Sectional OfRcer of the Directorate issued certain telephonic instruc- 
tions to an officer in a Circle OBBce but failed to confirm the same in 
writing. The omission left room for misunderstanding particularly 
as they related to a matter on which the &cer concerned in the 



Directorate was not competent to take a Anal decision or issue Anal 
orders. The result was that the instructions led to serious irregular- 
ities which were commented upon adversely in the Audit Report 
and formed the subject of criticism by the Public Accounts Com- 
mittee later on. It is, therefore, hereby ordered that Sectional OM- 
cers of the Directorate should act with the due caution and ensure 
that telephone instructions, where these are necessary, are followed 
immediately by written confirmation and that written orders of the 
competent higher authority are invariably obtained in all cases where 
instructions which are not in conformity with the existing rules are 
h u e d  to Circles. 



APPENDIX V 
GOVERNMENT OF INDIA 

MINISTRY OF COMMUNICATIONS 
(P. & T. DIRECTORATE) 

Memorandum No. NA. 4-10153 
New Delihi, the 7th Januu~y, 1955 

SUBJECT : -Public Accounts Committee-Conside7ation of ApproprG 
ation Accounts P.  & T .  1949-50 and Audit Report thereon-- 

Purchase of Underground Cables. (Item No. 1 of the 
*Statement of Outstanding Recommendations). 

In para 32 of the Fifth Report of the Public Accounts Committee 
on the Appropriation Accounts P. & T. 1949-50 read with item 137 
of the statement showing action taken or proposed to be taken on 
the recommendations of the Public Accounts Committee received 
under Parliament Secretariat Office Memorandum No. 46(8)-FC/53 
dated 3rd November, 1953, the Public Accounts Committee have 
desired that a report should be furnished to them showing the 
findings of the Japanese Cable Investigation Committee, the action 
taken by the Government thereon and the steps taken by the 
Department to safeguard against losses due to shorter life of the 
cables. 

The required information is furnished in the annexure. Copies 
of the Committee's'report which has been accepted by the Govern- 
ment have already been placed in the Library of the Public Accounts 
Committee. . B. N. JHA, 

Secretary to the Government of Indiu. 
7-1 -55 

-.-- - - - - .-- 
*Appendix 1 (Vol I-Report). 
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APPENDIX VI 
No. M. 3-9/52 

MINISTRY OF COMMUNICATIONS 

New Delhi-2, the 20th Janwrry, 1955 
:SUBJECT: -Provision of a separate Press for the P. & T. Department 

for Printing its forms. (Item No. 12 of the "'Statement of 
Outstanding Recommendations). 

In para. 70 of the First Report of 1951-52 the Public Accounts 
Committee recommended that in view of the grave shortage of postal 
forms, the P. & T. Department should either be provided with a 
separate press or that the control over the existing presses should 
be vested in that Department. This recommendation was reiterated 
in paragraph 37 of the Public Accounts Committee's fifth Report of 
1952-53 and in para. 54 of their tenth Report of 1953-54, the Com- 
mittee desired to be informed of the decision taken to improve the 
supply of forms. 

2. Government had appointed an Expert Committee to examine 
the whole question of printing and this Expert Committee recom- 
mended that no separate press should be established by any Ministry 
on its own. But other recommendations made by the Expert Com- 
mittee for the re-organisation and expansion of the Government of 
India Presses with a view to increasing their output and efficiency 
are  being implemented. In the Aligarh Press 3 new Rotary machines 
have been installed. In addition to the main shift a partial second 
shift has also been introduced. This has raised the capacity of the 
press from about 9 crore impressions to nearly 13 crore impressions 
per annum. In the Calcutta press, in place of the partial double 
shift, a full double shift has been introduced and sanction for a 3rd 
shift has been issued recently. To reduce the work load on the 
Government Presses all the forms have been classfied into 
'ESSENTIAL' and 'NON-ESSENTIAL' and the latter category is 
now printed exclusively by Heads of Circles locally. 

3. As the result of the Inter-Ministerial discussions the following 
further steps have been taken:- 

(1) Heads of Circles have been permitted to print forms local- 
ly whenever they are in short supply of forms of 
'ESSENTIAL' category. 

(2) They have 'been provided with a reserve stock of paper 
for printing forms locally. 

(3) The conditions about accepting the lowest tender have 
been liberalised with a view to cutting down delays. 

*S:a Appendix I (Vol. I-Report). 
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(4) The work of distribution of forms both at Aligarh and 
Calcutta will be taken over by the P. & T. Department 
shortly with a view to having a direct and more effective 
control on the supplies. 

(5) The question of providing a small 'JOB PRESS' to each 
Head of the Circle to facilitate printing of small items 
like, Due Mail .and Sorting Lists, Circulars, Notices etc., 
is under examination. 

(6) The Controller of Printing is also contemplating the ap- 
pointment of a Liaison Officer to co-ordinate the work 
between his Department and the Posts and Telegraphs. 



APPENDIX vn 
No. B. 27-23153-Part I 
GOVERNMENT OF INDIA 

MINISTRY OF FINANCE (COMMUNICATIONS) 
New Delhi, the 15th June, 1954 

MEMORANDUM 
SUBJECT : -Public Accounts Committee-Consideration of the A p  

propriation Accounts (P. & T.) 1950-51 and Audit Report 
thereon. 

The Parliament Secretariat in their 0 .  M. No. 57(7)-IT-F.C.153 
dated 11th November, 1953 desired the Ministry of Finance (Com- 
munications Division) to furnish to the Public Accounts Committee, 
information on certain points arising from para. 10 of the afore- 
mentioned accounts relating to 'Government Telephones Bosrd 
Limited'. A Memorandum (marked Appendix A) containing the  
requisite information, is enclosed for submission to the Chairman 
and Members of the Public Accounts Committee. 

2. The Memorandum has been shown to the Accountant-General, 
Posts and Telegraphs. 

3. For facility of reference, a copy of a Memorandum regslrding 
taking over the assets of the Bombay, Bengal and Madras Telephone 
companies to the Public Accounts Committee on the Accounts of 
1944-45 is also enclosed as Appendix B. (It is printed as Appendix 
XXV to the Report of the P.A.C. on the Accounts of 1944-45). 



Appendix 'A' to Ministry of Finance (Communications) Omce 
Memorandum No. B.27-23/53-Part I, dated 15th June, 1954 

Memorandum con,taining information relating to Government 
Telephones Board, Limited. 

SUBJECT : -Government Telephones Board, Limited. 

Before dealing with the questions stated in the Parliament 
Secretariat's Office Memorandum No. 57(7)-11-F.C/53 dated the 11th 
November, 1953, .it is desired to indicate the background in which 
the Government Telephones Board was started and the valuations 
were made. 

lssue of Original License. 

2. In exercise of the powers conferred by Section 4 of the Indian 
Telegraph Act. 1835. the Governor-General of India in Council 
granted license to establish and maintain Telephones, Telephone 
Exchanges and open Telephones Offices for a term of 60 years from 
the 1st April. 1903, to the Telephone Companies at Bombay, Madras 
and Calcutta. It was also provided in the terms of the license 
that : - 
!Main Terms. 

( a )  The Governor-General In Council may, bv not less than 
tivelve months' previous notice in writing, terminating on the:- 

31st day of March, 1923 
31st day of March. 1928 
31st day of March. 1933 
31st day of March, 1943 
or the 31st day of March, 1953 

signify to the Licensees his intention to purchase the undertaking in 
respect of which the license was granted. 

(b )  If any such notice was given, the Licensees should sell and 
convey to the Government the said undertaking, including all im- 
movable property and all rights in, over or in respect of the same, 
and all plant, material, apparstus and appliances suitable to and 
used by them for the purposes of the said undertaking. 

fc, The price to be paid by the Governor-General in Council to 
the Licensees for such purchase should be as follows:- 

If the right of purchase be exercised a t  the end of the 40th year. 
from the 1st day of Ayril, 1903, or at the end of any subsequent 



period of ten years during the continuance of the  license, the p n c e  
to be po:d should be the then value of all lands, buildings, works, 
materials and plant of the Licensees suitable to and used by the 
Licensees for the purpose of the undertaking provided that  the value 
of such lands, buildings, works, materials and plant should be 
deemed to be their fair marked value a t  the time of purchase. due 
regard being had to the nature and condition for the time being of 
such lands, buildings, works, materials and plant and to the state 
of repair thereof, and to the circumstance that  they were in such a 
position as to be ready for immediate working, and to the suitability 
of the same for the purpose of the undertaking, but without any 
addition in respect of compulsory purchase or of goodwill o r  of 
any profits which might be or  might have been made from the 
undertaking, or of any similar considerations. The price should be 
determined by two arbitrators-one to be appointed by the Govern- 
nor-General in Council and one by the Licensees, and in case of a 
difference of opinion by an umpire. to be appointed by the a rb i t ra  
tors before they entered on the business of the reference. 

Formation of Government Telephones Board 

3. From the above it would be observed that the Government 
of  India were entitled to acyuirr these telephone Companies in 1943. 
On account of the War, the Government of India desired to ensure 
that the maintenance and development of these telephone systems 
in the most important cities of India were not neglected bv the 
Companies due to their limited tenure and as such they tried to 
ncqotiate with the Companies with a view to acyuir'ng the systems 
as easly as possible. These negotiations were started in 1939. The 
lcgal opinion was however. against the direct acquisition of these 
systems by the Government of India before the date in 1943 on 
u.hich Govwnment Lvere entitled to acquire them under the terms 
of ?he licensc. It was, therefore. decided that thc Gwernment  of 
Ind'a should assume indirect control over the systems by the 
rspedient of acquiring the entire share capitals of these Telephone 
Companies. The Solicitor to thc Government of India advised that 
this could bc done under Section 153 ( b )  of the Indian Companies 
Act through the agency of a private limited company floated by the 
Croi7crnment. Accordingly, the Government of India promoted a 
cornpanv known as the Government Telephoncs Board ' n  which the 
clrl:i~.e sharc capital was held by the Governnwnt of India with the 
cBsception of seven nominal shares of the value of Rs. 10 each 
~vhich were givcn to certain highly placed officers in their official 
capacity. to conform to the uro\*isions of the Indian CornpanieS Act 
rvcarding the numbty of sharc holdtlrs necessary for an undertaking 
run as a private limited company. Thc officers holding these nominal 
sharcs arc  (1) Secretary. Ministry of Communications. ( 2 )  Director- 
Gcncral. Posts and Telegraphs. (3 )  Solicitor to the Government of 
India. Ministry ~f Law. ( 4 )  Chicf Engineer. Posts and Telepra~hs .  
( 5 )  Joint Secretary. Ml'nistrv of Finance (Communications Division ). 
(6)  Senior Deputy Director-General and (7) Deputy Director-General. 
Posts and Telegraphs is the Chairman of the Board. Thc authorised 
share capital of thib Companv was put at Rs. l(t crorcs but the actual 
subscribed capital was Rs. 4.75 crores on the basis of the estimated 
cost of acquisition of the sharc capitals of all the three companies, 

* 
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'Valuation of Shares. 

4. The purchase of the shares of the three telephone companies 
was made after a valuation of the assets of the three companies. 
To the total market value of the fixed assets as calculat- 
.ed- was added the value of the liquid assets i.e. cash, bank balances 
and  securities. An adjustment was made on account of the liabili- 
ties which Government would be taking over. As the Government 
were entitled to acquire the telephone systems only in 1943, it was 
decided to compensate the Telephone Companies for earlier purchase 
by paying them the estimated net profits which they would have 
earned between the date of purchase of the shares and the date in 
1943 when Government could acquire the systems under the license. 
As the Companies were entitled to receive the purchase price only 
i n  1943, but as the payment for shares was (being made in 1941, the 
total value of the assets was discounted a t  3-1/3 per cent. on the 
basis of payment two years in advance of the due date. The total 
amount thus arrived at was divided by the number of shares to give 
the value per share. 

5. The payment made for the Bombay Telephone Company's 
share took into account the liability of Rs. 75 lakhs to the debenture 
holders, and the amount was deducted from the total amount pay- 
able to the share holders at  the time of payment. It is, therefore, 
necessary for the Government of India after the acquisition of the 
shares of the companies to pay a further sum of Rs. 75 lakhs to the 
debenture holders of the Bombay Telephone Company in discharge 
of this liability. 

6. As stated above, the acquisition of the Telephone Companies 
systems was made in 1941 from which date the Government of 
India became responsible for financing the further capital outlay 
to be incurred on these systems. That accounts for the further 
payment of Rs. 40 lakhs and odd in instalments to the Bombay 
Telephone Company to meet their current liabilities. These liabili- 
ties related mostly to capital expenditure after the acquisition and 
purchase of shares and also on account of certain liabilities for 
income-tax, super-tax, etc. which had been taken into account in 
the valuation of the shares as a deduction from the purchase price. 

7. In the case of the Madras Telephone Company Government 
could not acquire the entire share capital and it was necessary for 
Government to have a fresh valuation, at the time of direct purchase 
in 1943, by two officers, one appointed by the Company and the 
other appointed by Government. An interim payment of Rs. 33 
Pakhs was made in connection with the purchase of the assets of 
this company, out of which about Rs. 27 lakhs came hack as a re- 
turn to Government on the shares which Government Telephones 
Board were holding. 

8. There were certain other payments made to the Telephone 
Companies on account of current liabilities which Government had 
taken over and deducted from the purchase price paid for their 
shares, for example, the two payments of Rs. 1 . 5  lakhs and 
Rs. 45,000/- to the Bengal Telephone Corporation on account of 
certain current liabilities. 



9. Current assets of the Telephone Companies like cash, bank 
balances and securities were also taken over by Government. The 
realisations from the sale proceeds of these securities were  credited 
to Government. Similarly realisations on account of stores supplied 
by the Companies and dues from subscribers were also credited to 
Government. These account for the credits of 4 . 7 7  lakhs, 45.89 
lakhs and 3 .64  lakhs to Government in respect of the Bengal Tele- 
phone Corporation Limited. The liquid assets in the case of the 
other telephone companies were not substantial as their reserves 
were invested in the capital assets of these companies. In the case 
of the Bengal Telephone Corporation, the liquid assets were large 
because the company were trying to create a reserve for the con- 
version of their manual systems into an automatic system. 
Replies l o  Specific- Quest,ions. 

10. Replies to the questions asked in the Parliament Secretariat 
Ofice Memorandum No. 57 (7)-II-FC/53, dated 11th November. 1953 
\vill hc found in the Anncxure of this Memorandum. 

Questioif I. --mrCl.e the shares of the Bombay Telephone Company 
and other Companies at Calcutta and Madras purchased at par 
or a t  niarket rates'? Was any premium paid in respect of the 
shares uf' tach o f  the three Companies? 

A~.szc .ctr  ].--In accordancp with the terms of' the License. the  
purchase price to be paid by the Governor-General-in-Council to 
thc Licenset?~ was to hc related a!so to the fair market value of all 
the assets of' the Company at the time of purchase. Accordingly. 
the purchase was made after a \valuation of the assets of the three 
Companies. To thc total market value of the fised assets as cal- 
culated was added thc valuc of the liquid assets i.e. cash. bank 
balances and securities. An adjustment was made on account of 
l iabili ties which the Chvernment would be taking over. To the 
amount thus calculated was added the estimated profits of the Com- 
panies upto 1943 and the entire amount was then discounted at 
3-113'; ss  payment was being made two years in ad\?ance of the due 
date. This net amount was divided by the number of shares to 
arrive at the value of each share to be paid and the \.slues thus 
paid arc. indicated bc1ow:- 

Rs. 15/8/- For each ordinal.. share of Rs. 10,'- of the Madras 
Telephone Company. 

Rs, l2 /4 / -  For each preference share of Rs. l o / -  of the Bengal 
Telephone Corporation Limited. 

H:: 1 9 / 7 / -  Fol;c\ach ordinary share of Rs. 101- of the Rengal 
Tclcphonc Corporation Limited. 

Hs. 89/15/-  For each ordinary share of Hs. 501- of the Bombay 
Trlcphonc, Company. 

I t  may also be mentioned in this connection that in respect of 
the shares which could not be purchased in 1941 but were purchased 
later i .e ,  after distribution of dividends, necesvry deductions were 
made from thc. purchase price shown above. 
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From what has been stated above it will be observed that no 

remium as such was paid in respect of the shares of the three 
8ompanies, as the amount that was actually paid was the fair 
market value of the assets of the Companies, existing a t  the time 
of purchase. 
Question 11.-Does the payment made to the Bombay Telephone 

Company to meet their current liabilities represent an advance 
to be adjusted at the time of final settlement? 

Answer 11.-The acquisition of the Telephone Companies systems 
was made in 1941 from which date the Government of India became 
responsible for financing further capital outlay to be incurred on 
these systems. This accounts for the further payment of Rs. 40.80 
lakhs (in instalments) to the Bombay Telephone Company after it 
was taken over by the Government Telephones Board to meet their 
current liabilities. These payments were viewed as advances to be 
adjusted later against the final price of the assets transferred to 
Posts and Teleqraphs. 
Question 111.-What is the justification for making payments in res- 

pect of each of the items referred to under note (ix) of para 10 
when the payment for the assets taken over from the three 
telephone companies had been made to them? 

Answer 111. (a)  .-Rs. 475 lakhs comprise the following payments 
which were required to be made to the 3 Telephone Companies for 
the purchase of shares: - 

Bombay Cornpan!. . K4. 2,16,12,9711- 
I3cngial Cumpmy. . R4. 2,1 r.yg.753 . 
hbdras Company. . . fb. 46,jo.ooo - - 

Rs. 3,7+ 62 .724-  
-. - 

(b) The acquisition of the Telephone Company's systems was 
made in 1941 from which date the Government of India became 
responsible for financing further capital outlay to be incurred on 
these systems. This accounts for the further payment of Rs. 40.80 
lakhs to the Bombay Telephone Company to meet thchir current 
liabilities. 

(c) As already stated above, the liability of Hs. 75 lakhs for 
payment on redemption of debentures stock of the Bombay Telephone 
Companv was taken into account in fixing the purchase pricc of 
shares That is to say, this amount was deducted from the total 
amount payable to the Company at the time of  payment and had 
therefore, to be paid to the debenture holders at the time of redemp- 
tion. 

(d) The payment of Rs. 33 lakhs to the Madras Telephone Con\- 
pany was the result of a fresh valuation that had to be undertaken 
as  the Government could not acquire the entire share capital of that 
company on the then existing terms. 

(e) The two a m u n t s  of Rs. 1 .5  lakhs and Rs. 45,000/- were paid 
to the Bengal Telephone Corporation to enable them to meet certain 
current liabilities which the Government had taken over and deduct- 
ed from the calculatetl purchase price. . 



Question ZV.-What were the terms of the license granted to these 
three Companies; when was it to be terminated and how Gov- 
ernment were to acquire the assets of these Companies?. 

Answer ZV.-The main terms of the license have been mentioned 
in  para 2 of the Memorandum. 



Appendix B to Ministry of Finance (Con~munications) Office 
Memorandum No. B-27-2353-Part 1, dated 15th June, 1954 

Memorandum regarding taking over of the assets of tlte Bombay, 
Beizgal and Madras Telephone companies to tlte Public Accounts 
Committee on the accounts of 1944-45. 

The Bengal Telephone Corporation Ltd., the Bombay Telephone 
Company Ltd., and the Madras Telephone Company Ltd., worked 
telephone system in certain towns in India under licenses granted 
by Government. Under the terms of these licenses Government had 
the option of acquiring the assets of these companies in 1943. These 
companies represented that although under the  terms of the agree- 
ment Government were not bound to disclose their intention earlier 
than 1942 regarding the contjnuance of these licenses, it would be of 
considerable advantage to all concerned if they were not left in 
complete doubt as to the future intentions of Government. In un- 
certain circumstances the companies did not feel justified in incur- 
ring capital expenditure on estensions and improvements the  
benefits of which would accrue to the owners of the systems after 
1943. It was. therefore. in the intcrests of e \ w y  one concerned that  
the normal development of' these undertakings continued regardless 
of any change in ownership. 

2. The Government of India, thcreforc, with the approval of the  
Standing Finance Committee decided to purchase the systems by 
negotiation in 1941. In order to avoid certain legal and other com- 
plications the expedient of purchasing thr  shares of these Companies 
through a Company was adopted for thc purpose. A company 
known as the Government Telrphoncs Board Ltd.. was formed in 
November. 1940 of which the sharcs arc held by the Governor 
General in Council and certain Go\.ernn~ent officers in their Public 
capacity. (A reference is in\yitcd to para 9 of' Director-General's 
Financial Re\riew 1944-45 in P. & T. Appropriation Accounts, 1944-45). 

3. The following advances werc made by Governmttnt to the  
Board for the purpose: - 

-- - -  . - -- - -. . . - 
Rs. 

3.  The fullowing advance wcrc ma& by Govcrnmnt t u  thc 
Board for the purpose:- 

- - 

IYJG-JI Purchasc price of share5 discounted at 71':; and average 
estimated profits of thc Companics Uptu I j? , 4,7Sr03PC0 

9 -  Payment to thc Bombay Telephone &mpany as pi& rncnt fur thc value of assets taken over on 1-4-1941 . ZO,OO,CCQ 
1943-44 Payment to the Bombay Teleph~mc Company to meet 

thcir current liabilities and for redemption of thcir Dcbcnture 

- - -. - - ---- --.- 
The payments were debited to Capital. 



33 
4. The assets were acquired by Government on 1st April, 1943, 

i n  the case of Bombay, Calcutta and Madras Telephone System, and 
on 1st September, 1943 in the case of Karachi and Ahmedabad 
Systems. But the value of assets had not so long been incorporated 
in the Block accounts of the different categories of the assets of the 
Department as the proper value at which such assets should be 
included in the Block Accounts were under discussion with the 
Management of the acquired systems and the Audit Authorities. It 
has now been decided with the concurrence of the Auditor General 
of India that the assets should be included in the Block Capital 
Account at  their depreciated value as on the dates of acquisition. 
The  total amount at  which the assets will be so brought on the 
Block accounts comes to Rs. 5.30,53,976 excluding Rs. 13,62,730 on 
account of interest on capital outlay during the period of construc- 
tion, as detailed in the statements attached. 

5. In the departmental accounts the values will appear under the 
different categories of assets as follows:- 
.--. .... - .. . . . . . .  . . . . . . . - - - . . . . . . - . - . . .  - ....-.-. - ........ -- ... - . 

Lands and Buildings . . 46,or,815 
Lines and Wires a 2,68,85,314 
Apparatus and Plant . 1,50,20,783 
Furniture and fittings . . 4,64,3cS 
Ltxjse Tools and Plant . . 4,36.258 
Stares and Manufactures Suspensr . . 56.~5.521 - .-- . , . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  --- 

. . . . . . . .  Contd 
The above classification has been adopted on the b ~ s i s  of the 

allocation rules in force in Telephone Companies. ... 
Necessary adjustments to bring the assets on the Block Account 

will be carried out by the Accountant-General, Posts and Tele- 
graphs, in the Finance and Revenue Accounts for 1945-46. 

6. After adjustment of Rs. 5,30.53.976 in the C~gpital Account 
there will remain a balance of Rs. 94.76.024 out of the total pay- 
ments of Rs. 6.15,30,000 made to the Board. This includes 
Rs. 13.62,730 on account of interest paid to the Telephone on capital 
outlay during the period of construction and average estimated 
profits of the Companies upto 1943, paid by Government as Com- 
pensation. amounting to about Rs. 74 lakhs for earlier purchase of 
the undertaking less a sum of about Rs. 28 lakhs on account of 
discount received at 31 per cent. for payment two years in 
advance of the due date. 

This balmce of Rs  94.76.024 will be set off against the receipts 
from the Companies on account of currect assets (cash securities 
and other credit balances) acquired and the cash assets of the 
Government Telephones Board Ltd.. which will be transferred to 
Government on liquidation of the Board and any balance remain- 
ing after that will be adjusted in consultation with the Account- 
ant-General, Posts and Telegraphs. This balance is likely to be 
of the order of Rs. 30 lakhs. . . 

NOT&. The value ot' Stores rrrd Manufmc~urc Suspnsc has hccn shown as 
Rs. 56.45501 in pars 5 ahwe, hut in the Pins icv and Rcvenyc Account* for 1 9 4 3 - u  the 
value has k n  shown as Ks. is,gt,zXj. '['lir small Jiscrcpmncy !n thc f iguw IS k i n g  
reconciled. 
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'TELEPHONE COMPANIES 

b 

Summary of total depreciated value of assets on 31-3-43 for Bombay, angal and 
Madras Telephone C o m p a n i e s  

Name of Company 
Ikpreciated value of 

assets otr 31-3-43 

Eombay Tclephonc Compar Ltd. (llcpreciatcd value of assets Rs. 
for Karachi a rd  ~ h m e d a g a d  has heen worked upto 31-8-43) . 3,3R,80,805 

Bengal Telephonr Corporation Ltd.. . 195 1,44947 
Madras Telepholle Compan] Ltd.  . 40928,924 - -.-- -. --- - 

5,30753*976 
---- - 

Interest on Capital during ccw stri~ct ion 

Bombay T'clephonc Company Limitcd . 991 2.799 

Bcngal Telephone Corporation Ltd.. 3,639532 

Statement shmving thc dcprcciatrd valur <)f '  a w l s  <In 3 1 - 3 - 4 3  

Lands and Buildings- 

Land (No depreciation dcductcd, . 
Buildings . 

Lines and Wires-- 
Underground cables 
Overhead construct ion 

Apparatus and Plant-- 
Exchange Equiprnert . 6,439192 
Subscribers apprarus . 3,793135 
Dehgdratrng Plant . 26,877 
Terns and Gupge . 2 1,703 

Furniture and Fittings-. t 

0 cc Furniture . 
Electric Fittings . 

L m  Tools ord Plrnr . . a.5- 



BOMBAY TELEPHONE COMPANY LTD. 
~taternknt showing depreciated value on 31-3-43 (in case of assets of Karachi and Ahmed a- 

bad Telephone systems upto 31-8-43) 

Namc of Assets Depreciated value on 
--.------- ...- - - -- -.- - - 31-3-43 - 

Lands and Buildings-. 
Rs. 

Land frechold (No dcprcciation dcductcdj . 5 6 2  5 7 
Land held under Land Revenue Code (No dcprcciation de- 

ducted) . 
Leasehold Land (No depreciation dcductedj . 
Ruildirgs I Class . 
Buildings 11 Class . 

Lines and W'ires- 

Underground Cahles . ~ z , - o . ! c ~  
Submarine Cahlcs , 4C.434 

Apparatus and Plant- 

Manual txchangc Iiquipmcnt including ARI' . 1.42.225 

Air ccmdirioning I'lant 2.02401 

hlochincry and 1'1ant 4.2.4.670 

Furniture and Fittings 3.9.685 

Loose 'Tools and I'lanr . . 4.33.'5S 

Sotrer at cost and undcr (No depreciation deducted) . . 36.46.?34 

V J u c  of work in prcgrcsn and stationery (NO depreciation 
deducrcd) . . 14~18,462 - --- - - 

340,82,92S 
lkduct-  

Cost of obroletc inrtrumcnts . 1~76,542 
0 

10% of above for increase in p r k r  . . . . 17.654 

Amount rccovcred from 
Fittiagr . 

lotmrt on Capital during caaatructioa . . . 
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BENGAL TELEPHONE CORPORATION LIMITED 

Statement showing the deprcciatcd value of assets on 31-3-43. 
----- 

I>eprcciatcd value on 
Name o f  Asscts 31-3-43 

_---̂ __._I_ .-. - _______ --_ ___-_... - ---.--.-.- .- . ---- - 
Rs. 

Lands and Buildings. - -  

Land (No deprrcia~ ion 
Buildings . 

Lines and Wires- 
Underground Cahlcs 
Gcneral construction 

Apparatus and Planl- - 
Subscribers apparatus 
Exchange Equipmrnt 
Teams and Garage . 

Furniture and Fittings . 
Stores and Stationcry :KO 

Stores in Transit (No deprcciaticm dcduc~edi 1.5 1 ~ 4 4 , 2 4 7  ----- 
Intercsr on Capital during consrruc~ion . . . Rs. 3.03.532 



APPENDIX VIII 
NO. B. 4-24/55 

GOVERNMENT OF INDIA 

N~INISTRY OF COMMUNICATIONS 

New Delhi, the 2nd Februury. 1953 
MEMORANDUM 

SUBJECT: -Meeting of the Public Accounts Committee-Examination 
of the P. & T. Accounts. 

With reference fq Lok Sabha Secretariat (Financial Committee 
Branch) u.o. No. 150(2)-FC/55 dated the 1st February, 1955 on the 
above subject, a note giving reasons for the excess of Rs. 62.64 lakhs 
in the Stores and Manufacture Suspense Account of the P. & T. 
Dep~rtment  during 1952-53 is enclosed (See Annexure) with refer- 
ence to para 7 of the Audit Report 1954. In view of the fact that 
the Lok Sabha Secretariat have desired to have 40 copies of this 
note by today, this is being sent direct to them and a copy is being 
separately sent to A.G., P. & T. also. 

2. The information on other ppints referred to in the u.0. note 
referred to above is being sent separately. 

A note giving ,reasons for the excess of Rs. 62.64 Iakhs in t h e  "Stores 
and Manufncture Suspense Account" of the Posts & Telegraphs 
Department dur.ing 1952-53, detailed in para ( 7 )  (page 19) of 
the Audi t  Report-1954. 

With effect from the year 1952-53, the two separate grants for 
"Capital Outlay on Indian Posts & Telegraphs" (outside the Revenue 
Account) and "Indian Posts l(r Telegra~hs  Stores Suspense" (out- 
side the Revenue Account) were amalgamated under a single 
grant "Capital Outlay on Posts & Telegraphs" (not Met From 
Rcvenue) under Grant No. 105 in place of Grants Nos. 93 and 94 
of the previous year. With effect from the same year, viz.. 1952- 
-53, the Vote of Parliament is obtained for the gross amounts, ex- 
cluding thca "Rccdveries" which arc taken in accounts as reduction 
in expenditure. 

2. The original grant of Rs. 810.23 lakhs for the year 1952-53 under 
Grant No. 105 "Capital Outlay on Indian Posts & Telegraphs" includ- 
ed the provision of Rs. 177: 17 lakhs under "Stores and Manufacture 
Suspense." During the course of the year no supplementary 



was f m n d  necessary under this head. A saving of Rs. 53 lakhs 
which was anticipated under 69 (C) Fair Price Shops, was reappro- 
priated to this head and the finally modified grant was fixed a t  
Rs. 177:70 lakhs. It was expected that the net effect of the debits 
and credits in the Suspense Accounts would be well within the 
finally modified estimate of Rs. 177.70 lakhs. Contrary to expecta- 
tions, however, the actuals under "Indian Purchases" exceeded the 
finally modified grant by Rs. 61 17 lakhs which mainly accounts for 
the excess of Rs. 62.64 lakhs. The variations under other heads 
almost neutralised each other. 

This excess of Rs. 61.17 lakhs under "Indian Purchases" was 
chiefly due to heavy unanticipated adjustments after the close of 
the year, on account of purchases from the Director-General. Sup- 
plies & Disposals. Very large debits, aggregating Rs. 144 lakhs were 
adjusted in 1952-53 after the close of the year, in March 1953, Final 
and Supplementxy Accounts. 

These debits could not be foreseen and provided for in full, as 
there was no system by which the Supply Department could give 
the Chief Controller of Telegraph Stores and the General Manager, 
Telegraph Workshops, prior intimation of the debits proposed to be 
raised by that Department against these officers, particularly during 
the closing months of the year. This lacuna in the procedure had 
been the subject of discussion for some time past between the Posts 
& Telegraphs Department on the one hand and the Ministry of 
Works. Housing & Supply on the other. It was proposed by the 
Posts & Telegraphs Department to that Ministry that the contractors 
of the Supply Department should be required to prepared an extra 
copy of the bill submitted by them which should be furnished by 
the Deputy Accountant-General, Industries & Supplies to the Posts 
& Telegraphs consignee as soon as the bill was paid with a view to 
enabling the latter to take into account and provide for debits which 
would be raised against him before the accounts of the year were 
closed. This proposal was not. however, found acceptable to the 
Ministry of Works. Housing & Supply. As a result of further 
discussions with that Ministry it was decided in June 1954 that 
weekly Statements of Payments made to suppliers by the. De uty 
Accountant-General. Industries & Supplies, for the period kom 
January to March every year should be communicated by the latter 
to the Controlling Officers concerned of the Posts & Telegraphs 
Department. This arrangement has been put into effect from 
January 1955. Suitable instructions (see enclosure) have been 
issued to all Heads of P. & T. Administrative Units and it is hoped 
that this arrangement will result in better control over expenditure 
and avoid such large excesses in future. 

I 
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Enclosure 

INDIAN POSTS AND TELEGRAPHS DEPARTMENT 
Office of the  Director-General of Posts and Telegraphs 

Copy of letter No. B. 27-1/52 dated 5th November, 1954 from the  
Ofice of the Director-General, Posts & Telegraph to All Heads of 
Circles and Administrative Units. 
SUBJECT:--In,timation to consignees of the debits raised against them 

by the Deputy Accountants-General (I. & S.) for suppties made 
to them. 

The question of devising a suitable machinery to ensure that  a s  
far as possible intimation in respect of payments made to contractors. 
suppliers. etc. by Deputy Accountants-General, (I.  & S.) for supplies 
made to the P. & T. Department is made available to the various 
controlling authorities in this Department as soon as the payments 
are made, for purposes of proper budgetary control, has been under 
consideration for some time past. 

It has since been decided in consultation with the Ministry of 
Works, Housing and Supply that the Deputy Accountants-General 
(I .  & S.) should in future send weekly statements of expenditure 
incurred by them on behalf of the Posts and Telegraphs indenters 
from thc beginning of January to end of March every year, indicat- 
ing the total payments made during the week. These statements 
will be prepared according to administrative Circles I+. Post- 
master-General u-isc and sent to the heads of Circles concerned. To 
enable the Deputy Accountant-General ( I .  & S.) to forward the 
statements correctly to the proper head of the Circle, it is requested 
that all Heads of Circles will ensure that the name of the adminis- 
trative Circle concerned is correctly indicated on all the indents 
placed on the Central Purchase Organisation. The Director-General 
S. & D. will arrange to incorporate the name of the administratwe 
Circle concerned in all the contracts issued by the Purchase mga- 
nisatfons. 

The arrangement prescribed above will be subject to review in 
the light of the recommendations of the Stores Purchase Committee. 



APPENDIX IX 

GOVERNMENT OF INDIA 

MINISTRY OF COMMUNICATIONS 

(Posrs AND TELECRAPIIS) 

New Delhi. the 13th M u p .  1955 

S c ~ ~ s c r : - A  note g i ~ i n g  detailed reasons jpr vurultion under each 
of the items nlention.ed in the analysis furnished at para (7) 
(Page 19)  of the Audit Report 1954 which led to  the excess of 
Rs. 62.64 Inkh.s i l l  the grant for Stores & Manufacture Suspense 
Account. 

With eflect from the year 1952-53, the tivo separate grants for 
'Capital Outlay on Indian Posts and Telegraphs (outside the Revenue 
Account)' and 'Indian Pts ts  & Telegraphs Storcs Suspense' (Outside 
Revenue Account) were amalgamated under a single grant 'Capital 
Outlay on Posts & Telegraphs' (Not met from Revenue) under Grant 
No. 105 in place of grants Nos. 93 and 94 of the previous year. With 
e f fx t  from the same year. viz.. 1953-53, thc Vote of Parliament is 
obtained for the gross amounts. excluding thc 'Kccovcrics' \vhich 
are taken in accounts as reduction in expcnditurc. 

2. The original grant of Rs. 810.23 lakhs for. the ycur 1952-53 
under Grant No. 105 'Capital Outlay on Indian Posts & Telegraphs' 
included a provision of Rs. 177.1'7 lakhs undrr 'Storcs and Manufac- 
ture Suspense'. During the course of the year. no supplementary 
grant was found necessary under this head. A wving of Rs. 0,53 
lakhs which was anticipated under 6WC) Fair Price Shops. was 
reappropriated to this head and the finally modified grant was fixed 
a t  Rs. 177.70 lakhs. I t  was expected that the net effect of the debits 
and credits in the Suspense Accounts would be well within the 
finally modified estimate of Rs. 177.70 lakhs. Contrary to expecta- 
tions however, the actuals under 'Indian Purchares' exceeded the 
finally modified grant by Rs. 61.17 lakhs which mainly accounts for 
the  excess of Rs. 62.64 lakhs. The variations under other heads 
almost neutralised each other. 

3. The analysis of the variations between the original grant and 
the actuals under each head is given in para 7 of the Audit Report. 



1954 and the variations between the finally modified grant fixed in 
March, 1953 and the actuals are shown below:- 

(In lhousands of Rupees) 
Variations compared Vatislions ccrnparcd 
to the original Grant to the finally modi- 

fied Grant - 
(i) Purchasc of Storcs in India ( i-) 2,16,46 ( .-> 6 ~ 7  

(ii) Manufactured articles received 
in the Stores Organisation 
from Workshops ( :-) 5297 1 - i - j  2,36 

(iii) Manufacture Suspcnsc account 
of the Workshops ( . > 4,71 ! i24 

(iv) Stores purchawd in England (-1 32&0  ! - 2242 
(v) Materials returned to [he Storc 

Lkpots from works ':-I 18,757 /--, 2t,j4 
(vi) Issues of Stores to Works (-1 J ,o~,oS 1: 21~1 j 

3. The ahovc. table u.111 show that excepting in rne case of 
'h la te l~als  1,eturnccl from works' the variations were foreseen to a 
vc.1.y latgc, cstont a n d  iht. finally modified grant fistd In March. 
1953 was \.cry w a r  the actuals under most of the heads The 
\?ariations under t ach  01' the  heads are esplained below. 

4. ( a )  Purclmse of Stores in 1irdia.-The position under the de- 
tailed heads comprising this head is as under:- 

The cscess of Hs. 2.16.46 lakhs over the original grant was due t o  
largcr purchase of storcs to fccd the increased works programme. 

Thc excess of Ks. 61.17 lnkhs under ' Ind~an Pul.chases' was chlei- 
ly due to hcba\.\. ~ l n a ~ i t l c ~ p a t c d  adjustments after thtt close of the 
year, on account of purcllases from thc Director Gcnernl. Supplies 
& Disposals. Vcry largc ticbits aggrcgatlng Rs. 144 lakhs were 
adjusted in 1952-53 a f tw the closc o f  the year, in March. 1953 Final 
and S ~ p p l c r n ~ n t n r y  Accounts. Thest* debits coilld not be foreseen 
and provided for in full, as there was no system by which the Sup- 
$1. Dcpartmcnt could give thc Chief Contrc\Jlcr of Telegraph Stores 
m d  thc ( ;cnrr i~l  Manng,rcr, ' r c l c g ~ ~ p h  Workshops, pr-lor ~ntimation 
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of the debits proposed to be raised by that Department against these 
officers, particularly during the closing months of the year. This 
lacuna in the procedure had been the subject of discussion for some 
time past between the Posts & Telegraphs Department on the one hand 
and the Ministry of Works, Housin & Supply on the other. It  was f proposed by the Posts & Telegrap s Department to that Ministry 
that the contractors of the Supply Department should be required 
to prepare an extra copy of the bill submitted by them, which should 
be furnished by the Deputy Accountant-General, Industries & Sup- 
plies to the Posts and Telegraphs consignee as soon as the bill was 
paid with a view to enabling the latter to take into account and 
provide for debits which would be raised against him before the 
accounts of the year were closed. This proposal was not, however, 
acceptable to the Ministry of Works, Housing & Supply. As a result 
of further discussions with that Ministry it was decided in June 1954 
that weekly Statements of Payments made to suppliers by the 
Deputy Accountant-General, Industries & Supplies, for the period 
from January to March every year should be communicated by the 
latter to the Controlling Officers concerned of the Posts & Tele- 
graphs Department. This arrangement has been put into effect from 
January 1955. Suitable instructions ( see  Annexurc) have been 
issued to all Heads of P. & T. Administrative Units and it is hoped 
that this arrangement will result in better control over expenditure 
and avoid such large excesses in future. 

The excess of Rs. 13.99 lakhs under 'Local Purchases' was mainly 
due to unanticipated payment of certain I.T.I. bills at the end of 
March. 1953 when it was too late to make any additional provision 
in the final estimates. It is regretted that these payments could not 
be foreseen earlier and provided for. Suitable instructions for avoid- 
ing variations between the grants and expenditure have since been 
issued to all concerned. 

(b) Manufactzcred articles receivcd i n  t 11 e Stows Orgailisation 
from Workshops.-The original estimate of the value of 'Manufac- 
tured articles received in the Stores Depots from Workshops' was 
put at Rs. 188.50 lakhs. The actuals. however, amounted to 
Rs. 240.57 lakhs showing an excess receipt of Rs. 52.07 lakhs worth 
of Stores in the Depots. The excess was partly due to larger out- 
turn of the Workshops and partly to increase in the rate of raw 
materials particularly the rate list price of Zinc. Almost the entire 
excess was foreseen and the final modified grant, which was fixed 
at Rs. 238.21 lakhs, was less than the actuals by a small amount of 
Rs. 2.36 lakhs i.4. a variation of less than 1 ' ; .  

( c )  Mu~lufacture Suspense Account of the Wori;shops.--.The 
excess of Rs. 14.71 lakhs under the 'Manufacture Suspensc Account' 
over the original grant was chiefly due to incrpased cost of raw 
materials and post-budget increase in the rate of 'on-cost' in respect 
of Bombay Telephone Workshop partly counterbalanced by increas- 
ed out-turn. The whole of the excess was forescen and the varia- 
tions between the actuals and finally modified estimate was a 
negligible amgunt of Rs. 0.24 lakhs. 

(d) Stores p~~rchased  in  England.-The estimates under this 
head are based chieflvaon the information regarding thc cost of 
English Stores supplied by thc! High Commissioner for India, . 



43 
London. The original Estimates under 'English Purchases' was put 
at Rs. 40.25 lakhs including Rs. 9.48 lalrhs for 'Customs duty and other 

charY'. The saving was duly foreseen by the High Commissioner 
and e suggested a provision of Rs. 4.94 lakhs for cost of stores 
and Rs. 2.09 lakhs for 'Customs Duty and Other Charges' bringing 
the final estimate to Rs. 7.03 lakhs. Actuals, however, amounted to 
Rs. 9.45 lakhs. The excess of Rs. 2.42 lakhs was partly due to 
delivery of Stores earlier than expected by the High Commissioner 
as  explained in the footnote on page 157 of Appropriation Accounts 
(P. & T.) 1952-53 and Audit Report 1954 and partly to unanticipated 
adjustment of debits of customs duty relating to previous years. 
The adjustments which were made after the close of the year 
related mainly to the years 1951 and 1952 and the vouchers in respect 
thereof had not been accepted by the C.C.T.S. It  has since been 
arranged that the vouchers should first be sent by the customs 
authorities for acceptance by the C.T.S. before debits are raised 
through the audit officer. 

(e) Materials returned to Store Depots from Works.-The esti- 
mates under this head are based on the provision for 'Recovered 
Stores' made in the Works Programme for reconstruction works etc. 
under 69-B-Works debitable to Renewals Reserve Fund. The 
original estimate of Rs. 43.49 lakhs was raised to Rs. 47.28 lakhs in 
the final estimates but the actuals turned out to be Rs. 24.74 lakhs 
only. Thus, the variation (saving) which amounted to Rs. 18.75 
lakhs compared to thc original grant increased to Rs. 22.54 lakhs in 
th(1 final grant. This was due to 'less credit or no  credit' afforded 
for returned stores due to some discrepancies, less recoveT of stores 
owing to less dismantlement works being carried out than anti- 
cipated and postponement of rewlacenwnt works due to non-issue of 
stores for want of correct sizes of stores etc. 

( f )  1ss1tt.s of Stores to Works.-The estimates under this head 
follou. th(b tvorks Programme The variation of Rs 105.08 lakhs 
compared to  thc or~ginal grant was due to increase in and revision 
of the orig~nal WOI ks programme. A Supplementary Grant of Rs. 1 
crore for Capital Expenditure was also obtained from Parliament 
during t21c year Thth varlatmn ivas foreseen and compared to the 
finally modified grant thc nctuals showed a variation (excess) of 
Rs. 21.15 lakhs dtie to smallcr issue of stores to works than anti- 
cipated. 

(g) Iswe of Storc's to \\'orkshops !or Maiaa~fact~tre.-For the 
reasons statccl in para 4 ( b ) ,  the issues were nlorc than the originai 
estimate (by Rs. 55.98 lakhs) due to larger cwt-turn of the Work- 
shops and increase, in the cost of Zinc This \vas foreseen almost 
entirely end thc tinal variation (Saving) was a snlall amount of 
Hs. 2.70 lakhs. 

The 13th Mlay, 1555 
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ANNEXURE 

Copy of letter No. B.27-1/52 dated 5th November, 1954 from the 
Office of the Director-General, Posts and Telegraphs to All Heads 
of Circles and Administrative Units. 
SUBJECT: -Intimation to con.sign.ees of the debits raised against them 

by the Deputy Accountants-General (I. & S . )  for  sup- 
plies made to them. 

The question of devising a suitable machinery to ensum that  as  
far  as possible intimation in respect of payments made to contractors, 
suppliers, etc. by Deputy Accountants-General (I. & S.) for supplies 
made to the P. S. T. Department is made available to the various 
controlling authorities in this Department as soon as the payments 
are made, for purposes of proper budgetary control, has been under 
consideration for sometime past. 

It has since been decided in consultation with the Ministry of 
Works. Housing and Supply that the Deputy Accountants-Gencral 
(I. 8: S.) should in future send w c ~ k l y  statements of expenditul-e 
incurred by them on behalf of the Posts and Telegraphs indentors 
from the beginning of Januasy to end of March every year, indicat- 
ing the total payments made during the week. Thesc statements 
1141 he prepared according to administrative Circles viz. Postmaster- 
General wise and sent to  the heads of Circles concerned. To enable 
the Deputy Accountant-General (I .  & S.) to forward the statements 
correctly to the proper head of the Circle, it is requested that all 
Heads of Circles will enswe  that the namc of the administrative 
Circle concerned is correctly indicated on all t he  indents placed on 
the Central Purchase Orgcnisation. Thc Director-Gent.ra1. S. & D. 
will arrange to incorporate the name of the administrative Circle 
concerned in all the contracts issued by the Purchasc 0r.ganisations. 

The arrangement psesclaibed a h o w  will be subject to l.eview in 
the light of the recommendations of the Stores Purchasc Committce. 



APPENDM X 
No. B.4-24/55 

GOVERNMENT OF INDIA 

MINISTRY OF COMMUNICATIONS 

New Delhi, the 2nd Febtwrry, 1955 
MEMORANDUM 

SUBJECT:-Meeting of the Public Accounts Committee-Examiwtion 
of the P. & T. Accounts 

With reference to Lok Sabha Secretariat (Financial Committee 
Branch) U.O. No. 150 (2)-FC/55, dated the 1st February, 1955, on 
the above subject, a note detailing the procedure followed by the 
P. & T. Department in the matter of reporting cases of fraud, em- 
bezzlement etc. occurring in the Department to the Police authori- 
ties for investigation sent herewith. (See Annexure). 

2. The information on other points referred to in the U.O. note 
referred to above is being sent separately 

A note for submission to the Public Accounts Committee detailing 
the procedure jollowcd h y  the P. & T. Department i n  the matter 
of reporting cases of fraud, embezzlement, etc. occurring in the 
Department to the Policc authorities for intcestigation. 

P. & T. Department in the sphere of its activity has to deal 
generally with the following types of cases:- 

(a)  High-wal. robbery of mail. 
(b) Theft or loss or tampering with any postal article or bag. 
(c) Theft or misappropriation of Government money or cri- 

minal breach of trust, or frauds in connection with 
money orders, Savings Bank accounts or other postal 
transactions. 

The procedure reported and followed by the P. & T. Directorate is 
stated hereafter. 

2. All the above types of cases constitute cognizable offences. 
High-way robbery of mail.--Cases of highway robbery of mail 

a r e  immediately required to be reported to the police and the Depart- 
mental Officer concerned, by the postal ofllcial who first receives 
information of the robbery. A Departmental ofllcer proceeds to the 
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scene of occurrence a t  once to start departmental investigations and 
also render all assistance to the Police in their enquiries. Besides 
the depositions of witnesses, departmental documents (such as mail 
list, Regd. and Parcel list), bags with their labels, cord and seals 
etc., if available, have to be secured and produced before the Police 
along with the details of contents of the mail looted. Thus the 
departmental enquiries go hand in hand with those of the police. 
The matter is left in the hands of the Police to launch the prosecu- 
tion against any of the culprits. The question of meeting claims 
for compensation, if any, in respect of articles lost, is examined by 
the Department on the merits of each case after the enquiries a re  
complete. 

Theft, loss or tampering of postal articles.-In respect of cases of 
thefts or losses or tampering with any postal article or bag, in course 
of transmission by post, falling in category (b) ,  referred to in para 
(1) above departmental enquiries are taken up immediately but 
the enquiring officer has to exercise discretion as to the precise 
stage at which he should report the case to the Police. If the  
officer feels that the offence has been committed and there is likeli- 
hood of the suspected offender absconding or evading the enquiries 
or if a house search has to be carried out, he may immediately 
report the case to the Police with a view to getting the official arrest- 
ed or the house searched. In cases of loss or abstraction of contents 
of articles, full particulars regarding the contents and the value of 
the articles are ascertained during the course of the enquiry. An 
examination of the article as well as the bag in which it is receiv- 
ed and the cord and the seal is carried out. Enquiries are institut- 
ed in the post offices and R.M.S. Sections through which the article 
may have passed. 

F ~ a u d  and embezzlements.-As regards cases of frauds and mis- 
appropriations, such as temporary misappropriation of money 
received by officials in the course of their duties, deficiency in cash 
or stamp balances or misappropriation of the amounts of M. 0s. o r  
fraudulent withdrawals by means of forged applications for with- 
drawals from Savings Bank accounts, enquiries are rk uired to be  
made by the Departmental investigating officers w i k  the same 
promptitade as referred to previously. Some time-lag is, how- 
ever, likely to occur for obtaining the required documents from the 
Audit or from P.O. where it may be lying, before the investigation 
can start. After the documents are secured, enquiries have to be 
made from the payee of the money order or a depositor of the P. 0. 
Savings Bank account or the holder of the Cash Certificates as shown 
on the books of the post office to establish as to whether the payment 
charged is fraudulent. There may be attesting witnesses on these 
vouchers and their depositions have also to be ,recorded. After the 
investigating officer is satisfied that there is reasonable ground for 
suspecting that an offence has been committed and documentary 
or other evidence has been secured, a report to the Police is made. 
In cases, however, where the investigating officer thinks that the 
accused is likely to abscond, he may not wait till he completes all 
these enquiries. 

3. No legal advice' is normally obtained before handing over 
cognizable cases t o  the police. 



4. The procedure is more or less the same in regard to non- 
cognizable cases also, e.g. 

(1) Makin false entries in the register kept by persons 7 emp oyed to carry or deliver postal articles. 
(2) Opening, detaining or delaying postal articles. 
(3) Fradulently putting wrong official marks. 

Officers take up enquiries first but when police help is needed, the 
sanction of the H?ad of the Circle is necessary before the Magistrate 
is approached to order the police to hold the investigation. 



APPENDIX XI 
NO. SEA-43-1 155. 

GOVERNMENT OF INDIA 
MINISTRY O F  COMMUNICATIONS 

New Delhi. the 6th April. 1955 

S V B J E C T : - P ~ ~ ~  16 of the P. & T. Audit Report 1953-Reinstatemelrt 
of Government servants after long periods of suspension. 
A note stating whether the P. & T. Department considered 
the facts of the cases (referred to in the sub-paras con- 
taining the details of the cases) and took appropriate 
legal advice before taking decision to launch prosecution 
in the court. . 

I t  appears necessary in this context to invite a reference to this 
Ministry's Memorandum No. ':B. 4-24/55 dated 2nd February, 1955 
where the procedure generally followed in dealing with frauds in 
the P. & T. Department is described. 

2. If the Government servant is charged w t h  an offence of a 
nature which. if proved against him, would ordinarily result in his 
dismissal, he is placed under suspension. Suspension may also be 
resorted to, if during the course of an enquiry the retention of ? 
Government servant in his appointment would hamper or frustrate 
enquiries. A Government servant who is in police custody is also 
placed under suspension. As soon as a Govt. servant is placed 
under suspension, the suspending authority is required to report to 
the next higher authority stating full  just~fication for ordering sus- 
pension. 

3. No legal advice is normally obtained; nor is it possible if 
prompt action is warranted, before handing over cases to the police. 

4. The facts of the cases, as detailed in the audit para., will show 
that  all the offences were cognizable. In the first case, the officials 
were placed under suspension after  the pol~ce were satisfied that 
they were involvcd in the fraud and wanted to arrest them. In the 
second case, the official was placed und?r suspension after 
departmental enquiries were made and a report was sent to the 
police thereafter. The police decided to launch prosecution but 
the accused was given the benefit of doubt by the court. I n  the 
third case. the official actually absconded after the case was reported 
to the  police. In  the fourth case, the official absconded even before ---- -- - - . -- - - .-- 

*See Appendix X. 



the case could be reported to the police. No legal advice was 
obtained in these cases before launching prosecution. 

5. After information has been given to the police, further action 
in the matter is controlled by them. The question whether the 
evidence is or is not sufficient to secure the conviction of the offender, 
is also determined by the police to have their own machinery to 
obtain legal advice, if needed. The Department does nbt control 
the prosecution but the departmental officers are expected to keep 
in close touch with the police enquiry and render them every pos- 
sible assistance. It is only in those cases where the police are 
satisfied that the evidence is not sufficient to secure conviction that 
they recommend departmental action. 

6. This note has been seen by the Accountant-General, Posts and 
Telegraphs. 



APPENDIX XU 
N.A. 42-129153 

GOVERNMENT OF INDIA 

MINISTRY OF COMMUNICATIONS 
(POSTS AND TELEGRAPHS) 

New Delhi, the 31st May, 1955 
suB~~cT.-Para 23 of Audit Report 1954-regarding delay in disposal 

of Surplus Stores. 

A copy of the Circular letter issued under D.G. P. & T. No. N.A. 
42-129/53, dated 26-2-1955, regarding the constitution and scope of 
functions, etc. of the Surplus Stores Committee, is enclosed here- 
with (See Annexure) 

2. The Committee was originally asked to extimine and list the 
quantity and value of stores held in excess of 6 months' stocks of 
locally available items or those manufactured in the Workshops, 
and one year's stock of those items which are imported. These 
orders were subsequently modified to 2 years' requirements in view 
of the larger requirements of stores in connection with the works- 
programme under the Five Year Plan. 

3. The Surplus Stores Committee will also be examining and 
making their recommendations for disposal of surplus of Workshops 
stores of the order of Rs. 41 lakhs approximately. 

4. This has men  seen by the Accountant General, Posts and 
Telegraphs. 

Copy of letter No. NA. 92-129153 dated 26th Feb., 1955 from the 
D.G. P. & T., New Delhi addressed to Chief Controller of Tele- 
graph Stores, 47, Ramesh Mitter Road, Bhowanipore, Calcutta- 
25 and copy to (i) General Manager, P. & T. Wlshops. Calcutta- 
25 (ii) Chief Accounts OflScer, Stores &. W/shops, Cslcuttrr. 
(iii) Sr. Electrical Engineer, P. & T. Storeyard, Calcutta (iv) 
Other Members of the S. S. Committee. 

Subject:--Surplus Stores Committee-Reconstitution of. 
Reference:-Your letter No. D-410152, dated 5-3-1954. 
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The reconstitution of the Surplus Stores Committee with effect 

from 18-8-1953 consisting of the following Members at Calcutta is 
hereby approved: - 

(1) G.M. P.&T. Workshops, Calcutta--Chairman, 
(2) C.C.T.S., Calcutta-Member. 
(3) Sr. Electrical Engineer, Calcutta-Member. 
(4) Manager, Telegraph Workshops, Calcutta-Member. 
(5) C.A.O. S.&W., Calcutta-Member. 
(6) C.T.S., Calcutta-Member. 
(7) D.E.T. (Disposals), Office of the C.C.T.S., Calcutta- 

Member-cum-Secretary. 
2. The above reconstituted Committee is functioning from 

18-8-1953 when it had its first meeting. It took up on itself the 
duties and functions of the old Surplus Stores Committee as men- 
tioned in I.A.C. Vol. I1 (P.I.) and Volume X., i.e. recommending the 
(i) scrapping of unserviceable stores, (ii) sanctioning the schedules 
of unserviceable stores and (iii) fixing the rates of issue for any 
items which are obsolete or have become unserviceable and for 
which there is demand in the department. 

3. In addition to the above normal duties of the old Surplus 
Stores Committee, this newly constituted Surplus Stores Committee 
has taken over the following functions:- 

(1) Examination and listing of the quantity and value of stores 
held in excess of 2 years requirements. 

(2) Examination of the possibility of utilizing the items for 
Departmental use as substitutes, if necessary. 

(3) Examination of the possibility of these excess stores being 
given to other Government Departments. 

(4) Concrete proposals for the disposal of the surpl~ts stores, 
if they cannot otherwise be utilised. 

(5) Examination of the stock list with a view to rationalising 
the types of stores and reducing the number of sizes 
consistent with technical efficiency. 



APPENDIX xm 
NO. N.A. 29-4/53 

GOVERNMENT OF INDIA 

MINISTRY OF COMMUNICATIONS 
(POSTS AND TELEGRAPHS) 

New Delhi, the 28th April, 1955 
s u ~ ~ ~ c ~ . - P a r a  26(b)-Audit Report 1953 regarcting dismantlement 

of alignments in an Engineering Division. 
The Public Accounts Committee have called for further particu- 

lars on the following points:- 
(i) Did the Divisional Engineer prepare the estimate of 

Rs. 3,7601- on the basis of the market prices then pre- 
vailing or on the residual book value of the stores? 

(ii) Why could not the scrap wire be disposed of through the 
D.G. S.&D.? Was any reference made to that authority? 

(iii) Whether in according sanction to Estimates, it was the  
gross amount that was sanctioned or the net amount? 

(iv) A note standing the method followed in the P.&T. Depart- 
ment in regard to the utilisation and accountal of undn- 
ticipated receipts of credits for surplus stores-both 
under Revenue and Capital heads. 

I 2. The information is furnished below seriatim:- 

Item (i).-The sum of Rs. 3,7601- represents the anticipated 
sale proceeds of unserviceable recovered material from 
the works and was based on the residual book value 
of the stores. 

Ztem (ii).-The scrap wire was disposed of through the D.G. 
(S.&D.) . 

Ztem (iii).-The case relates to two works of Patna Engineer- 
ing Division, one relating to the replacement of iron 
wire by copper wire between Patna and Mogulsarai 
and the second relating to replacerpent of iron wire by 
copper wire between Patna and Asansol. 

The sanction for both the estimates was accorded by the Direc- 
br-(;eneral on the net cost of the work according to the Depart- 
mental Rules. In this connection, it may be mentioned that in 
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w t  of works involving recoveries of stores, in the sanction, 
which are communicated by means of special letters or memoranda 
or through the combined return of sanctions to estimates and 
allotments of funds, the gross expenditure and recoveries are sepa- 
rately shown. Thus, information as to the amount of anticipated 
recoveries is readily availabie to enable investigations being under- 
taken in cases in which the actual recoveries are considerably in 
excess or short of estimated amount of recoveries provided for in 
the estimates. 

I tern (iv).-The procedure relating to Recovered Stores is stated 
below. 

In the case of Estimates involving recovered stores, the sanction 
of the competent authority is accorded to the cost of the work under 
cash and stores (grass) and allotment is made accordingly. Antici- 
pated recoveries, if any, are accounted for separately and are 
covered by separate 'credit' allotments. The expenditure on such 
works is not allowed to exceed the debit allotments made, any 
un.anticipated recoveries being separately accounted for. Such 
recoveries do not give any power to the subordinate authority to 
incur more expenditure than the debit allotments placed at their 
disposal. New stores issued to works and found surplus to require- 
ments on works are accounted for 'as minus debits and the expendi- 
ture on the works is correspondingly reduced to the extent of such 
minus debits. 

The note has been seen by the Accountant-General, Posts and 
Telegraphs. 



APPENDIX XIV 
NO. STA-98-10/50-Pt/SEA, 

GOVERNMENT OF INDIA 

MINISTRY OF COMMUNICATIONS 
(POSTS AND TELEGRAPHS) 

New Delhi, the 20th April, 1955. 
s u ~ ~ ~ c ~ . - P a r a  42(a) of P.&T. Audit Report 1954-'Alipore 'Telegraph 

Stores Case'-A n.ote stating the circumstances, under 
which the delinquent olgrcial was allowed to receive the 
subsistence allowance even though he superannuated on 
8-5-1945 and not retired from service with special reference 
to the legal advice obtained in the matter. 

I t  has been the policy of Government not to allow a Government 
servant against whom serious charges of misconduct are pending to 
retire on his reaching the age of superannuation. F.R. 56(d) speci- 
fically provides that 'a Government servant under suspension on a 
charge of misconduct shall not be required or permitted to retire 
on reaching the date of compulsory retirement, but shall be retained 
in service until the enquiry into the charge is concluded and a final 
order is passed thereon by competent authority'. 

2. In January 1953, the Ministry of Finance have issued instruc- 
tions, pursuant to the recommendations contained in para 20 of the 
First Report of 1951-52 of the Public Accounts Committee on the 
Appropriation Accounts (Civil) and Posts and Telegraphs for 194849, 
impressing upon all Departments that 'steps should also be taken to 
ensure that a Government servant concerned in any loss or irregu- 
larity, which is subject to any inquiry is not inadvertently allowed 
to retire on pension, while the enquiry is in progress'. 

3. Shri . . . . . . . . . . . . . . .  who was due for superannuation on the 8th 
May, 1945, had applied for six months' leave preparatory to retire- 
ment with effect from the 8th November, 1944 which was refused 
in the interests of public service. Before the date of superannua- 
tion, he repeated this request for leave, which was granted on the 
23rd April, 1945. Pending enquiries into certain irregularities in 
the Telegraph Stores during his tenure as officiating Controller of 
Telegraph Stores, he was placed under suspension with effect from 
the 3rd July, 1945. Originally, periodical sanctions were being 
issued for his retention in service beyond the age of superannuation, 
but later the Ministry of Home Affairs advised that an officer under 
suspension even after the age of superannuation,automatically con- 
tinued to be in service till his case was decided. 

4. The Special Police Estabiishment investigated the case and 
launched a prosecution. A Special Tribunal heard the case and 
convicted Shri . . . . . . . . . . . . . . .  and his co-accused on the 26th May, 1950. 
As Shri. .  ....... .is a Class I Oflicer, his case was referred to the 
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U.P.S.C. for his dismissal on conviction by the Special Tribunal. 
The U.P.S.C. desired to know whether an appeal lay from the judg- . . . . . . .  ment of the Special Tribunal convicting Shri. .  .and, if so, 
whether he had filed an appeal. The Commission was informed 
that Shri.. . . . . . . .  .had filed an appeal in the Calcutta High Court. 
I n  April, 1952, the High Court of Calcutta ordered a retrial of the 
criminal case on the ground that the Tribunal which convicted 
Shri . .  . . . . . .  ..was not a properly constituted court. The Union 
Public Service Commission, therefore, advised that there was no 
ground at  that time for taking any disciplinary action against 
Shri ...................... 

5. On his conviction by the Special Tribunal on the 26th May, 
1950, the subsistence and other allowances which were being paid 
to Shri. .  . . . . . . . . .  .were withdrawn. In view of the order of the 
Calcutta High Court, the payment of these allowances from the 26th 
May, 1950, was authorised on 23rd June, 1952. The Ministry of 
Law who were consulted before resumption of payment advised as 
follows : - 

"The result of the judgment quashing the conviction and 
ordering a retrial is that the conviction is wiped off 
from the record and 'status quo ante' is restored. That 
being so, pending the result of the retrial, subsistence 
allowance will have to b e  paid for the entire period 
commencing from the date of the last judgment till the 
date of the judgment in the retrial to be held." 

6. This has been seen by the Accountant-General, Posts and 
Telegraphs. 



APPEXDIX XV 
Copy of Memo. No. T.E.28-52/49/B dated the 15th April, 1954 from 

the Ministry of Communications (Pcrsts & Telegraphs) Addressed 
to the Chairman and Members of the Public Accounts Commit- 
tee. 

Memorandum for the Public Accoun.ts Committee relating to para 
67 of their First Report 1951-52 regarding 'Free supply of tea to. 
certain stafJ in Cdcutta Telephone Distrtct'-(Item No. 2 of the 
Statement of Outstanding Recomm.endations) 

In para 67 of their First Report on the accounts for 1948-49, the 
Public Accounts Committee observed in dealing with free supply of' 
meals to certain operative staff of Calcutta Telephone District that: - 

ti) only one Section of the telephone staff recruited between 
April, 1943 and December, 1947 are continuing to get 
free meal concession even after the introduction cf t he  
new scales of pay while it has been denied to other 
staff 'employed in the same building and for doing t h e  
same kind of work. The Committee did not approve. 
of the principle of discrimination in the grant of con- 
cessions between particular sections of staff and sug- 
gested its discontinuance, and 

(ii) at  the time the staff of the ex-Bengal Telephone Corpora- 
tion was brought on to the New Scales of pay the loss 
nn account of stoppage of such amenities should have 
been evaluated in terms of money and the staff concerned' 
campensated to that extent by fixing their pay in the 
appropriate stage in the new scales of pay. 

2. The Committee further observed that the whole matter should' 
be examined de novo in consultation with the Ministry of Finance 
and the Comptroller and Auditor-General in the light of the 
Committee's observarions. 

3. As desired by the Public Accounts Commlttee, the case nas 
been thoroughly examined tie novo in consultation with the Ministrv 
of Finance and the Comptroller and Auditor-General as a result of 
which the following facts emerge: - 

These are four scales of pay for the women telephone opera- 
tors in Calcutta. 

( i )  Those taken over from the Company fro; 1-4-1943 and 
women telephone operators recruited between 1-4-1943 
and 17-12-1947. 

These were on the ex-company scale of pay of Rs. 70-10-140 (with 
free meals). On departmentalisation, they were given the ad hoe 
scale of Rs. 76-11-142.154 (with free meals) which replaced the 
ex-company scales of pay. On the introduction of the Pay Com- 
mission scale of pay Rs. 724120-E.B.-5-170, the ad hm scale of 
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Its. 76/154 was replaced by the Pay Commission scale of pay and 
the staff were compulsorily brought on to the latter scale of 
Rs. 72-4-12bE.B.-5-170, with free meals. 

(ii) Those recruited between 18-12-1947 and 28-12-1949 under 
P.&T. conditions of service were entitled to the scale of Rs. 724-120- 
E.B.25-170. without the concession of free meals. 

(iii) Those recruited between 29-12-1949 and 14-2-1951 were 
entitled to the scale of Rs. 60-170, without free meals. 

(iv) Those recruited from 15-2-1951 onwards were entitled to a 
scale of pay of Rs. 70-10-140 under the revised excompany terms 
and conditions offered from 15-2-1951 with a concession of free 
snacks worth - /8/-  a day. 

4. When the Bengal Telephone Corporation was purchased by the 
Government, the concessions enjoyed by the staff under the Company 
were protected by the Government. The supply of free meals, 
lunch and tea was one of the major concessions enjoyed by the slaff 
under the ex. B.T.C., and it was, theRibre, continued after the 
Company was taken over by the Government on 1-4-1943. From 
1-4-1943 till 17-121947, the question of departmentalisation of the 
,staff was under consideration. Although orders were issued on 
18-12-1947, the staff was brought on to the Departmental rules and 
regulations with effect from 1-4-1946. It  would thus be seen that 
the staff taken over from the Company as well as women telephone 
operators recruited afterwards (from 1-4-1943 to 17-12-1947) were 
brought under the terms and conditions of the Company which 
enjoined among other things the supply of free meals. tea etc. Under 
the Company's terms, the staff were also entitled to a bonus equiva- 
lent to one month's pay or, in certain cases, half a month's pay. So 
far as the question of bonus tvas concerned. the amounts were adjust- 
ed  in the emoluments allowed with effect from 1-4-1946 i.e. from the 
date of departmentalisation. It was not, however, considered advi- 
sable to abolish all concessions immediately after the staff was 
brought on to departmental rules and regulations and the concessim 
in respect of free meals was continued. 

5. The view of the Administration is that it would not have been 
correct to withdraw the concession of free meals etc. at  the time of 
bringing the staff on the Pay Commission scales of pay. This is for 
the reason that the scales of pay were prescribed for all Govern- 
ment servants and there was no special concession with regard to 
the prescription of the scales of pay in respect of these operators. 
There also does not seem to be any question of linking the free tea 
etc. concession en'oyed by these staff with their monthly pay and 
allowances. If, dowever, the staff had been given the option of 
retaining the ex-company scale of pay of Rs. 70-10-140 with the con- 
cession of free meals etc. or to come on to the prescribed scale of 
Rs. 73-4-120-5-170 without the concession of free meals, the Adminis- 
tration feels that the s M  would not have accepted the new scales 
of pay minus the concession of free meals: The new scales meant 
actually a reduction, as  the annual increments were reduced from 
Rs. 101- to Rs. 41- or Rs. 5/-. The highe'r maximum of the Pay 
Commission scales of pay was no attraction for these operators for 



the reason that women operating staff do not stay in service suf8- 
ciently-long to benefit by comparatively high maximum of the pay 
scales which would compensate them for a low rate of increment. 
The higher rates of increments of the ex-Company Scale in addition 
to meals were, therefore, more attractive in spite of the lower 
maximum. Besides, those of the operative staff who stayed in service 
were promoted to h i g h e ~  grades before they could reach the maximum 
of the scale. Under these circumstances, it is felt that if an option 
had been given to the staff, they would not have elected the new 
Pay Commission scale of pay (72-170) without free meals. Conse- 
quently, the expenditure on free supply of meals would have had to 
be incurred as at present and in addition. the Department would 
have had to spend some more money on the higher rates of incre- 
ments of the ex-Company scale of pay i .e.  (Rs. 10 minus 4 or) Rs. 6 

. p.m. for each operator. The additional expenditure on 295 operators 
would. therefore, have been Rs. 21,240 per annum. 

6. The Administration desires to emphasise that the concession of 
free meals etc. had been allowed to the staff as an incentive to them 
to devote more time and attention to their work and to reduce 
absenteeism. The effectiveness of this inducement was demonstrated 
when the staff recruited from 18-12-1947 on departmental rates of 
pay were not given this concession and it was found that this resulted 
in deterioration of efficiency and absenteeism. The attention of 
Government was focussed on this aspect of the matter and with a 
view to improve matters, it was decided to reintroduc? the c.ncession 
allowed by the ex-Company with certain modifications. According 
to these orders, the staff recruited with effect from 15-2-1951 on the 
scale of pay of Rs. 70-10-140. were entitled to free tea and snacks 
worth 8 annas a day and also bonus as an incentive to reduce 
absenteeism which was so frequent that it became practically impos- 
sible to run the services Option to elect this new scale of pay plus 
snacks was given t.o the staff numbering 475 already recruited bet- 
weeq 18-12-1947 and 14-2-1951 on the scale of Rs. 72-170 and at 
Rs. 601170 without any concession of free meal or tea or bonus. One 
of the conditions attached to these concessions is that the General 
Manager is empowered to dismiss any operator in case of inefficiency 
without observing the usual departmental proceedings relating to 
disziolinary cases, e.g. Memorandum of charges etc. Only one woman 
operator opted out for the revised pay scale (Rs. 70-140) and other 
conditions of service offered with effect from 15-2-1951. The other 
operators did not elect the revised pay scale and the concessions, as 
they wer? not willing to accept the condition attached to such con- 
cessions, namely, the General Manager's power to terminate their 
service without observing the usual departmental proceedings. It 
is an indisputable fact that one is more interested in the security of 
service'than in small increases in pay. If the service conditions 
offered had not included the condition of removal from service with- 
out observing the usual Departmental formalities, most of the opera- 
tors might have opted for the reintroduced ex-Company scale of pay 
(Rs. 70-140) with tea and snacks, as the latter scale with higher incre- 
ments. free tea and snacks, and bonus was obviously far more bene- 
ficial to the staff than the Pay Commission scale of pay without any 
concessions. It will t h s  be seen that the power vested in the 
General Manager for terminating the services of the staff, deterred 
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the shff recruited on the Pay Commission scale of pay (Rs. 72-170) 
without any concession, from electing the reintroduced ex-Cornpang 
scale of pay which was manifestly a better one. 

7. As regards the question of discrimination, i t  will be seen that 
far from withdrawing the concessions admissible to the ex-Company 
staff on departmentalisation. similar concessions with certain modi- 
fications had actually to be offered to other staff recruited afterwards 
in order to avoid discrimination and also to guard against inefficiency 
and deterioration of service. It  would not be out of place to point 
out here that the work in Calcutta Telephone District Exchanges is 
of a more strenuous and exacting nature than in other exchanges 
and hence no such concessions had been allowed elsewhere. 

8. The Public Accounts Committee have stated that the loss on 
account of stoppage of the amenities should have been evaluated in 
terms of money and the staff compensated to that extent by fixing 
their pay at a proper stage in the new scale. But the fact is that 
if this had been done, it would have amaunted to giving a perpetual 
benefit to the staff. Once the monetary compensation is included 
in the pay, they would be entitled to proportionate benefits in their 
pensions besides the fact that by increasing the pay in some cases, 
the rate of Dearness Al lowar~c~ will also increase causing further 
expenditure to the Government, whereas as the matter stands a t  
present, when an operator leaves the service, no compensation is 
given in lieu of free meals supplied to her during the period of her  
service. 

9. The question of replacing free meals, tea etc. by cash allow- 
ances had been considered, but it is felt that if cash allowances a re  
granted, the purpose for which free meals and tea are supplied may 
not be achieved. The extra money is likely to be utilised by the staff 
for other purposes and absenteeism may increase. The Calcutta 
Telephone system is in the process of bging converted to automatic 
system. When automatisation has been completed, the strength and 
grades of staff will have to be reviewed. It  is, therefore, highly 
inadvisable to effect any changes in the conditions of service of staff 
now when conversion is going on. 

10. In view of the circumstances explained above, it is hoped that 
the Public Accounts Committee will agree that the existing conces- 
sion of supply of free meals, tea and lunch etc. to the operating staff 
in the Calcutta Telephone District may be continued subject to 
review at an early date, but not later than 1957 by which time the 
Telephone system in Calcutta \<ill have been converted to Automatic 
system. 

11. This Memoripdurn has been seen by the Comptroller and 
Auditor-General, 



APPENDIX XVI 
NO. B.27-14/54. 

GOVERNMENT OF INDIA 
MINISTRY OF COMMUNICATIONS 

(POSTS & TELEGRAPHS) 
OFFICE MEMORANDUM 

New Delhi, the 1st February, 1955 
SUBJECT:-Note to the Public Accounts Committee on the constitu- 

tion of the Telephone Development Fund in the Posts and 
Telegraphs Department. (Item No. 7 of the *Statement 
of the Outstading Recommendations). 

In para 43 of the Tenth Report of 1953-54, the Public Accounts 
Committee felt that the Telephone Development Fund, which was 
merged in the general revenues, raised a fundamental principle of 
administration of a public utility concern. They were not quite 
sure whether the 'Own Your Own Telephone' Scheme was a sound 
financial arrangement, involving as it did, the appropriation of future 
revenue for current expenditure. The Committee, therefore, desired 
that the P.&T. Department should look into this matter in consulta- 
tion with the Ministry of Finance (Communications) and Audit and 
submit to them a report in due course. 

2. The matter has been examined as desired by the Committee 
and the position is explained below : - 

In order to help telephone expansion, which would not have been 
ordinarily possible owing to financial stringency, and also to provide 
telephones to the businessmen in large cities, a scheme known as 
'OWN YOUR TELEPHONE SCHEME' was introduced in December, 
1949. Under this scheme advance rentals at the rate of Rs. 2,500 
per connection in Bombay and Calcutta and Rs. 2.000 in other places 
were realised to cover the capital cost of the telephone connection. 
The advance rentals thus realised are credited to revenue receipts, 
while an equivalent amount is contributed from Working Expenses 
to the Telephone Development Fund created for the purpose of financ- 
ing the capital expenditure incurred for the extension and develop- 
ment of telephone services. Like any other fund, the balance in 
the Telephone Development Fund is merged in the general revenues. 
The advance rental of Rs. 2,500/2,000 referred to above, is treated in 
the same way as the capitalised value of the annual revenue which 
in some States, kbans are permitted to ay in lump sum for which 
they are, afterwards, exempted from pa YJf' ng to Government any fur- 
ther annual land revenue. The lump sum so collected is taken either 
under the heaa 'VII-Land Revenue' or, if the State Government 
desire to kee the same separate, under the head 'LI-Extraordinary 
Receipts9. h e r e  is, thus, nothing wrong in Government crediting 

--- - - - - - . - - - -  .-..-__--._ __-_. _ ___ 
*See Appendix I (Vol. I-Report). 
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the advance rental on account of telephones to Revenue. When once 
this is done, it  is left to Government to decide as to how best the 
capital ex enditure for installing new telephones should be financed 
viz., whet 1 er from borrowings or from the revenue collections. 
Instead of borrowing and having to pay interest thereon, Govern- 
ment have in this case preferred the latter course. The action taken 
by Government does not therefore, infringe the akcepted principles 
of sound finance and both the Ministry of Finance and the Comptroller 
and Auditor-General have concurred in this view. 

692 L.S. 



APPENDIX XVII 
NO. N.A. 29-18/53 

GOVERNMENT OF INDIA 

MINISTRY OF COMMUNICATIONS 
(POSTS & TELEGRAPHS) 

New Delhi, the 25th April, 1955 

SUBJECT:-P~T~ 49 (Item 10 of the *Statement of Outstanding Re- 
commendations) of the 10th Report for 1953-54 of the 
Public Accounts Committee on the P. & T. Appropriation 
Accounts of 1950-51, regarding action taken in respect of 
the discrepancies in Stores Balances found during the 
overall ph.ysical verification of stores. 

In  their meeting held on 10th November, 1953, the Public Accounts 
Committee desired that a note be submitted to them on the action 
taken against persons responsible for shortage of stores as com- 
mented upon in para 21 of the P.&T. Appropriation Accounts 1950-51 
and Audit Report, 1952 relating to the results of the Physical Veri- 
fication of Stores Balances. Accordingly, a **note was submitted to 
the Public Accounts Committee under this office Memorandum of 
even number, dated the 25th May, 1954 in which it was indicated 
that the number of discrepant items was 56 involving a surplus of 
Rs. 2.28 lakhs and a deficit of Rs. 8.92 lakhs. It was also indicated 
therein that explanations in respect of 40 items had been admitted 
by Audit, while in respect of one item where the loss had cmurred 
owing to floods. the officer responsible for excess stockily of male- 
rial without making proper arrangements for storage was no longer 
in service having alre9dy been dismissed. 

2. In para 49 of their Tenth Report for 1953-54. the Public Accounts 
Committee have desired that the action taken against the ofiicials, 
found responsible in the remaining 16 items of discrepancies may 
be intimated to them. In their meeting held on 1st. 2nd and 3rd 
February. 1955. the Public Accounts Committee have reitcrat.ed that 
a further note stating the action taken in the matter may be 
submitted to them. 

3. The further progress in this case is accordingly indicatea. 
below : - 

The explanations in respect of 9 items of Alipore Store Depot 
and 1 item of Jabalpur Workshop have since been 
accepted by Audit as satisfactory ,.and settled. There , are still 6 items left involving a surplus of Rs. 7,201-11-0 
and a deficit of Rs. 1,62,260-9-0 and these-are still under 
investigation. Simultaneously, action has been initiat- 

.. .. . * . _ .... l,_ _ 
See Aopcndix 1 (Vol. I .rf Report). 

** See Appendix LXIII to the tenth Report of the PAC. 
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ed to fix responsibilit and to take suitable action against 
the ofRcials responsi 1: le for these discrepancies. A fur- 
ther report in this regard will also be submitted to the 
Public Accounts Committee in due course. 

3. This note has been seen by the Accountant-General, Posts and 
Telegraphs, S ide .  



APPENDIX XVIII 
GOVERNMENT OF INDIA 

MINISTRY OF COMMUNICAl'IONS 
(POSTS & TELEGRAPHS) 

MEMORANDUM NO. N.A. 29-21/54/B. 
New Delhi, the 10th March, 1955 

SUBJECT,:-Para 60 of P.A.C.'s 10th Report of 1953-54 regarding scru- 
tiny of prices for supplies received from the A.T.E. and 
I.T.Z. for Calcutta Auto Project. (item No. 16 of the 
*Statement of Outstanding Recommendations). 

In  para 60 of their Tenth Report of 1953-54 on the accounts of 
P.&T. Department for 1950-51, the Public Accounts Committee desir- 
ed that an examination should be undertaken by the P.&T. Depart- 
lnent to see whether the supplies received for the Calcutta Automa- 
tisation Project from the A.T.E. and I.T.I. under the terms of the 
contract were at  fair and reasonable prices not more unfavourable 
than from other parties. The prices charged by the Company may 
not be deemed to be unfavourable or unreasonable for the reasons 
explained below. 

2. In the Agreement between the Government of India and the 
Automatic Telephone and Electric Company Ltd., for the main pur- 
pose of the manufacture of telephone equipment in India in a factory 
or factories run by the Government, it was agreed, vide clause 9 of 
the Agreement, that until such time as the Government is in a posi- 
tion to manufacture telephone equipment completely in India, the 
requirements of telephone equipment will be met by purchase from 
the A.T. & E. Co. at  prices based on the British Post Office home 
prices or where no British Post Office price existed for any piece of 
apparatus, then on the nearest British Post Office equivalent together 
with such reasonable additions as may be involved due to tropical 
finish, extra engineering, packing for export shipment, etc., and 'in 
any case shall not be higher than the most favourable prices for such 
equipment or apparatus quoted by A.T.E. to other similar customers 
or other manufacturing companies'. 

3. The Prices paid are compared with those charged from the 
British Post Office on the basis of the Master Schedule prepared by 
the British Post Office. In this connection, it is necessary to indicate 
that the British Post Office is a commercial department just like the 
Indian P. & T. Department and it (the B.P.O.) adopts an elaborate 
method of cost accounting and inspection to p'revent any wasteful 
methods of production and further fixes the prices for the supply 
of equipment by five competing contractors, (namely, Automatic 
Telephone & Electric Co., General Electric Co., Standard Telephones 
Co., Siemens and Ericssons). These manufacturers in competition - ---.- . - . .. ._ . _. ._ _,._ 
'Appendix I (Vol. I-Report;. 
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with each other and under the vigilance of B.P.O. Cost Accounting 
Officers and Production Engineers, supply equipment to the B.P.O. 
a t  competitive rates. The B.P.O. price schedule is based on the prices 
determined by the B.P.O. and is applicable to the supplies made by 
the various contractors. The B.P.O. certification of the prices, 
therefore, constitutes a reasonable and sufficient safeguard. 

4. The Master Schedule covers practically all items of equipment 
with the exception of power plant and is the same Master Schedule 
on which the British Post Office operates with regard to the prices 
to be paid for the various types of equipment manufactured by the 
Con tractors. 

With regard to power plant, Messrs Batra and Natarajan were 
informed by the B.P.O. that the A.T.E. & Co. did not manufacture 
the power plant themselves, but obtained it from other manufac- 
turers at  a price certified as reasonable by the B.P.O. The B.P.O. 
certification took into account the actual cost plus a reasonable profit. 

5 .  The prices for most of the spare parts are also indicated in 
the Master Schedule. 

6. With regard to comparison with the world prices, the Indian 
P. 8r T. have adopted British Post Office methods of working and 
have standardised their equipment like the British Post Office 
. (namely, B.P.O. 2,000 type equipment). In other manufacturing 
rountries of the world their own systems of working and of equ ip  
ment have been adopted. Comparison can, therefore, be made only 
with regard to the prices charged from those countries which have 
adopted R.P.O. 2.000 type equipment. Nevertheless. in view of 
what has been stated above and the provisions of clause 9 of the 
Agreement reproduced in para 2 above, it would not be unreasonable 
to suppose that the prices are fair and not more unfavourable than 
charged to other customers. I.T.I. would, however, be asked to 
,obtain a certificate from the A.T.E. & Co. that the prices charged 
are not higher than the most favourable prices for such equipment 
o r  apparatus supplied to other similar customers or other manufac- 
turing companies. 



APPENDIX XIX 

Memorandum on Budgeting and Control over Expenditure (wit4 
Reference to Items Nos. 29 and 30 of the "Statement of Outstand- 
ing Recommendations) 

In para 13 of their Tenth Report, the Public Accounts Committee 
have made the following observations relating to Budgeting and 
Control over Expenditure on Railways: 

(a) "The Public Accounts Committee of recent years have found 
occasions to comment on the financial administration of 
the Railways. They observe that d though the Audit 
and Accounts were separated long ago, there is not the 
necessary co-ordination between the Railway Adminis- 
trations and the Accounts Offices in the formulation of 
estimates etc. They also feel that the Railway Accounts 
Offices should be further strengthened and re-organised, 
if necessary." 

!b) "The Committee, therefore, desire that the Railway Board 
should once again draw the attention of the Rail~vay 
Administration to the recon~mendations made by them 
in Para 7 of their Fifth Report and should also ttwm- 
selves exercise a rigid overall control at the time of 
consolidating the Budget Estimates submitted by the 
Railways. They feel that the overall budgetary stand- 
ard and control over espenditurc on the Railtvays need 
improvement and should, therefore, like to know tht. 
measures evolved by the Railway Board to sct matters 
right in this direction" 

2. (a)  Strengthening and re-orga~~ising Ruiluml Accounts Oflces. 
The R a i l u ~ y  Board ha1.c been taking steps t o  tone ~ i p  thc clffr- 

ciency of the Railway Accounts OfEccs from t~mc. to timcb. The 
svstem for imparting propel. training to  staff in the Railway Accounts 
Offices by conducting regular courses was ~ntrodurcyj in 1951. ~vhich 
is still in vogue. The programme of training consists of lccturcs by 
the Training Accountants followcd by intensiw trainlng in the prac- 
tical working of the various branches of Railway accounting. Recent- 
ly, a special conference of the Financial Advisers and Chief Accounts 
Officers of the  I n d ~ a n  Railways was convened by the Railway Board 
with a view to finding out further directions in which improvement 
could be effected. The chief cause contributing* to deterioration in 
efficiency In the Railway Accounts Ofices inter alia was the poor 
quality of new recruits to the clerical grade and dilution resulting 
from the taking over of the e.r-States Railway staff of low calibre. 
-. - - . . -. . - -. . . - - 

* See Appendix I (Vol. I-Report). 



After taking into consideration the views of the F.A. & CA.Oo. 
regarding toning up the efficiency of work, it has been decided: 

(i) to strengthen the cadre of clerk Class I by resorting to 
direct recruitment of Graduates preferably First and 
Second Division M.A., MSc., M. Corn. and Honours Gra- 
duates to the extent of 20% of the annual permanent 
vacancies. 

(ii) to fill up vacancies even in higher posts wherever neces- 
sary, namely those of the Junior Accountants. Junior 
Inspectors of Station Accounts and Stock Verifiers by 
direct recruitment on Railways to meet the shortage of 
staff. 

liii) to train new recruits to the Accounts Departments in 
regular training schools and test them before they are 
put on working posts. 

Further. in order to keep a watch on efficiency of internal check 
in the Accounts Offices of the Railways, the Railway Board have 
strengthened the Inspection Organisation in the Board's Office under 
the Director, Finance (Accounts). This has been done with a view 
to conduct more intensive inspection of the various accounting units 
on Raillvays by devoting nearly two months in a year to examine 
the accounts of each Railway Administration. It is hoped that 
this step will go a long \vay in improving the efficiency of the 
Railway .4ccounts OBices. 

(b) Improz.rn~.eut in the orwall budgetar9 stailda~d and control 
o w r  e.r.penditure 0 1 1  the Railriwgs. 

/'is dircctcd by the Public Accounts Committee. ihe attention of 
thc Railn-ay Administrations has once again been drawn to the 
rrcommcndat~ons made by the Committee in para i of their Flfth 
Rtyort vdc, copy of Board's lcttcr of 16th October, 1954 to all 
Railway Administrations (See  Annexure). It may be pointed out 
that cvnscqucnt on Regrouping of Railways, a separate Finance 
Branch undcs a Deputy Financial .4dviser working under the con- 
tsol of the F.A. 6: C.A.O. has been set up on each Railway. The 
Deputy F.A. is c'ithcr closely associated lvith the cornpilation of the 
Budget Estimates or directly controls the same on behalf of the 
General Manager, functionin as a Co-ordinating Officer between 
thc various Departments of P he Railway. 

As regards measures to improve budgeting. Railway Board 
would point out that elaborate instructions are already contained in 
State Railway Accounts and General Codes for the guidance of the 
Rail~vay Administiattons for the booking of expenditure immediately 
after it is incurred and for watching the progress of expenditure 
under each Grant and Sub-Head of Grant with reference to voted 
G r ~ n t s .  Monthly Reviews of expenditure and earnings are also 
prescribed and the Accounts Oficer is required to see periodically 
that the expenditure booked is in accordance with the allotments 
made. Further the F.A. & C.A.Os. are required to keep a special 
watch on the progress of expenditure in the last quarter of the 
financial year and the attention of the Controlling Authority is 
m w n  to the necessary appropriations, withdrawals or  additions! 



funds, as the case may be. An overall control is exercised by the , 
Railway Board through Reviews during the year- 

(i) in the month of August; 
(if) the Revised Estimates in December; and 
(iii) Final Estimates in March. 

I t  will thus be observed that the procedure on Railways in regard to 
control over expenditure is comprehensive. The Committee would, 
no doubt, appreciate that in such a vast organisation as Railway's 
with hundreds of Officers dealing in the preparation of Estimates 
and the numerous factors affecting the working of a Commercial 
undertaking, such as, increase in expenditure due to fluctuations in 
prices and traffic levels and other uncontrolable causes such as 
damages by floods, earthquakes etc., it is not possible to avoid small 
variations. The Railway Board would, however, constantly 
endeavour to maintain and improve the eficiency of the Railway 
Accounts Offices and the standard of budgeting and control over 
expenditure. 

The Memorandum has been seen by the D.R.A. 

NEW DELHI; 
Dated 28th March, 1955. 

Copy of Railway Board D.O. letter No. 54-B(c)-2498 (3 and 4) dated 
the 16th October, 1954, addressed to all the Railway Admhfstra- 
tions. 

Budgeting and Control over expenditure 

I enclose herewith extracts of paras* 12 and 13 of the Tenth Report 
of the Public Accounts Committee on the Accounts, 1950-51. The 
Committee have expressed their view that the overall budgetary 
standard and control over cxpenditurc on the Railways need improve- 
ment. In this connection, I would again draw your attention to 
the Committee's observations contained in para 7 of the Report for 
1949-50, a copy of which also I am enclosm herewith. In view of 
the Committee's observations, I trust that f ufther efforts will be 
made to tighten the budgetary machinery in the Railway Adminis- 
tration by enjoining on all those concerned to follow up the rovj- 
sions contained in State Railway Accounts and General Co a es in 
regard to booking of expenditure and watching of progress of 
expenditure under each Grant and sub-head 



APPENDIX XX 

MINISTRY O F  RAILWAYS (RAILWAY BOARD) 
;Memorandum on the Manufacture of Locomotives and Boilers by 

The Tata Engineering & Locomotive Company, Limited 

The Public Accounts Committee in their Fifth Report on the 
accounts of 1949-50 (Railways) considered in detail the working 
,of the Agreement dated 20th August. 1947, entered into between 
the Government and Tata Locomotive & Engineering Co. Ltd., 
.(TELCO), for the manufacture of locomotives and boilers, and 
made the following recommendations for the consideration of the 

Government : - 
( i )  The provisional payments made to TELCO since the 

beginning of the Agreement should be finalised. If 
there are difficulties in reaching an agreement on 
costs, the matter must be referred to arbitration. 

( i i )  As the TELCO manufacture also road-rollers, under- 
f ran~ers ,  etc.. the need for efficient and accurate cost 
accounting and their check on behalf of Government 
is necessary so that the costs are properly allocated 
among the several products. 

, ( i i )  In the case of an industry which caters entirely for Gov- 
ernment purposes. such as the locomotive or the am- 
munition factory. there is obviously a strong case for 
the State-oivnership and management of such an mdus- 
try. Government should come to an early decision on 
the advisability of their taking over from TELCO the 
manufacture of boilers and locomotives and running it 
as a State-owned indust sy. I f  necessary. Government 
can invite participation o f  private capital in such State- 
owmed concerns in the shape of debentures. 

2. The observations of the Government of Indla on the recom- 
mendations of the Committee are gi17en below. 

3. Regarding the first recommendation, it may be stated that the 
delay in finalizing the provisional payments made to TELCO since 
the beginning of the Agreement was due to the delay in reaching 
an agreement on the allocation of common overheads to the pro- 
duction of boilers and locomotives at TELCO factory. The TELCO 
factory produced not only boilers and locomotives but other pro- 
ducts like road-rollers and under-frames in an under.frame shop-as 
distinct from the locomotive and boiler manufactur shops-ivhich 
is a part  of thc factory. Further,  certain lvorks relating to the 
manufacture of under-frames and road-rollers were carried out in 
the boiler and locomotive! shops. Before. t h ~ r ~ f o r e ,  the cost of 
boilers and locomotives roduced by T E E 0  during the del-clop- 
mental period could be ? ~naliscd,  it was necessary to arrive at an 
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agreement regarding the allocation of expenditure on the common 
services serving the whole factory. Besides, it was necessary t o  
agree to a method of distribution of the overheads of the loco a n d  
boiler shops between the work done in these shops for under- 
frames and road-rollers, and boiler and locomotive work. It  was. 
the contention of the company that all developmental expenditure 
of the factory should be a proper charge on locomotive and boiler 
manufacture. The method by which they proposed to give effect 
to this principle resulted practically in all common overheads bein 
charged to the loco and boiler production. The Agreement wit f 
the Company is highly complicated and while the principle of the 
Company's claim was not in doubt, the manner in which it should 
be given effect to was the cause of long drawn-out discussions. The 
only guidance provided in the Agreement with TELCO, (Section 1 
of Annexure I to the First Schedule). was that if any expenses were 
incurred for other purposes also, then only the equitable share 
attributable to the performance of the Government work and work- 
ed out in accordance with an accepted method of allocating com- 
mon expenses should be taken as forming part of the production 
costs. Negotiations had, therefore. to bc conducted with TELCO 
for working out a method of allocation of overheads which would 
conform to accepted principles on the subject and, after protracted 
discussions, a formula regarding the distribution of common es- 
penses as u ~ l l  as the capital-at-charge beticeen the Loco Project 
and other works has been agreed upon. The accounts of thc past 
years havc now been revised on the basis of the f'oi~mula agreed 
upon. and the re\.ised accounts havc been checked b. t he  Gcn*el'n- 
ment Auditors entrusted with the s~ipelvisitm of the accounts of 
TELCO. The provisional prices, so far paid to TELCO, art) now 
being finalised. The finally agreed formula has 1~csultecl in TELCO 
withdrawing their proposal to debit a sum of about Rs. 80 lakhs 
to the Boiler and Loco p~wduction on the basis of a fnrmula a g i w d  
to in December, 1951, as interpreted by TELCO. Govcrnmcnt has 
further received a credit of Rs. 31 lakhs approximately townrds the 
original debits to the Boiler and Locomotive account. 

4. As regards the second recommendatio~l, the system of cost 
accounting at TELCO has been established in consultation \vith 
Go\.ernment who ha\.e also the right to  inspect the Company's books, 
accounts, etc., by an authorised Government Officer to dete~.minc~ 
whether the costs of boilers, locomotives, etc., have been correctly 
arrived at according to the authorised system. An accounts Officer 
has been posted by Government at TELCO Works who exercises 
the necessary concurrent checks under the direction of the Deputy 
Financial Adviser & Chief Accounts Officer, Chittaranjan. This 
ensures adequate check on behalf of Government on allocation of 
costs am.ong the several products manufactured a t  TELCO. There 
is no reason to doubt that costs have now been properly allocated 
to the several products in accordance with the agreed formula. 

5. The third recommendation is for taking over TELCO and run- 
ning it as a purely nationalised or Railwa concern. It  may flrst 
be pointed out that the agreement with 4' ELCO subsists until 1st 
June, 1961, and Governqent is, until then, bound to purchase 50 
locomotives and 50 boilers a year from the Company. To discon- 
tinue placing orders for locomotives and boilers on TELCO would 
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therefore, constitute a breach of this agreement. Further, the total 
demands for boilers and locomotives are and wi l l  continue to be 
much in excess of the production that can be secured in the factom 
which the Railway Ministry have set up at Chittaranjan for the 
manufacture of locomotives and boilers. I t  is, therefore, desirable 
to use the existing facilities a t  TELCO for the manufacture of loco- 
motives and boilers. 

6. The main idea behind the recommendation of the Public. 
Accounts Committee, however, seems to be that inasmuch as TELCO. 
factory caters entirely for Government purposes, it should be 
State-owned and managed by the State. If this recommendation is 
to be given effect to, the TELCO Works would have to be acquired 
either by agreement or compulsorily. There is hardly any possibi- 
lity of TELCO agreeing voluntarily to sell the factory to Govern- 
ment. Legislation would,. therefore, have to be enacted for the 
compulsory acquisition of the factory. The latest balance sheet 
c)f TELCO shows that the book value of the block is Rs. 7-25 crores 
as at 31st March 1954, whereas investment by the Government of 
India amounts to only 2 crores. It cannot be stated with certainty 
what compensation would have to be paid by Government ' should 
they decide to acquire the factory, but it is bound to amount to a 
large sum of money. A decision to acquire the TELCO Factory 
\voulci. therefore. lead to Go\wnment incurring considerable es-  
penditul.e on the acquisition of an esisting production unit when 
that  money could be spcnt molw usefu2y in augmenting production 
in this 01. an!. other !i~lci. This can harcily be justiried. 

7 .  There is 1111 doubt that the boilers and locomotives manufac- 
turccl by TELCO are entiw!! for  Government purposes. Even the 
~uac!-rollcrs and thc undcrframcs ivhich TELCO have manufactured, 
ris a s ~ c k  husintw, \ v c ~ c  intended for thc Go\wnment. TIle advis- 
ability of the Guvc~~nrnc~lt  acqu~ring :he TELCO iyorks for the 
~ n a l l i ~ f i i c t ~ ~ l ~ t ~  uf boilers and locomotives and running i t  as a Stafe- 
o\\.nccl indust 1.y has. Ilone\,cr, t o  bt. curlsidercd in tlw background 
01' :hc 11istol.y leading to the finalisatinn of the Agreement ETcttveen 
(;o\.tmunrnt and TELCO. Thc Agreement for the mnufacture of 
hi1el.s and locomotivcs \tPcls slgncd on 20th August, 1947. with se- 
trospcctivc cffcct flwn 1st J u n c .  1945. and this \vould remain cur- 
I .WI for l t i  !eo;~~3s from ls! June.  1945. Acquisition of TELCO Works 
hy  legislation u~ould bc n breach of this agreement. Furthes. even 
at thc commencement of the agreement. i t  was intended that TELCO 
will not be a purely locomotive manufacturing factory but one 
manufactusing other general heavy engineering products also. It 
was also conternplntcd that TELCO might even produce and export 
locomotivcs and boilew in excess of the number guaranteed for 
purchase by Govclmment. It is in pursuance of '  this conception, 
that thc! Govesnmept of India have lately agseed to TELCO's under- 
taking the manufacturc of diesel trucks in  the factory. While, there- 
fore, there is no reason to doubt that it would not have been possible 
for TELCO to come up to the present position. without consistent 
and continuous Government assistance, both financial and other- 
wise, it woi~ld be contrary to the original understanding under 
which TELCO was to function as a general engineering factory, if 
the Government were to decide to acquire i t  now and run it as a 
Stateswned factory the ground that tt has been until now 
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catering entirely for Government purposes. I t  will also be imprac- 
ticable to segregate such of the assets of TELCO which will con- 
.stitute the unit for the manufacture of boilers and locomotives only 
and acquire the same. In  any case, this will throw all their other 
possible production programmes out of gear. 

8. The Public Accounts Committee, in their Report referred to 
in para. 1 above, have observed that TELCO have not been able to 
implement the various terms of the agreement, and presumably this 
is the chief reason for their recommendation to acquire the 
Works. It is true that the period 'A' which should have been for 
one  year from June, 1945, with a production plan of 50 boilers had 
to be extended up to December, 1947, with a reduced production 
plan of 40 boilers, but the actual out-turn during the period was 
only 10 boilers. Period 'B' which should h a w  been for onc year 
from June, 1946, with a production plan of 100 boilers actually 
commenced in January, 1948, with a production plan of 81 boilers, 
but the actual out-turn was 44 boilers only. Period 'C' which was to 
commence in June. 1947, with a production plan of 100 boilers a 
year actually commenced from January, 1949, but as the production 
target of 100 boilers a year was not reached, the decision to deem 

,January,  1949. as the commencement of period 'C' was cancelled 
and it was decided that period 'B' should continue until a date when 
it was possible for TELCO to produce 100 boilers a year. Hmve\.el.. 
T E E 0  have now reported that they produced 8 boilers a rnctnth 
successively from February. 1954. onwards, and they have claimed 
that period 'C' should now be considered as having comnenced 
~v i th  effect from that month. This is being examined by a Twhni- 
cal Team appointed by the Railway Board, but pima facie it 
would appear that the production target laid down in the Agree- 
ment for the period 'C' has been reached. TELCO have a l w  claim- 
ed that period 'Y' for locomotive production of 50 locomo:i~.c:s a 
vear \vou:d commence from July. 1954. This claim is a l w  under 
examination by the same Team, and is likely to be accibpteci. 

9. TELCO's inability to maintain the targets fixed in the Agree- 
,ment  is ascribable to various factors, the chief of them bein!::- 

(a)  The facilities and capacity of the plant available in the 
Singhbhum Shops at the time of purchase wcrc entire- 
ly inadequate to manufacture parts and cornlmwnts 
of boilers and locomotives in sufficient quantities to 
meet the full requirements. This handicap continued 
to hamper production until the new machine shop 
and the new forge and smithy were constructed and 
equipped. 

(b) The manufacture of locomotives and locomotive boilers 
was complicated and constituted a ncw industry in 
India, and no experience of planning such a factory 
l . v ~ ~  ilvailab~e in the country. No ancillary industrv 
in the country was also available from which TELCO 
could have drawn raw materials or components to  
supplrment its own products for the manufacture of 
the required number of boilers and locomotives. 

(c) Delays in receipt of machines, components and tools 
from outside sources due t.o shortage of materials in 
thc world markct for  various causes, such as War, ctc. 

a 



(d) Partition of the  country caused delay in the early staged 
of construction and manufacture. 

(e) Original shops taken over from the ex. E. I. Railway had 
t o  be fully re-laid due to higher targets agreed upon 
and this necessitated donstruction and manufacture 
going side by side, which necessarily resulted in delays 
to  manufacture of boilers. 

( f )  There was a lack of trained and experienced engineers 
which has now been remedied with the assistance of 
Messrs. Krauss Maffei with whom TELCO have entered 
into an  agreement for the training of their staff and 
also to supply the technical 'know-how', etc. 

(g) These were strikes in the TELCO Shops which caused 
delay both in the construction of the Shops and the 
manufacture of boilers and locomotives. 

In addition to the above causes, delavs also occurred due to changes 
in specifications and drawings from time to time. Further, it was 
not possible for Government to place orders for one type of boilers 
or locomotives to be manufactured in TELCO. Except for the first 
order \vhich was for 100 SGS boilers, subsequent orders for boilers 
were of various types and of comparatively small numbers. 

10. It can now be stated that TELCO have weathered most of the  
dlfliculties attendant on the establishment of a new and complicated 
industry. There is no doubt that the delay in the commencement 
of periods 'C' and 'Y' has had the effect of TELCO being paid on 
the actual cost basis for boilers and locomotives for a much longer 
period than originally contemplated and that this has resulted in 
Chvernment paying for locomotives and boilers produced in TELCO, 
much more than what would have been paid if the expectations 
at the time of the execution of the agreement had been fulfilled. 
This is unfortunate, but it is considered that this fact alone would 
not jus t~fy the acquisition of the factory, specially when as already 
stated, they have reached the target of production 

11. Having regard to all the circumstances. the Government 
have come t o  the conclusion that it \vould not be in the best inter- 
ests of thc country to acquire the Loco and Boiler manufacturing 
unit of TEL,CO. 

Ticw Delhi: 
18th October. 1954. 



APPENDIX XXIG 
MINISTRY OF RAILWAYS (RAILWAY BOARD) 

Note on para 19 of the Tenth Report of the Public Accounts 
committee-Irregular expenditure on the Cadet Division of the St. 
John Ambulance Brigade (Overseas) on the G.I.P. Railway-para 9 
.of Railway Audit Report Pt. I. 1952.-(Item 36 of the *Statement of 
Outstanding Recommendations.) 

The Public Accounts Committee have observed in para 19 of their 
Tenth Report (in commenting on para 9 of the Audit Report 1952- 
Par t  I) that  no justification has been given by the Board for not 
taking disciplinary action against the officers responsible in Board's 
office for t h  delay of 32 months caused in the disposal of this 
.case. and desired that action should be taken against persons res- 
ponsible for the  delay in the  Railway Board's office. It is regretted 
that the notes circulated earlier did not explain the circumstances 
causing the delay in greater detail. It has been stated in para 2 
of the note contained in Appendis XXVIII of the Tcnth Report 
that the delay of 22 months included the period required by the 
Railway to ans\ver certain queries of the Railway Board. and that  
the actual dclay in lhe Board's ofTiw in dealing ~ v i t h  the caw 
\vas about 8 months only. Perhaps the follo\ving chronological 
summary of the progress of the case would present a clearer 
picture. 

34-10-194i.-Or1ginal reference \\as made by the Railn,lzy for 
according Railivay Board's sanction tu thv Grant  of 
certain allowances to the Cadet Division of St. John 
Ambulance Brigade. 

19-ll-1947.-After examining the matter  in the Rail\\.ay 
Board's office, it was decided to call for certain infor- 
mation, enquiring among other things. the duties of 
and reasons for instltutirlg the Cadet Division. 

6-4-1948.-Information called for \vas furnished hy the 
Rail\vay. 

3-5-1948.-After further examination in the. R ~ t ~ l \ v a g  Board's 
oflice somi. more information \vas called for from the 
Rail~vay . 

4-12-1948.-Full information callcd for by the Railway Board 
\\.as r ce ived  by the Branch dealing \vith Ihc Case. 

5-8-1949.---Rail\~/a?; Board's final orders \vc\y issued. 
Thus there was actually a dclay o f  only eight months in Boafd's 

ofice af ter  the case became ripe for dmision by tho Boa1.d. At 
about that  time the work in the Branch of the Board's Ofice dcbal- 
ing with the c a w  was very hcavy-in fact a proposal for additional 

.. . ., ". . . . . ,,. . . . --. .. ., 
*Set Appendix I fV .lurnc I-Kcp ' rt). 
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.staff was under consideration to pull up the arrears. The staff, 
therefore, could not be blamed for any delays in disposal. In the 

,circumstances, the Board considered that no blame could be laid 
on anybody in particular, for delay in the disposal of this case and 
they came to the conclusion that this was not a fit case for taking 
disciplinary action. It is hoped that the P.A.C. would, in the light 
of this explanation, accept the Railway Board's views. 

The note has been seen by the D.R.A. 
NEW DELHI; 

Dated  the 28th March, 1955. 



MINISTRY 

Memorandum on 

APPENDIX XXlI 
OF RAILWAYS (RAILWAY BOARD) 

Economy EfPected by Re-grouping of Railways 
(Item No. 45 of the *Statement of Outstanding Recommendations). 

The regrouping of the railways was effected by reorganising 21 
separate railways which existed in 1949-50, into six major territorial 
systems. The Southern Railway was formed on 14th April, 1951, 
and the Centra! and Western Railways were formed on the 5th 
November. 1951. The remaining three railways. namely. the 
Northern, North Eastern and Eastern, were formed on the 14th 
April. 1952. The most important feature of the regrouping scheme 
was that the existing railways were regrouped by entire units by 
absorption and amalgamation of contiguous railways so as to serve 
a compact or well-defined area. In the case of the East Indian 
Railway. three complete Divisions functioning as such were' trans- 
ferred. The esisting internal organisation of the constituent units 
was assimilated to the administrative pattern of most important 
among them. 

Certain economies were expected a t  the time of regrouping 
mainly under administrative costs and operating improvements 
-4s regards administrative economies, it was stated at the outset 
that reduction in cost might be expected only in the case of con- 
solidation of full-fledged headquarters organisations. It was re- 
cognised a t  the time of regrouping that the scope for economics in 
the administrative category in the case of the Western, Northern 
and North Eastern Railways was limited. As regards the Western 
Railway. the lines merged with the BB & CI were smaller systems 
with correspondingly lower scale of headquarters ofE-,es. None of 
the constituent units of the Northern and the North Eastern Rail- 
ways had headquarter administrative organisations similar to the. 
other Government Railways, and consequently thew was need for 
strengthening the set up of these two new systems. Special atten- 
tion of the Central Advisory Council for Railways was drawn to 
these factors at the time the regrouping proposals for these re- 
grouped systems were formulated by the Board. To these should 
also be added the consideration that Government were anxious that 
no repercussions deterimental to the  existing staff ,should ensue 
as a result of regrouping. Consequently, staff were given certain 
assurances regarding transfer and retrenchment. From these two 
policy consideration and decisions it should k clear that staff 
economies were left to accrue eventually and not immediately. 

I t  is difficult to isolate and ascertain the financial effects of re- 
grouping because of a number of developments which have occur- 
red immediately prior to, during and after regrouping. The total 
. . ------------ . - 

*See Appendix I (V3I. I-5cport). 



ordinary working expanses which include the staff costs, increased 
b Rs. 29-08 crores in 1954-55 over the pre-re ouping year 195041. & e broad details of the increases are as fol f= ows: - 

(In m=) 
EL. 
a.84 (i) Staff charges 

(a) Implementation of C.P.C. scales of pay on the 
=-States Railways. 

(b) Implementation of Adjudicator's Award. 
(c) Increase under Provident Fund and Gratui- 

ties, mainly due to merger of part of dear- 
ness allowance with pay and liberalization 
of Provident Fund concessions to tem- 
porary staff. 

(d) Increase under House Rent, Compensatory, 
Travelling and other allowances due to 
merger of dearness allowance. 

(e) Increments to staff for four years subse- 
quent to 1950-51. 

( f )  Implementation of J.A.C. recommendations. 
(g) Other increases mainly under dearness 

allowance owing to increase in the rates, 
liberalization of leave rules, additional 
staff, etc. 

( i i )  Increase under Repairs & Maintenance (other 
than stafI element). 

(iii) Increase under Fuel expenditure. 
(iv) Partly counterbalanced by other miscellaneous 

variations owing mainly to the freight 
charges on Railway Stores on Capital 
account, being taken in reduction of Work- 
ing Expenses. 

It  will be noticed that the increase in the stall costs has been 
brought about bv the implementation of the C.P.C. scales on the 
&We Railways, the implementation of the Adjudicator's Award, 
increase under Provident Fund and Gratuities as a result of the 
merger of a part of the Dearness Allowance with pay and the libera- 
lization of Provident Pund concession to temporary staff, increase 
under House Rent and other allowances, increments to staff for 
four yearn subsequent to 1950.51. the implementation of J.A.C. 
recommendations and other increases resulting fqom the increase 
in the dearness allowance rates, liberalization of leave rules, addi- 
tional staff, etc. Increase under Repairs and Maintenance other than 
 tail element accounts for an increase of Rs. 4.33 crores, while ex- 
penditure under Fuel has gone up by Rs. 3.21 crores. 

The period also has been one of great edanges inaugurated under 
the Pive Year Plan, such as. the intensified rehabilitation programme, 
692 L.S. 
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large-scale developmental works, construction of new lines, etc. 
The rising tempo of rehabilitation works has led to the appointment 
of additional staff. There has been a progressive increase in the 
provision of staff welfare and passenger amenities. A considerable 
volume of research into development work has also proceeded. All 
these activities are spread over all departments and all phases of 
working. The effect of these developments is also partly reflected 
in the striking increase in th3 number of staff from 913,553 in 1950-51 
to 959,423 in 1953-54 the bulk of which has been the result of the 
implementation of the Adjudicator's Award. No less remarkable 
has been the increast In the train services. The total train mileage 
operated discloses an increase over these four years to the extent 
of 12,406,000. Relief to overcrowding has had to be brought about 
by operating r,lore trains and during the period covered here on the 
broad and metre gauge alone 8,329,000 additional train miles have 
been operated. Similarly, on the goods side 3,965,000 train miles 
have been operated on the broad and metre gauge sections. All this 
increased transportation naturally involved additional- staff and 
other expenses required for the operation of the additional train 
services. In the midst of all these factors. it is difficult to segregate 
any financial effect that may have arisen out of regrouping. 

Tuning  to the question of operating results the earlier memoran- 
dum gave the picture up to 1952-53. Statistics for 1953-54 are en- 
closed wh~ch are self-explanatory. There has, however, been a 
definite improving trend in 1954-55, but complete statistics for the 
year are not yet available. 

A study made by the Efficiency Directorate of the Railway Board 
shows that the work load on the regrouped railways particularly 
at the top level is much more than what it was on the pre-regrouped 
railways. This aspect is under the active consideration of the Rail- 
way Board. 
s 

Dated 2nd May, 1955. 



(I) Route mileage . 
(2) Passenger traffic : 
(a) No. of passengers 

originating (in 000s) 
(b) No. of passengers 

d c d  (in ooosj . 
(c) passengers mila (in 

millions) . 
(3) Goods trpffc : 
(a) N.'. of tons oriw- 

mung(iooos)  . 
(6) No. of tons carried 

( iooos)  . 
(c) Net ton miles (& 

millions) . . 
(4) Tm~porrdtion : 

(a) Passenger and Pro- 
ponion etc. 

fi) No. of train . 
miles (in m) . 

( h )  No. of coaching 
avehicle miks (in 
ooos) - 

(iic) Speed ctf trains 
Ma11 and Express . 
Passengers -- - - . - .. - ----~ ~ -- - -- - 

Gauge averages arc not worked out. 



(io) Passexuccr train 

OOG) . 
(6) Goods m i  Pro- 

(6) No. of laded wa- 
gon mil# (in mi[- 
lions). . . 

(iii') NO. of totd wa- 
* p n  mila (in mil- 

h o w .  . . 
(io> speed of G o o d s  

tr8ins 
10-4 10- 2 

12.0 Not availa- 
ble 

4-920 4,989 

I 1,586 11989~ 

fj-6 15-7 

9' 4 8-93 
10.3 Not 

avlilnblo 

2.163 2,152 

4.37'3 4 4 7  

8-36 1- 50 





(a) C a ~ . r w  h n w ~ r  

<I) Route mileage . 
(1) Passenger traffic- 

(a) No. of pessengers originating (in 000s) 
(b) No. of passengers carried (in 000s) . 
(c) Pnsxngcr miles ;in oooc) . 

( 3  ~ d s  d c -  
(a) No. of tons originating (in 000s) . 
(6) No. of tons arrird (in coos) . 

(c) Net ton miles (in oms) . 
(4) Transponarion- 

(a) Passenger and Proporrion- 
(83 So. of, train miles (in oms) . 
(i:l No. of coaching vehicle miles (in m) . 
(iii) Sped of trains- 

Mail and Express . 
-Passenger. . 

(fuJ Passenger train cngine hours (in m) - 
(93 Totd passenger cngine hours (in 000s) . 

(b) Qaods a d  Proportion- 
(0 No. of train mila (in 000s) . 



(u] No. of loaded m n  miles (in 000s) . 
(iii) No: of r d  miles (in oms) . . 
(io) Spetd.of min- 

AIlgoods. . . . 
Through trrlar . i . . 

(c?) Goods train engine hours (in ooosj . 
(26 Total goods engine hours (in 000s) . . 

Wagon load during the run . . . .  
!ctiii) Wagon miks per wagon day 
(iz) Net ton miks per wagon day . . 

( i )  Engine milcs per engine day on line . . . 
(ii) Engine m i l a  per engine day in use 

Pasxngcr . . . . . . . 

(iil] Net ton miles per engine hour . 
(iv) Net ton  mile^ per goodo locomotive day in use . 

(a) Percentage of train engine hours to total engine huurr- . Pasxnger. . . . . . . 

(a) Avmgc No. of Engines- 
on line . . . . 
in  UM - . . . . 

(b) Aver* No. of Car- rcMda on line . 
(c) Avcrwe No. of wagon, on Hnc . . . 
* a t l r t h g  to Electric Multiple unit T&s. 





SF Table I1 (b).--Conrd. 

C I&) Spad of Goods trains- 
- All goods . . 
lhrauh trains . . . . . . . . . .  

(v) Goods train engine hours (in 000s) . . .  
(us> TW1 good8 engine hours (in oom) . . 

(eig Wagon load during the run 
(uii,] Wagon miles per wagon day 

( i x )  Net ton mi la  per wagon day 

Passenger . 
 good^ . 

(iii) N a  ton miles pa engine hour . 
(iu) Net ton miles pa goods locomotive day in use . . . 
(v) Percentage of train engine hourr 10 total engine hours- 

Pumrger . . . . .  
Goods . 

($J Stock- 
(a) Average No. of Engines-- 

on line . . . * . . .  . . 
in uw . . . 

(b) Avmge No. of a a c h b g  vchrcla on line . . . . . . 
(c) Average No. of wagom on line . . . . . . 

10-3 
11-8 
I ,767 
4~914 

Not available 
Do. 
Do. 

141 
83 

Not available 
Do. 

2,102 
1,567 

Not available 
Do. 





(iv) Speed of Goods trains- 
All goods. . . . . . . 9'55 9.16 
Through trains . . . . . . . 12.4 11.4 

(v)  Goods train engine hours (in ooos) . . . 904 940 

(GI] Total goods engine hours (in ooos) . I .Y $7 1,973 

(via] Wagon load during the run . . . . Nut available 15.0 

(vii:] Wagon miles per wagon day . . Do. 41'4 
C (ix) Net ton miles per wagon day . . Do. 442 

(I) Engine miles per  engine day on line . ;r --+ I ,  

(iij Engine miles per engine day in use- 
Passenger . . 151 164 
Goods . . . 92 90 

(iii) Ne: ton miles per engine hosr . . . Not available 2,108 
( iv) Net ton m i l e  per g c d s  locnmo:ive day in use . Do. 28,528 
(v) Percsntage of 'Train engine hours to total engine hours- 

Passcngcr . . 61 65 
Goods . 45 46 

(5) Stock- 
(a) Aver?.ge No. of Engines- . on line . . . 1,174 1,131 1,105 185 195 205 

in u% . 776 767 777 130 1 0  

(b) Average No. of Gmching vehicles on line . 
149 

. Not availabl~ 3.924 4.007 64fi 1,022 1.047 

(c) Average No. of wagons on line . . Dc. 26,862 271694 2.412 3.525 3,880 

.-_ - - - - ---- - - --- 
*En-Bhner and Jodhpur Railways only. 





(W) Speed of Goods trrins- 
AUgoodr . . . . . . . . .  
Through tninr . . . . . . . .  . . 

(0) Goods train engine hours (in 000s) . . . . .  
(-3 Totalgood8 engine hours(in m) . . . . . .  
(crir) Wagon load during the run . . . . .  
(vh) Wagon miles per wagon day . . . . . . . . 
(ix) Net ton miles per w a r n  day . . . . . . .  

(c) Locomotive performance-- 
(*? Engine miles per engine dry on line . . . 
(ii) Engine miles per engine day in use- 

Pascnger . 
Goods . . 

(iia3 Net ton miles per engine hour - . . . . .  
(iv) Met ton miles per goods locomotive day in use . 
(u) Percentage of train engine houn to total engine hours- 

Paasmger . . . 
Goods - . . . . . . . .  

(a) Averpp No. of Engines- . on line . . . - -  
in use . . . . 

(6) Average No. of Coaching vehicles on line . 
(c) Average No. of wagons on line . - .  . . 20,954 23,623 25,078 

- . 
*EX-Asrwn and 0. T. Railways only. 





(iv) Speed of Goods trains- 
All gcods . . 
Through trains . . . . . 

(v) Goods train engine hours (in 000~) . 
[rz> Total gcxds cngine hours (in OOOS; . 
(vii) Wagon kad  during the run . . . . 
(t.ii17 Wagon rnilcs per wagcn day . 
(ixj Net ton miles per aagcn day . 

r i )  Engine miles per e ~ g i n c  day on line . 
[ii) Engine miles per cngice day in use- 

Passenger . 
Goods . 

(iii) Net ton miles per engine hour . 
(ivj Net ton miles per gwds locomorive day in use . 
(c') Percentage of train engine hours to total engine 

hours- 
Passenger . . 
Gouds . 

5)  Stock- 
(a) Average No. of Engine* 

On line . . In use . 
Ib) Average No. of Caching vehicles on linc . 
(c) Average No. of wagons on line . 

*Relating to Electric Multiple Unit Trainr. 





(kt) Speed of Goods trains- 
~ l f  goods . . . . . . . .  10.8 10.6 10- I 10- I 10- o 9‘ 6 
~ h r o u g h  trains . . . .  . . .  12.8 12.6 11.6 10- 8 10.8 10- 5 

(v) G c d s  train cngine hours Gn ooos) . . . 464 473 501 454 499 500 
(ti) Total gcjods engine hours 'in OGCE) . . 940 980 1,046 905 982 1,023 
(viaj Wagon load during the run . . . .  14.2 13'4 13.0 7' 53 7-96 8-64 . . . .  (viii) Wagon miles per aagcm day 49' 5 50.2 45.7 35.6 34' 3 32 -6 
(k) Net tm miles per wagcm day . . . .  562 542 483 212 208 227 

<c) Loc~~c~motive performance- 
[i) Engine miles per engire d a y  cn line . 7 5 74 76 68 68 67 
(ii) Engine miles per engine day in use- 

\O 
Passenger . . . . .  182 I74 181 111 1x4 1x6 w 
Goods . . .  . . .  94 91 90 95 91 86 

(ii:) Net ton miles per engine hour . 2.348 2,795 2,163 78q 860 951 
(iv) Net ton miles per goods It~omcltive day in use . 28.9R4 28,150 27,928 10,526 I 1,443 10,952 
(w) Penxntagc of train cngine hours to  total engine 

hours- 
Passenger . * . ~ * . . .  @ 66 65 61 61 62 
G o o d s . . .  . . .  48 48 45 44 45 43 

(5) Stock- 
fa) Average NO. of engincs- 

On line . . . 452 457 45 1 587 623 638 

In  use . . . . . .  317 328 334 418 445 456 
(b) Average No. of coaching vehicles on line . 1,563 r ,601 1,581 3,428 3,132 3 402 
(c) Averoge No. of wagons on line . I I ,864 12,311 13,765 12,602 12,530 13,314 
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MEMORANDUM 
Recommendations of the Public Accounts Committee-Abandon- 

ment of Locomotive Building Works Project-Kanchrapara-Refer- 
ence to Arbitration of cases where no claim certificates have been 
tendered by the contractors-(Item No. 49 of the *Statement of 
Outstanding Recommendations). 

In  para 35 of the Tenth Report. the Public Accounts Committee 
made the following comments with reference to the **Memorandum 
submitted by the Railway Board on the question of reference of 
claims to Arbitration in respect of which 'no claim certificate' had 
been tendered by the contractors. 

"The Committee have considered this Memorandum at some 
length. especially the in~plications of the concluding 
sentence thereof which reads as below, : - 

'If the Committee approves, it is proposed to explore the possi- 
bility of putting a clause in the agreement to the effect 
that once a contractor gives a no claim certificate, he is 
debarred from invoking the arbitration clause of the 
agreement'. 

The Committee feel that such a clause would not at all be 
required; nor would its absence force the Government 
to agree to arbitration. As 'No claim certificates' had 
been obtained in these two cases, thew was hardly any 
justification for referring them to arbitration. The 
Committee should like to know whether any action has 
been taken by the Railway Board against the Officers 
responsible for coming to such a decision." 

The question whether reference of cases to arbitration could be 
prevented when no claim certificates have been given, arose out of 
an  Audit Para on the "abandoned Locomotive Building Works Pro- 
ject at Kanchrapara" where two claims relating to items in respect 
of which contractors had signed 'no claim' certificate previously, 
were referred to arbitration. In considering this particular case, 
the  Public Accounts Committee observed in para 11 of their Fifth 
Report that the Railway Administration should have insisted on the 
exclusion of these cases from the claims before agreeing to arbitra- 
tion. In pursuance of this recommendation of the Committee, ins- 
tructions were issued to Railway Administrations on the 24th August, 
1953 directing them to refuse to agree to arbitration unless those 
items were excluded from the Statement of Contractors' claims, 
instead of contesting them in the counter-statement filed with the 
Arbitrator. On receipt of these orders, some Railway Administrations - ----.,.-.--- --.---- - 

*See Ap,%ndix I Nol. I-Repxt). **See Appendix XLIV to the Tenth Report 
of tk P.A.C. b 
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under the advice of their Solicitors represented to the Board that 
such a refusal by the Railway might jeopardise the interests of the 
Railway themselves, as the arbitration proceedings would be a- 
parte. At this stage, the advice of the Law Ministry of the Gov- 
ernment of India was sought, who observed as below: - 

"The plea of the Railway Administration that no claim receipt 
fully absolves them from any liability from payment 
would not go to suggest that no dispute had existed 
between the parties for which the arbitration clause 
could be invoked. This is so because the contractor 
does not admit the no claim receipt and is prepared to 
meet it. The Railway Administration, has to appear 
before the Arbitrator to say that the receipt is genuine 
and prove that no c l a~m is sustainable." 

The above opinion of the Law Ministry was brought to the notice 
of the Public Accounts Committee at the meeting on the 26th of 
December, 1953, by the Financial Commissioner. It  was suggested 
a t  the meeting that the case should be examined further to see how. 
far the contracts could be amplified so that the Railways will not be 
obliged to contend cases before an Arbitrator once a no claim certi- 
ficate had been given. The Financial Commissioner promised to in- 
vestigate the case further in consultation with the Law Ministry. 
This was done and a further Memorandum (under comment) was 
placed before the Public Accounts Committee incorporating the 
views of the Law Ministry. The suggestion contained in the Mem* 
randum for inclusion of a clause to the effect that a contractor, who 
has given a no claim certificate, would be debarred from invoking 
the arbitration clause, has not been favoured by the Committee 
presumably hecause from the legal stand point, the contingency of 
Railways having to contcnd cases before an Arbitrator cannot be 
avoided even in such cases. The Committee have however, re-stated 
the view that these was hardly any justification for referring the 
particular case to Arbitration and desired to know the action taken 
by the Railway Board agalns! the oflictlrs responsible for referring 
these two cases to arbitration. 

The Railway Administ.ration have explained the position as 
under: 

(i) Before agreeing to arbitration, the contractors' claims in 
respect of these two cases were repudiated in definite 
terms; 

(ii) Arbitration was insisted upon by contractors and the 
general and special conditions of the contract did' not 
contarn any clause debarrmg such items (where no 
claim certificates had been given) going to arbitration; 
if the Railways refused to nominate an Arbitrator, the 
contractor might have got an es purte decision in his 
favour. 

(iii) The Railway Administration also thought that refusal to 
refer to arbitration might not be prudent in view of 
the possibility of the contractors taking the entire claim 
to a court of law. 
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(iv) The Railway Administration, after having considered all 

possibilities, had no alternative but to agree to include 
the two cases for arbitration, but a counter-statement 

'was filed by the Railway before the Arbitrator, which 
brought out in no uncertain terms that the contractors 
had no claim against the Railway. 

The Ministry of Law have also advised that if a contractor 
chooses to prefer a claim after giving a no claim certificate and press- 
es for the appointment of an Arbitrator, the Railway should appear 
but question the jurisdiction of the Arbitrator. If that is not done, 
the case of the Railway may go by default. The contractor can in 
any case file a civil suit in spite of a no claim certificate in which 
case the Railway will have to put in a defence and contest the case. 
I t  is, however, not possible to prevent a case from going at all either 
before an arbitrator or a court of law. 

In the circumstances, the Railway Board are of the view that the 
. decision taken by the officer was justified and does not merit any 

disciplinary action. 
The Memorandum has been seen by the D.R.A. 

NEW D&W; 
Dated the 28th March, 1955. 



Copy of Railway Board Letter No. 54-B(c ) -WJ(2)  dated the 27th 
December, 1954 to the General Managers all  Initha aeflways re 
item No. 28 of the *Statement of Outstrrndinq lbammada- 
tions). 

SUBJECT.-Avoidance of excesses over voted grants. 
The Public Accounts Committee, while reviewing the Appropria- 

t i m  Accounts for the year 1950-51 came across cases of excesses over 
voted giants and have observed as follows:- 

"The Committee recommend that these excesses be regularised 
by Parliament in the manner prescribed in Article 115 of 
the Constitution. They would, however, draw atten- 
tion to Article 114(3) of the Constitution whereby no 
money shall be withdrawn from the Consolidated Fund 
of India except under appropriations made by law 

8 assed in accordance with the provisions of this Article. 
uch excesses are therefore, unauthorised and steps 

should be taken in future years to keep the expenditure 
well within the provision and to obtain funds in time 
SO as to avoid such excesses." 

It will be observed from the above recommendation of the Com- 
mittee that excesses over voted grants represent unauthorised ex- 
penditure and the Board trust that the Railways will exercise great 
care in assessing their requirement of funds and watching the pro- 
gress of expenditure so as to avoid excesses over grants. 
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Para 16 of the Tenth Report of the Public Accounts Committee- 
Non-recovery of cost of Bridge staff from toll contractors on 0. & T. 
Railu7ay-Para 2 of Kailway Audit Report-1952-Part I.-(Item 
No. 33 of the *Statement of the Outstanding Recornmcndations). 

While discussing the Audit Para on the above subject the Public 
Accounts Committee were not satisfied with action taken against 
the Supervisory staff. especially the District Enginecr concerned 
and F.C. undertook to have the position reviewed. Accordingly the 
Railway Board has had the whole questwn of the adequacy of 
punishment already imposed re-examined. 

The fixation of responsibility in this case was gone in!o by a 
Committee consisting of the Deputy Ch1c.I Engineer and Deputy 
F.A. & C.A.O. of the North Eastern Railway and the punishment 
imposed on the District Engineer conccwwd (expression of displca- 
sure) was on the basis of the recommendation of the Committee 
which was accepted by the then Gcneral Manager. The District 
Engineer concerned to whom the displc~asure of the Gcneral Manogcr 
was conveyed \sas in charge of the Division frorn 23-4-1947 to 
10-1-1948 and again from 28-11-1948 to 5-5-1944. The short rcccvery 
of ccsts of Bridge staff from the contractor did not specifically come 
to his notice when he was in charge of the Division for the first 
time, as the Accounts Inspection Report was received in his pre- 
decessor's time while the Audit Inspection Report was received in 
his successor's time. When the case came to his notice during the  
second period of his incumbency he dealt with the question, but 
unfortunately the amount could not be recovered from the con- 
tractors. It will, thus, be appreciated that a greater degree of 
failure in regard to this case rested on his predecessor and successor, 
who are now no longer in service, the first having retired and the 
other having gone over to Pakistan. In  the circumstances the needs 
of the case seem to have been met by the censure communicated to, 
this particular District Engineer. 

The Note has been seen by the D.R.A. 

NEW lhrm; 
Dated the 28th Match, 1955. 



APPENDIX XXVE 
Copy of Railway Board Memorandum No. 677-TG/Pt. 8 / 5 4  dated 

22-10-1954 to the General.Managers, Southern and Eastern Rail- 
ways (re: item No. 35 of the *Statement of Outstanding Recom- 
mendations). 

SUBJECT.-Report of the Public Accounts Committee, 1953-54. 
A copy of the undermentioned paper is forwarded for informa- 

tion to the General Managers, Southern and Eastern Railways. 
- . . . ..-. -A -. .. . .- - . . - -- .- .. -- --- - . - - - 
Extract from para 18 of the Tenth Report of the Public Accounts 
Committee. 1953-54. 

18. Loss in the 1c1orkinq of th.e Catering Departments on the 
B . N .  and S.I. Railtcays-Para 6 o j  the Railway Audit 
Report-Part I.-The Committee view with much con- 
cern the continued loss in  the working of the catering 
Departments on the Railways as shown in Para 6 of the 
Audit Iieport. 1952-Part i. During 1950-51. the loss 
amounted to Rs. 2 lakhs. 

From a statcmi8tit s!~ouing the earnings, expenditure and 
loss incurrcd on Departmental Catering for the three 
years ending 1952-53 on the Eastern and Southern Rail- 
ways, where Departmental Catering is undertaken, 
furnished to the Committee (Appendix XXVI to the 
Tenth Report of the P.A.S.), they note that there has 
been a steep rise in the amount of loss and in 1952-53 
the percentage of the loss incurred in proportion to total 
expenditure went up to 19.9 per cent. during the pre- 
vious year and 12.2 per cent. during the year under 
report. 

In view. however. of the assurance given to them by the re- 
presentatives of t,he Railwav Board that they were 
doing their best to minimise the losses and were watch- 
ing the progress continuously, the Committee do not 
desire to make any further comments at this stage and 
they look forward for a better picture of the working 
of the Catering Departments. 



APPENDIX XXVII 
Copy of Railway Board letter No. 54-B(c)-24981 9) dated 24-12-1954 

to all Indian Bailways etc. (Item No. 36(1) o the *Statement of 
Oustanding Recommendations). 

I 
S m ~ ~ c ~ . - C o n t i n u a n c e  of payments in respect of items held under 

objection by F.A. & C.A.Os. 
Recently the Public Accounts Committee had occasion to com- 

ment adversely in the following words, arising from an Audit Para, 
a copy of which is enclosed (See Annexure) : - 

"Payment (of salary & allowances) should not have been 
continued when the Financial Adviser & Chief Accounts 
Officer had pointed out that these payments were not 
covered by the existing orders." 

The Board trust that the Railway ~dministratiohs will in future 
adhere strictly to the provisions of para 1703-G, which regulates 
provisional payments. 

ANNEXURE 
Copy of Para 9 of the Railway Audit Report, 1952-Part I. 

9. Great Indiun Peninsula Railwa -1rreguZar expenditure on the 
Cadet Division of the St. John 1 mbulance Brigade (Ove~seas). 

The Railway Board authorised, sometime in January, 1946, the 
payment of Parade Allowance with effect from 1st April 1945, to all 
members of the St. John Ambulance Brigade (Overseas) including 
members of the Nursing Division. Recruitment to the St. John 
Ambulance Brigade (Overseas) was from Railway employees, and 
to the Nursing Division from their wives and daughters. The 
General Manager of a certain Railway, however, without consult- 
ing the Railway Board, sanctioned formation of a third Division 
called the Cadet Division with effect from 1st January, 1946, recruit- 
m sons, brothers and nephews of Railway employees and perrnit- 
te% them to draw the same allowances as were sanctioned by the 
Railway Board for the St. John Ambulance Bri ade and the Nursin k Division. The matter was reported to the Rai way Board on 24t % 
October, 1947 and their sanction to the grant of allowances asked 
for with retrospective effect. The Railway Board turned down the 
proposal on 5th August, 1949, and ordered that the Cadet Organisa- 
tion should not continue at the expense of Railway revenues and 
that any expenditure already incurred should be regularised with 
the Board's sanction. The Railway Board's co_mmunication issued 
on 5th August, 1949, i.e., about 22 months after the reference made by 
the General Manager. Despite these orders, the Cadet Division was 
actually wound up only on 31st December, 1949. The total approxi- 
mate expenditure invol-red was Rs. 12,600/- of which Rs. 2,0001- 
represented the cost of uniforms, Rs. 6,7001- the amount of Parade 
Allowance paid upto 5th August, 1949 and Rs. 3,9001- Parade Allow- 
ance for the period 6th August, 1949, to 31st December, 1949. All this 
_ - - . - -  -- ---. ------ - -  -^- .. ---- --.- 

*Sle Appendix I (Val. I-Report). 
I 0 0  



expenditure as well as the issue of duty asses over the suburban i' section of the Railways on Thursdays an Sundays to enable the 
Cadets to attend Parades, drill, etc. was regularised by the ex post 
facto sanction of the Railway Board in May, 1951. 

The Administration has explained that the delay in implement- 
in Railway Board's decision of 5th August, 1949 was due to their 
e f! orts to justify the continuation of the Cadet Division. 

In the opinion of Audit the entire expenditure was unauthorised, 
as the Railway Administration was not Competent to incur any 
expenditure outside the scope of Railway Board's original sanction 
without their prior concurrence. The delay on the part of the 
Railway Board in arriving at a dwision requires special notice. 
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Copy of the Ministry of Railways (Railway Board) letter No. 54-EL 
2498 (Para 23) dated the 29th October, 19.54 to all Railway Ad- 
ministratious-(Itcnl 27 of !hc *Statement of the Otustanding 
Recommendations). 

The Public Accounts Committee in their Report on the Railwa 
Audit Report have observed that in certain cams cadnl rulcs regard: 
ing making 01 provisional payments were not followcd by Railway 
Administrations. 

Para 806 of the Indian Government Railway Code for the 
Accounts Department. Part I clearly lays down that if Audit objects 
to any payments of recurring nature and it is considered necessary 
to continue them pending settlement of objections,   hey may be 
made provisionally and subject to recovery, the p a y c  receiving the 
payments being so informed. The Board desire that this rule should 
be strictly adhered to so as to avoid any further advcrse remarks 
from the P.A.C. on this point in future. . 



APPENDIX XXIX 

Copy of the Ministry of Railways ( W w a y  Board) letter No. 
E.52PU2-4 dated the 14th December, 1954 to the General 
Managers, All Indian Ilailways [Item No. 38(i) of the 
*Statement of the Outstanding recommendations]. 

SUBJECT:-R~~OT~ and recommendutions of the Public Accounts 
Committee, on t h e  accounts for the year 1949-50. 

Attention is invited to the instructions contained in Board's letter 
No. E52PU2-4, dated the 3rd September 1952, wherein the Railways 
were asked to ensure that officials found guilty of misuse of public 
money, reckless disregard of financial rules, extravagances and losses 
resulting from negligence etc., are dealt with promptly and severely. 
In their report on the accounts for the year 1949-50. the PuMic 
Accounts Commi~ree have made the following recomn~endation, 
viz: - 

''The investigation of any loss must not be unduly protracted 
as any c ' r m c ~ . '  of procrzstination is likdy to assist the 
delin uents to manipulate the facts, to tamper the 1 rccor s, to concoct evidence and thus to escape punish- 
ment. This matter s!?ould receive tS.c ~nrernitt ing 
attention of  all the administrative departments of the 
Government of India." 

2. A number of cascs have gone up before the Committee in which 
it was stated that action could not be taken against the delinquent 
official because of the dclny in malting neccssnry enquiries in the 
matter and by the time their guilt was established they had either 
retired, died or left the country. The Committee have, therefore, 
been extremely critical of the inadequacy of administrative action. 
In this connection reference is invited to the provisions in Chapter 
XVIII of the Indian Railway General Code, Vol. I, which clearly 
lays down the responsibility of the different officers for losses of 
Government money, fraud etc. and the procedure for the reporting 
of losses, the conduct of departmental enquiries and sanction of the 
prosecution of delinquent staff in such cases. The Board desire that 
these provisions should be brought to the notice of all the officers on 
your Railway who should be advised to scrupulously observe them. 

3. It  may also be pointed out that one of the penalties which may 
be imposed upon a railway officer under Rule 1728 (iv) 11702 (6) of tbe 
Indian Railway Establishment Code, Volume I, is the recove 
pay of the whole or part of any pecuniary loss caused to 8:z 
ment by negligence or breach of orders. 

4. As will be realised, suitable action against delinquent officials 
can only be taken if the matter is pursued promptly. The Board 
therefore, desire that you may kind1 * take suitable steps to ensure 
that action against the delinquent o d cials is taken promptly. 
----I--. - -  - . - . -- . - -.. - -- -.-- - - -- ,----- - 

*See Appendix I (Vd. I- 
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5. Attention is also invited to the procedure laid down in Rule 
1802-G for reporting of cases. FThis should be strictly complied with 
so that effective remedial action may be taken in rectifying the 
defect in procedure which may have given raise to the loss, fraud, 
etc., quite apart from any punitive action taken against those at 
fault. 

6. The receipt of this letter may please be acknowledged. 
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Memorandum on the question of disciplinary action regarding Para 
12 of Railway Audit Report 1952 ParbI-leakage d revenue at 
a Ststion on the East Indian Railway.-utem No. 38(11) of the 
*Statemrent of Outstanding Recommendations]. 

The Public Accounts Committee in Para 21 of their Tenth Report 
made the following recommendation with reference to Para 12 of 
Railway Audit Report 1952-Part I: - 

"No action has been taken against the Station Master or the 
Supervisory Staff in the case referred to in this para. 
The Railway Board should examine this aspect of the 
matter and report to the Committee in due course." 

2. The Railway Board have reviewed the question of disciplin- 
ary action carefully and have to report as below:- 

(i) Station Master.-Since the Goods Clerk, Rishra Mill Sid- 
, ing, was not under the control and supervision of the 

Station Master, Rishra, no disciplinary action against 
the latter is indicated. 

(ii) Traz:etlmg Inspector  of Accounts.-During the period 
from March, 1947 to February, 1948 when the fraud 
took place the Station was inspected twice by the Ins- 
pector of Accounts, once on 13-647 and again on 
28-10-1947. The irregularities did not fall within the 
prescribed scope of check of the Inspector of Accounts 
on the first occasion. After his second inspection, how- 
ever, he touched on the irregularity AP his report but 
did not mention any specific instances. He retired from 
active service on 4-11-1949. He was asked to explain 
his lapses for not taking effective measures to stop 
the irregular practice or to locate responsibility and 
the special contribution to his Provident Fund was 
withheld for a considerable period of time as his expla- 
nation was considered not very satisfactory. However, 
on reconsideration of the case and in view of his long 
record uf good service apart from this case, it was 
decided about the end of November, 1950 to sanction 
the special contribution to his Provident Fund. 

(iii) Transportation Inspector (Commercial) .-The irregularity 
in question was detected in January, 1948 by a Trans- 
portation Inspector (Commercial) during his first 
periodical inspection after he took over charge in S e p  
tembcr, 1947. Disciplinary action against the Trans- 
portation Inspector who was in charge prior to Septem- - .- I -- - _ . _ - -. .- 

'S8e Appendix I (Vol. I -Report . . 
10s 



I 0 6  

ber, 1947 has been initiated and a charge sheet has 
been served, on which suitable action will be taken 
after considering his reply. 

3. These are the only Railway Servants whose negligence or dicr 
honesty has led to this loss. 

4. This Memorandum has been seen by the D.R.A. 

NEW D n m ;  
Dated the 4th May, 1955. 
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MINISTRY OF RAILWAYS (RAILWAY BOARD) 

Memorandum stating action taken on (Item No. 40 of the "Statement 
of Outstanding Recommendations). 

The Public Accounts Committee have observed as below in Para 
24 of their Tenth Report with reference to the disciplinary aspect 
of the case mentioned in Para 26 of the Railway Audit Report, 1952, 
Part  I1 : 

"At the instance of the Committee, the Railway Board asked 
the Railway Administration to review the adequacy of 
t hc action taken against the officials responsible 
(Appendix XXXVIII to the Tenth Report of the P.A.C.). 
The Railway Board have contended that, as the rele- 
vant bills and purchase orders which led to the frau- 
dulent payment were missing, it was not possible to 
determine kvlicther the biil passing officer could be 
held responsible for the non-detection of the fraud. 
Further, in view of the clever foregeries of the signatures 
of the consignees on the receipt notes and alterations 
in the purchase orders, it was hardly possible for the 
bill passing officer to decipher the manipulations 
under the system of check that was prevalent at the 
time. The Committee do not feel satisfied with the 
explanations offered by the Railway Board and are of 
the opinion that the punishment awarded to the sub- 
ordinate staff has also been lenient. 

2. The Railway Board have again reviewed this case in the light 
of the above rcmarks of thc. Committee and would submit for con- 
sideration the following detailed information explaining the various 
stages of the case which have a bearing on the adequacy of discip 
Unary aspect:- 

(a) Subordinate S t a f .  
As already explained in a previous Memorandum the services of 

two of the four employees connected with this case, namely, Sarva- 
shri . . . . . . . . . . . . . . . . . . . . .  Clerk Class I and . . . . . . . . . . . . . . . . . . . . . .  Clerk 
Class 11, have been terminated. No further departmental action 
could be taken against them as they were only temporary e m p b  
yees. Nor could they be prosecuted because the Police did not con. 
sider that they had sufficient evidence for prefering a charge and 
legal opinion also was against such a course Shri . . . . . . . . . . . . . .  . ,  

. . . . . . . . . . . .  the Subhead and Shri Record Keeper, were sen~ed charge 
sheets by the Financial Adviser & Chief Accounts Officer on the re 
port of the Departmental Enquiry Committee and after obtaining 

Ser Appsndlx I (Vd. I-Report). 
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their explanations he passed orders removing them also from service 
with effect from 3rd March, 1949'. They, however, appealed against 
this punishment on the ground that they were ex-E.I. Corn any g Railway Employees and their removal from service could be or ered 
only by the General Manager. On the basis of this and some other 
technical points raised by them the General Manager admitted their 
appeal and ordered a fresh enquiry. Meanwhile, these two remain- 
ed under suspension. A fresh Enquiry Committee was then consti- 
tuted and on the basis of their report, the Administration decided 
in November, 1951, to award the following lesser punishment:- 

Nome Committee's Indingm 

( i )  Shri Found guilty of negligence and careless work, 
....,. . , resulting in his passing h e  fraudulent bill 
Subhead. for Rs. 7,8301- and for not comparing the 

signature of the Accepting Officer appearing 
on the bill with the specimen signature as 
recorded in the Stores Accounts Section. 

(ti) Shri Responsibility for the kss of paid vouchers 
. . . . . . . . . . . . not proved. 
Record-keeper 

Actiom taken 

He was rrverlcd and put 
back to duty rn Clcrk 
Class 1 and he was not 
to be considtrcd for 
promofion as e sub- 
head for anorhcr z 
ycars. 

Even though he was ab- 
solved of the charges 
by the Committee I he 
FA. & C.A.O. dccided 
to transfer him lo m- 
other Scction where 
such rcqxmiblc work 
was not requinJ to be 
donr . 

3. It will be observed from the above that neither Shri . . . . nor 
Shri . . . . . . was held to have been party to the submission of the 
fraudulent bills or the perpetration of the fraud and one of the two, 
Shri . . . . . . . . .  was found not guilty on any of the chargm. The latter 
has since retired finally from 16-3-1954. 

4. The charge proved against Shri . . . . . . . . . . was that he was 
negligent and careless in working and did not compare the signa- 
tures on the bills with specimcn signatures of the Officers purport- 
ing to have signed the bills. For these failures he was reduced to 
a lower post and further he has not since been promoted as Sub-head, 
though the decision in 1951 was to bar his promotion only for two 
years. He has so far put in 341 years of service and is left with 14 
years more to serve. Since Shri . . . . . . was under suspension for 
more than 3 years from April, 1948 to November, 1951, during which 
he drew only half pay or less and was also subsequently reduced to 
a lower post and denied further promotion and since he was proved 
guilty, not of complicity in the fraud, but only of carelessness and 
negligence, the Railway Board consider that Shri . . . . . . has been 
adequately punished. 

The Railway Board ,trust that from the facts now furnlhed, it 
will be appreciated that the punishment awarded to subordinate 
s W  cannot be termed lenient. 
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(b) Bilt passing officer. 
5. The Public Accounts Committee have observed in the extract 

quoted in the beginning, that they did not feel satisfied with the . 
explanations offered by the Railway Board in re ard to the respon- ' d sibiljty attaching to the Bill Passing Officer. he Railway Board 
would once again like to reiterate that the Bill Passing Officer was 
required tn pass about 1 0  bills every day and it was obviously im- 
possible tn expect him, from a practical stand point, to check each 
particular. of each bill so completely as to detect this fraud. Further, 
according to the Committee there was no evidence that the bills 
w e 6  passed without any of the checks normally exercised over 
such bills. The fraud had been perpetrated so as to fit in with the 
procedure. As already explained in the previous memorandum, 
the relevant bills and purchase orders connected with the fraudu- 
lent payments were missing, and without these it is difficult to fix 
responsibility in this case on any particular one of the three Officers 
who held the charge during the period of the fraud from December, 
1946 to March. 1948. One of them has been transferred to Pakistan, 
another retired from 2-1-1948 and the third has proceeded on L.P.R. 
out of India. 

The Memorandum has been seen by the D.R.A. 
NEW DELm; 

Dnted the 28th March, 1955. 



APPENDIX X2UiKIC 
MINISTRY OF RAILWAYS (RAILWAY BOARD) 

N* on psra 26 of the Tenth Report of Public ACCOUH~S C h d f f e e  
--Writing off debits against stafions on the -gal Nag~ur 
mlway .  (Item No. 41 of the "Statement of Outstanding Re- 
oommpndations) . 

In para 26 of the Tenth Report, the Public Accounts Committee 
made the following recommendations: - 

(a) "It is a very dangerous practice to destroy any documents 
which are the subject matter of correspondence and on 
which objection has been raised and which remains 
unsettled. 

(b) The question of taking disciplinary action against the 
staff responsible for destroying the records should be 
examined by the Railway Board and suitable punish- 
ment awarded to the persons at fault." 

2. As regards (a), the Committee's observations have been com- 
municated to the Railway Administrations asking them to avoid in- 
discriminate destruction of records. A copy of the instructions 
issued is attached. (See Annexure). 

3. As regards the question of disciplinary action referred to in 
(b) ,  the F.A. & C.A.O. at  the time (1950-51). fixed the responsibility 
on a Senior Accountant for destruction of the relevant records. For 
his indiscretion, the Senior Accountant was given an unfavourable 
confidential report by the F.A. & C.A.O., to the effect that he 
would be reverted to his substantive post, if he did not improve. 
This happened in 1950-51. 

4. This question has been examined by the Railway Board at the 
instance of the Public Accounts Committee and as a result of the 
investigation the following facts have emerged:- 

(a) The Senior Accountant concerned was not responsible 
for the loss of all the records relating to the objected 
debits referred to in the Audit para as records weigh- 
ing more than 20 mds. had been stolen a few months 
earlier to the destruction of other records and it is very 
likely that many records relating to the objected debits 
were in that heap which were stolen. 

(b) Though the Senior Accountant concerned was undoubt- 
edly responsible for not having made a proper mmtiny 
of the records before ordering their destmctim, the 
extenuating factor was that the Head of fie Depart- 
ment wanted quick action in weeding out old mordg - ".- 

'St6 A P ~ &  I (Vol. I-Roport). 
# I I0 



which had accumulated in considerable quantity and 
were cluttering up office space and impeding work. In 
carrying out his Superior's orders, the Senior Account- 
ant failed to .  adopt the safeguard which he would have 
done under normal circumstances. 

(c) He has already suffered as a result of the adverse confi- 
dential report in 1950-51 by not having been placed on 
the Assistant Accounts Officer's panel involving loss of 
promotion and consequent financial loss. 

" (d) He has since wiped out the adverse report for 1950-51 by 
three successive good reports. 

In the light of the above facts, the Railway Board are satisfied 
that  action already taken by the Railway Administration against 
the Accauntant in withholding his promotion should be deemed tg 
be an adequate punishment for his failure. 

The Note has been seen by the D.R.A. 

NEW DELHI; 
Dated the 28th March. 1955. 

Copy of Railway Board letter Xo.  54-B (C)-2498(14) dated the 15th 
October. 1954 to All  Indian Railwags etc. 

SUBJECT:-Destruction of documents which are subject matter of 
correspondence. 

In commenting on an Audit para appearing in the Railway Audit 
Report, 1952 on the destruction of records relating to certain ob- 
jected debits which formed the subject matter of some correspond- 
ence between the Accounts Office and the Executive, the Public 
Accounts Committee have made the following remarks:- 

"The Committee observe that it is a very dangerous practice 
to destroy a m  documents which are the subject matter 
of correspondence and on which objection has been 
raised and which remains unsettled." 

In the particular case in question, the destruction of records 
appears to have been carried out merely on the mechanical basis of 
the expiry of the period prescribed in the Accounts Code for preser- 
vation of those records without reference to the fact that they form- 
ed the subject matter of some correspondence and should therefore 
hav.e been kept in tact until the matter was finalised. The Board 
would like to draw the attention of the Administrations to the re- 
marks of the Public Accounts Committee and trust that they w!ll 
mot give any occasion for such adverse comment in future. 



APPENDIX XXKm 
MINISTRY OF RAILWAYS (RAILWAY BOARD) 

Memorandum stating action taken on Item No. 44 of the *Statement. 
of Outstanding Recommendations. 

Question of prescribing a comprehensive procedure to be followed 
in cases in which a strict adherence to normal code rules is imprw- 
ticable. 

In para 30 of the Tenth Report of Public Accounts Committee 
they have made the following observations: - 

"Assam Rail Link Project.-As desired by the Committee in 
Para 12 of their Fifth Report. t.he Railway Board 
appointed in March, 1953, an Investigating Team to 
carry on further investigations on the lines indicated 
therein regarding the reasonableness of rates paid for 
works on the Assam Rail Link Project. The Railway 
Board have expressed their agreement with the unani- 
mous conclusions reached by the team while forwarding 
this Report to the Committee. 

The Committee'had not the time to sift the mass of material 
contained in this Report and to pursue this important 
enquiry further. They have, therefore, to content them- 
selves with a recommendation to the Government that 
the procedure followed generally for departing from 
the long established rules regarding the execution of 
works, contracts, and the preparation of various docu- 
ments, such as measurement books, etc.. and justifica- 
tion for rates paid in the case of negotiated contracts. 
work orders, etc. leaves much to be desired. An emer- 
gency is no justification for such wholesale failure ts 
record contemporarily the reasons and justification for 
what has been done. The Comptroller and Auditor- 
General suggested that where an established procedure 
was not followed in regard to the tenders etc.. it was 
vital that Department should ensure that there were 
adequate contemporary records and documents from 
which correctness of the action of the executive autho- 
rity could either be established or dis8pproved; other- 
wise the risk of malpractices and losses to Government 
was obvious. There might equally be the risk of OfRcers 
getting into difficulties and blame even though there 
might have been no actual loss or mal~ract icc .  The 
Committee desire that Government should. therefore, 
take admuate steps to prescribe a comprehensive KrO- cedure which should be followed in cases in w ~ c h  
strict adherence to the normal rules may not be wholly 
practicable." 

---.-... - -- ." .... ....----,.---., - --------- 
*See Appendix I (Vo!. I-Repon). 
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2. On the basis of the recommendations contained in the Investi- 
dation Tea~ln's Report referred to in sub-para 1 of the P.A.C.'s obser- 
vations above, which were considered by a Committee of Directors 
of the Board, comprehensive instructions were issued to the Rail- 
way Administrations. These covered inter-alia the following two 
points which have been specifically touched upon by the Com- 
mittee : - 

(i) the necessity for recording in the files, full justification for 
accepting rates obtained by open tender or otherwise. 

(ii) the need for obtaining the previous sanction of the Rail- 
way Board in cases in which strict adherence to normal 
code rules may not be practicable. 

3. The Railway Board have now considered in consultation with 
the  Director of Railway Audit, whether any comprehensive proce- 
dure could be laid down, as suggested by the Public Accounts Com- 
mittee, to cover cases where a strict adherence to code rules may 
not be practicable. The authority competent to authorise any major 
deviations from the code rules is the Railway Board itself. The 
extent of relaxation will naturally have to be decided on the merits 
of eech case, depending on the degree of emergency considered vis 
a-vis the importance of the rules which will vary on the facts of 
each case and it is not possible for the Railway Board to envisage 
and provide in advance for a situation, where substantial o r  funda- 
mental departures from the code rules would be necessary. In the 
circumstances, no further general instructions are pro sed to be 
issued on the subject. The observations of the P u E c  Acmunts 
Committee will be borne in mind if and when relaxation is sanc- 
tioned in any particular case. 

The Memorandum has been seen by the D.R.A 
i 



'APPENDIX XXXIV 
MINISTRY O F  RAILWAYS (RAILWAY BOARD) 

Memorandum on the question of separation of Financial an& 
Accounts Functions on the Railways-(Item No. 46 of the 
*Statement of Outstanding Recommendations). 

The Public Accounts Committee in para 32 of their Tenth Report 
made of the following recommendation: 

"The Railway Board should discuss the question of separation 
of Financial and Accounts Functions on the Railways, 
especially the position of the Financial Adviser and 
Chief Accounts Officer in the integrated set up  of 
Finance and Accounts with the Comptroller and Audi- 
tor-General of India and thereafter submit to the Com- 
mittee a comprehensive Memorandum at  the time they 
next take up the examination of the Railway Ac- 
counts." 

Then present status of the Financial Adviser and Chief Accounts 
Officer as one of the Principal Officers in the Railway Administra- 
tion under the administrative control of the General Manager is in 
pursuance of the arrangement approved by the Public Accounts 
Committee in 1940. The position of the F.A. & C.A.O. in the set-up 
of each Railway Administration ivas discussed by the Chairman. the 
Financial Commission for Railways and other Members of the Rail- 
way Board, with the Comptroller and Auditor-General of India in 
August, 1954 and February, 1955. I t  was generally agreed that the 
Director. Finance (Budget) [now re-designated as Director, Finance 
(Accounts)] should be enabled to maintain an intimate liaison bct- 
ween the Railway Board and the F.A. & C.A.O. so that the psofes- 
sional efficiency of the latter can be closely watched by the Railway, 
Board and the independent outlook of the F.A. & C.A.O. maintained. 
This objective has been sought to br achicwd by- - . .  

( i)  enabling the Director. Finance (Budget) [rcl-designated 
as Director. Finance (Accounts)] to undertake regular 
and systematic inspcction of Railway Accounts Offices 
and thus establish personal contacts ivith F.A. & C.A.Os. 
To assist him to carry out inspections intensively, he 
has been afforded substantial relief by the appointment 
of a Joint Director. Finance (Budget) and an Inspection 
Organisation has been set up in the Board's Office, which 
should be able to devote about two months in a year 
to ins ecting the work of the Accounts Department of t; each ail way Administration. The inspection of Rail- 
wav Accounts offices will, : t  is hoped go a long way to 
tone up their efficiency and ensure that Board's orders 
on various matters issued from time to time a re  pro- 
perly implemented by the Railway Administrations. 

---.-----, . ... -.---- "- 

*See Appendix I (Vol. I~Repon). 
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(ii) the Director, Finance (Accounts), initiating the confidential 

reports on the F.A. & C.A.Os. so far as they relate to 
their technical competency and forwording them to the 
General Managers would be seen by the Financial Corn- 
of the F.A.& C.A.Os, to the extent to which they are 
in a position to do so. The report recorded by the 
Director, Finance (Accounts) and the remarks of the 
General Managers would be seen by the Financial Com- 
missioner for Railways who would record his final 
opinion after which it will be seen by the whole Board. 

This Memorandum has been seen by the Comptroller and 
Auditor-General. 

NEW DELHI; 
Dated the 27th April, 1955. 



APPENDIX XXXV 
MINISTRY,OF RAILWAYS (RAILWAY BOARD) 

F i ~ n c i d  Rerula of the working of Indian R d w a y r  during x p ~ j - ~ .  

The  accounts of the Railmy ~ g a m n e n t  for the year 1953-54 have been closed finally 
and submitted to the Comptroller and Auditor General of India, A.G.C.R. and Ministry 
of F inma.  

The  iinandal results of the Working of the Indian Railways for 1953-54 have been 
compiled and are .ompared with the Revised Estimates as under :- 

1953-54 (In Cmres) 

Revised 
Estimates Actuals Variation 

Ks. Rs. 
- . . . . - - . . , --..--. . .. - .--. - ----. -. --- 

I. Gross t ~ I f i c  rectipts . 2~2.00 ~ 7 4 ~ 2 9  4 2.29 

2. Ordinary Working Expenscs . 197.63 201'47 i 3.84 

3. Appropriation to Depreciation Rcserve Fund 30.00 30.00 . . 
4. Payment to Worked Lines . 0- 24 0.28 i '04 
j. Total w ~ r l d n g  Expnses . 227'87 211'75 -4. 88 
6. Net Traffic receipts . 44'13 42.34 - 1 .  <Q 

7. Net Miscellaneous Expenaiture . 6.49 5.62 -0.87 

8. Net Railway Revenues . 37.64 36.92 6 . 7 2  
9. Dividend to General Revenues 34' 46 34.36 4. to  

10. Surplus . 3.18 2 . 5 6  4 . 6 2  

r I. Capital Expendimre . 17-78 1r,H5 -5'93 

12, Depreciation Reserve Fund Expcnditurc . 42'33 38.02 -4'31 

13. Development Fund Expenditure , 12'41 9.81 -2 ' 60 

N O ~ . - T h e  figures of expenditure shown abovc are net figures after taking into 
account the recoveries adiusted in the auuJunts in reduction of cxpcnditure. 

The actuah of gross itccipts and ordinary working expenses arc more than the 
Revised Estimates by Rs. 2.29 and 3.88 crores respectively. The increase undcr Gross 
Reccipts is mainly undcr Suspense viz. Ks. 3 . 5  crorer off-set by dccrcasr undrr Passen cr 
Earnings by Rs. r .18 cnrres. The bulk increase undcr Working Expenacs tnlla unfer 
Demand No. 5 (Repairs and Maintenance) No. 7 (Operation-Fuelj and Suspense. l'wo 
derailed statements showing earnings abstracx-wise, and working expcnscs, Grant-wise 
are placed below for perusal. 

The  saving under Capital and Depreciation Reserve Pun.+ is mainly on the hu te rn  
and Southern Rnilways rerpectively where the expenditure during the pear wus 7 lakhs and 
5-26 mra agninrt thc provieinn in the Revised Estimate of Rn. 4- 50 and 7 -  56 m r e 3  ma- 
pectivdy. The  decrease under Gpital  cxpnditurc is mainly anributablc to cunailmcat 
of purchases, n o n - m i p t  of materials and gra te r  clcldnrncc of Suspense and under D.K.F. 
expenditure, it in c h i i y  due to fall in production of Rolling Stock itcms, less cvpcndirurc 
on track renewals and works due to thon supply of materials ctc. 



, 2. Thc nu tur in Revenue has fallen short of tht Rerlred B a t h &  @pxe by R& 
0.62 m r e .  T h i s  is mainly due to :- 

(In -1 
Increase in Working Expenses and payment to Worked Lines 3-88 

Counter-balanced by increase in Gross Receipts . 2-29 

Decrase in ~ ~ c e l l b e o u s  Bxpenditure re nditure on open 
line works (Revenue) is less by 0.75 c r o r e r a n d  . . 0.87 

Decrease in Dividend to General Revenues . 0.10 - 
Net decrease . . . . 0.62 

3. It is customary to furnish the financial results of the working of the Railways to 
the Public Accounts Committee at the time of their annual meeting. 

In  the meeting to be held this year the Comrninec will be discussing the Appropriation 
Accounts for Railways for 1951-52 and also uramine the financial position of the Railways 
for that year as surnmarised in the Railway Board's Review for the Appropriation Accounts 
of Railways for 1951-52. The following comparative statement may, therefore, give the 
committee a better appreciation of the working of the Railways :- 

(In Crores) 

1952-53 1953-54 1954-55 
Revised Revised Budget 

Estimate Acruals Estimate Actual Estimates 

I.  Gross mi%c receipts 

2. Ordinary Working Expcnscs 

3. Appropriation to Deprecia- 
tion Rcmvc Fund . 

4. Payments lo Workecf Lines 

5. Total Working Espcnsm . 

6. Net twfhc roccipts . 

7. Nct Misc. ExpcnJiture . 

8.  N:t ~ & e n u :  
9. Dividend tu Gcncral Kcvenucs 

lo. Surplus . 
I I. Capital Expnuiturc . 

12. Dcprrciation Rcscrve Fund 
Expenditurc . 

13. Dcvelopmenr knd Expen- 
diture . 

Rs. 

270.56 

187.96 

30.00 

0'21 

218.17 

2.39 

5.21 

47.18 

33'99 

13' 19 

7'05 

40.89 

8 .  to 

Rs. 

27.1'29 

201 .47 

30.00 

0.28 

231'75 

42.54 

5.62 

36.92 

34' 36 

3-56 

11.85 

38.02 

9.01 

Rs. 

273'2 

194.315 

30.00 

0'22 

224.53 

48.72 

8-08 

40' 64 

35'50 

5' 14 

33'93 

43' 30 

19.59 ---________ --.-_ - ..-...-. ------ - -----.....-- 
t 

Nore: -The figures of expenditurt: shown above are net figures after tiking into a m u n t  
.the recoveries rdjustcd in the accounta nf reduction of expcnditurc. 



4. The position of the Fund Balnaces and the Capital-at-charge at thc ckK Ofthe t h e -  
years subsequent to 1951-52 is ~ndicated below :- 

an --1 

Position at end of 
1952-53 1953-54 1954-55 --- 
Actual~ Actual~ Budget 

Estimate 
.. 

Depreciation Reserve Fund , 116.36 112.79 98-16 
Railway Revenue Reserve Fund . . 36-05 37.18 38.36 
Development F m d  . . 27.14 20.62 13-66 

Total . I7P55  170'59 150.18 

Capital-at-Charge . . 857.38 869.30 909.09 

5. The figures containec! in this note have been checked by D. R. A. 

New Delhi: 
D ~ k d  8 a r c .  1955. 

ANNEX L;H I:' 
DEALAND-WISE DISTRIBUTION OF WORKINCi EXPENSES FOR T H E  

YEARS 1952-53. 1953-54 and 1954-55. 

(Figures in Lakhs) - . -. -- -. --. . . . . - ..----- - 
1952-53 1953-54 1954-55 -- --- - - ...- - 
Actuals Actuals Kcvised Ifariation Rudgct 

Demand Est1mtc5 Escimatcs 

1. Demand No. 4-Adminis- 
tration . 26,1X 27,8H z7,41 n 47 28,20 

2. Demand No. 5-Kcpairs & 
hlaintcnance . 644  I 68,08 67,26 - i  82 66,73 

3. Demand No. 6 -0peratlng 
staff . . 41,16 4340 42393 T 47 4-4 ,oz 

4. Demand No. 7-Operation 
(Fueij . ZZ,ZO 23,9X 23,20 i 78 22917 

5. Demand No. I(--Operation 
other than Staff & Fuel . 13.48 13~96 I3,76 t 20 l o p 2  

6. Demand No. y-Misc. 
Expenses Excludmg Suspenrc 178x2 18.64 18~97 -33 14 a04 
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ABSTRACT-WISE DISTRIBUTION OF GROSS RECEIPTS 

FOR THE YEARS 1952-53.1953-54 and 1954-55 

(Figures in Lakhsj 

1952-53 1953-54 1954-55 -- 
Actual~ A m ~ a l s  Revised Variation Budget 

Estimates Estimates 

2. Other Coaching Earnir~gb . 18,17 18,or IR,OO -. I I775O 
3. Goods Earnings . . 146,12 147.18 14j,13 - 5 14S,60 
4. Sundry Earning< . 5,12 5.17 5903 - 1.4 5 707 
5 .  Gross Earning\ . . 269.79 270.36 2 7 1 ~ 4 2  -1,o6 272,68 
6. Suspense . -- , I 3*Y3 5". 3,35 5 7 
7. Gross Recciptq . . 270.56 2-4.29 272,00 . -2-79 273.25 



APPENDIX X X XVI 
MINISTRY OF RAILWAYS (RAILWAY BOARD) 

.Memorandum for the Public Accounts Committee on the progress made in the 
c l u n n n  of expenditure held under objection as shown in Annexure 'A' to 
tbe Appropriation Accounts of Railways in India, 1951-p-Pt. 11-Detail- 
ed Appropriation Accounts. 
During the course of examination of the Appropr~ation Accounts for 1947-48 (15-8-1947 

to 31-3-1048) , the Public Accounts Committee bad expressred their keen desire that the 
amount of expenditure held under obejection on account of Want of Estimate', 'Excess 
over Estimate' etc., should be cleared as early as possible and tl-e progress made in the matter, 
reported to  them from time to time. Since then a Memormdum on this subject is being 
submitted to  tl e Pclblic Accounts Committee every year for consideration during f i e  course 
of their urnmination of the Appropriation Accounts of Railways in India. 

2. The PublicAccounts Cornnuttee at the time of examining the Appropriation Accounts 
for 1950-51, stated that in future they would like to know the latest position not only with 
reference to  the Ap ropriation Accounts of the yea: which were currently under their consi- 
deration but also t t e  latest available position of the outstandings under the three categories 

3. The outstanaing as shown in annexure A-Statement of Unsanctioned expenaiture 
t o  the Appropriation Accounts of Railways in India-Pt.11-Detailed Appropriation Accounts 
for 195~-51 and 1951-52 are given in the table below together with the outstanding that are 
being shown in the relevant An~exure  for 1952-53 :- 

O b j e c h b l e  i tem lu appeming in Annexure A 
to the Appropnatron Accounts-PI. I I .  - 

No. of itmes in units Amount in thousands 
of rupees. 

Of tbe outstandings appearing in the Appropriation Accounts for 1951-52, 9134 item 
a m o u n w  t o  Rs. 13,01,89 thousands of rupees have been cleared upto 15-2-1954; the 

o ~ b t m d i n g  shown against the year:1952-53 are these not clearcd upto 15-2-1954 
4. T h e  table below gives the analysis by items amounting to Rs. z5,ooo/-each or more, 

and those amounting to less thpn Rs. 25,000/- each, separately under 'Want of Estimate' 
4E.ccss over Estimate' and Miscellaneous Irrigulantics'. -- -.-- - 

Outstanding Outstanding Clearance made Outstanding 
shown in the shown in the upto 15-2-1954 shown in the 

Particulars Appropriation Appropriation A proprint ion 
Accounts for Accounts for A'Ecounts for 

1950-5 1 1951-52 1952-53 
No. Amount No. Amount No. Amount No. Amount 
of in of ~n of in of in 

items thousands itcms thousands items thousands items thousands 
v- 

(a) W a r  of 
E n i m ~ ~ e .  

Items amounting 
t o  Rs. 25,000 
eochormorc 339 22,15,16 450 3 , 3 1 1 1  208 10,94,7o 498 37J4,70 

Items below Rs. 
IS,--h 9W 3696% 1025 36,19 534 18,74 1015 3341 



Outstqding Outstanding Cleatence made 
ahown m the shown in the upto 15-2-1954. 

Particul ars Appropriation Appropriation 
Accounts for Accounts for 
1950-51 1951-52 --- 

No.of Amount No.of Amount No. of Amount 
items in thou- items in thou- items in thou- 

Y ands sands sands 

OuUnnnding 
sbown in the 
Appropriation 
Accounts for 

1952-53 
4 

No.of Amount 
items in thou- 

sands 

(b! .Excess over 
Earimate. 

Items amounting 
to Rs. z5,ooo 
each or more 284 4,94,18 409 7 ,2z .p  96 1,40,10 500 8,59,98 

Items amounting 
lo Ks. 25,000i- 
each or more 23 9930 32 18,?7 7 3,30 88 5562 

Items below 
Ks. IS , - / -  
each . . 14261 96,19 23202 I,03,19 7559 27J9 44523 1,63373 

Total . 17091 29,01,56 2708: 32,74,88 9134 13,01,89 49138 49,3795 - .-.-- - .. . 

5 .  Thc posidon on each of the Railways in respect of the outstanding for 1951-52; 
is indicated in the three Annexures, scparatrly for rhc items held under objection on account 
of 'Want of Estimate' Excess over bEstimate' and 'LMiscellaneous Irregularities'. 

6. The outstanding for 1952-53 as compared to that of 195 1-52 has recorded an increase 
of rh;. under-noted magnitute under the three categories :- 

(i) Want of Estimate. 
i,iii Exrpss over estimate 
(iiij M i r c ~ l l ~ c o u s  Irrigularities 

(a) The Increase under 'Want of Estimate' occurred chiefly on 
the North Eastern Railway (9.80 lakhs) due to inclus~on of un- 
sanctwned expenditure in respect of bulk order items of rollin 
stock in this Annexurc for the first time. the Western Railway (5.7 f 
lakhs) and the Eastern Railway (74 lakhs) owing to delay in the 
finanlisation and sanction of estimates. This was partly off-set by 
decrease in the remaining three Zonal Railways. 

(b) The increase under 'Excess over Estimate' was due to ex- 
penditure incurred on works over and above the amount of sanc- 
tioned estimates, awaiting regularisation through revised 'estimates 
or completion reports and occurred chiefly on the Western Railway 
(75 lakhs), the North Eastern Railway (29 lakhs). the Central Rail- 
way (26 lakhs) and the Southern Railway (23 lakhs). 

(c) The increase under 'Miscellaneous , Irregularities' was due 
chiefly to operation of posts without sanction on the Central Railway 



(46 lakhs) and the Eastern Railway (9 lakhs), miscellaneous pay- 
ments to staff and contractors held under objection on the North 
Eastern Railway (27 lakhs), and payment made provisionally for 
supply of electricity by the Damodar Valley Corporation held under 
.objection on Chittarajan Locomotive Works (4 lakhs) pending execu- 
tion of the detailed agreement. Besides, items amounting to 6 lakhs 
were omitted to be reported by the Central Railway in their Appro- 
priation Accounts for 1951-52. [The figures in respect of the Eastern 
and the North Eastern Railways are provisional]. 

7. The attention of the various Railway Administrations has 
again been drawn to the aggravated position of the unsanctioned 
expenditure as also the balances outstanding under sus ense and 'i they have been directed that the machinery for the c earance of 
these oustandings should be further geared up and the drive 
already initiated in the matter intensified further so as to reduce 
the outstandhgs to the minimum. 

N m  DELHI; 
D a t e d  28th  March,  1955. 



ANNEXURE i 
Jbarirrt by individual Raikcays, rho Progress in the clearance of objectionable cx#end~lure under 'want of ~ s t h t c '  

(Figures in thousands of rupees). 
-- - -- ---- - 

Unsactioned expenditure includtxi in  Unsanctioned cxpendi~ure cleared upto Balance outstanding 
the Appropriation Acctiuntc for 195 1-52 15th February 1954. 

S. Name of Railway ~ t e m c  of ob- Items of oh- Items of oh- Itcms of ob- Itmes of ob- Items'of ob- 
No ject~on jection Toral jection. jrxtii~n Total jection jection Total 

amounting amounting amounrlng arnuuntmg arnountlng amounting 
to Rs. z5,ooo UI lesp than to to less than to Ks. 25,000 to less than 

each or H.;. 25,000 Hs. 25.000 Hs. 25.000 each or Rs. 25,ooo 
more each each or. each more each 

more. 

No. Amount No. Amount No. Amount No. t2mount No. Amount No. Amount No. Amount No. Amount No. Amount 
of of of of of of of of of W 

items itcms items items items items items items items - 
Ar 3am 24 
B.N. - 7 
Bikaner . 5 
Central . s t  
E.I. - 34 
E.P. 14 
O.T. . 15 
Smthern . 99 
Wencrn . 201 

C.C.A. . . 



s-, by irrdioidud w w s  t k  Progress in tire clearrlnce of  objccrionable expemiirure under 'Excess over Estim 

(Figures in thousands of rupees) 
-.- -- - - - . - - -- . -. .- - .- - - . . -- 

Unsanctiond expenditure included in Unrtanctioned expenditurecleared Balance outstanding 
the Appropriation Amunt.qfor 1951-52. uptn 15th February 1954. 

Items of Itcms of Itcms of Items of Items of Items of 
S. Name of Railway objecti?n objection Total objeajon objection Total objection objection- Total - No amounting amountmg amounting amounting amounlng amounting . 

to Rs. 25,000 to  less than to Rs. 25,000 to less than to Rs. 2 5 , m  to less than 
each or more Rs. z ~ , o o o  each or more Rs. 25,000 each or more Rs. 25,000 

each each each 

! No. Amount No. Amount No. Amount No. Amount No. Amount No. Amount No. Amount No. Amount No. Amount 
0 f of of of of of of of . of 

items item* items items items items items items items 

1 Assam . . 2 1.51 2 1.51 . . . . . . . . . . . .  2 1-51 . . . . 2 151 
2 B.N. . 19 79.17 62 2.23 81 R1,40 R 19.46 30 89 38 2 0 ~ 5  T I  59,71 32 1.34 43 6 1 ~ 5  
3 Bihner . . . .  - .  4 25 4 21 . . .. 4 25 4 25 . . . . . . . . . .  -. 

6 E.P. . . S 4.68 83 3.48 91  8.16 j 3.49 55 1.61 59 5,1o 4 1.19 28 1 8 7  32 -3,06 





APPENDIX XXXVII 
MINISTRY OF RAILWAYS (RAILWAY BOARD) 

Memorandum on the progress made in the clearance of the outatanding 
balances under @uspenme reported in the Appmprlation 

Accounts of Railways in India 1951-52 
Pt-I1 Detailed Appropriation 

Accounts. 
Thc Public Accounts Committec. at the time of examining the Appropriation Accounts 

for 1947-48 (15-8-194': to 31-3-1948), drew attention to thc balances outstanding under 
'Suspense' and desired that a report showing the progress made ih the clearance of suspenar 
balances should be submitted to them at the time of the examination of the Appropriation 
Accounts for the year 1948-49. Since then a Memo. on this subject is being submitted I $ \  
the P.A.C. ew*y year for consideration during the coursc of esaminirig thc Appropriati(t~~ 
Accounts of Railways in India. 

2. During the course of examination of the A p ,  )rpriation Accounts for 1950-c I .  
the P. A. C. stated that they would in futuro, be interested to 1;11o\v rhc lat. .: position nor 
onlywith reference to the Appropriation Accounts of the year which wcrc undcr 
their consideration hut also the latest a\..~ilable position of the nututandin; , undcr these 
heads. 

3. Thc b~lanccs outstanding u u k r  S L L > ~ ~ I W  as ,111 jrst hiarch, 1951, 31st March. 
I y i 2  a n  3rst Mlrch. 1953 are given b : l , ~  in lustapo.iition along with the clearance madc 
therefrom upto the close of the accounts for Deccmhcr, 1953. 

- . .. - -.- .- 

Balance our- Ralancc out- Bu!once &jut- Clcdrance (:Ii. 11-ancc 
standing cm standing t 'n  ctanding on rnadc uptu nl;~iic upro 

3 - 3 1  3:-3-$2 3 I -3-5 3 the close d t ti,: ~ l o s c  of 
Decembcr , \kcember. 
1953Acc0- ~ . > ~ ~ , A c c o -  
unts our (11' un!s out of 

I 3 Cul. 4 
I 2 3 4 i 6 - 

Credit . . 39,h6,36,743 3 1  ,yh.k2. l jk  31 .By,oj,y3: I S , ~ ~ , X O . J ~ Z  X1~2,93,56; 
Debit . . 31,30.(1,0~2 1h,5h.oy.r-5 25.40,3?.0'9 1.+,31,09.~yz 8.05,17,126 
- . .. - ---- -- - .. .. . 

The position of thc balance\ for I y I - $ 2  on the individual Railways r +  mdicatcd in the 
Anncxure. 'A'. Railway-wisc c~mparisim 'ITS rhcse balances with those for 19!2-53 is no 
i'eatible owing to regrouping of a numher of Kailway~ in[$, the present Zonal ~ystemr. t 

4. As a result of the cunccncd etyons ma& hy the Ka~lwa\ \ ; the balances under 'l'urchascs' 
~ t u a n d i n ~  on 31-3-53 as compared with rhosc on 3 1-3-52 haw recorded u decrease, both 
under d e b ~ t s  and credits. 'The outrtandlng5 undcr rhe two other head; vir. ,  Miacellencour, 
Advances Revenue and Capital ~ h o u  the under nt)rcJ increrw. 

ii) Mballaneous Advances-Kevrnuc. 1 7  Iakhs. 
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(a) The increanc unier Misccllancws Advances-Revenue was chiefly on the Southern 
Railway (34 lakhs) and the North Eastern Railway (20 lakhs). This was partly off-set by 
decrease on account of clearancc of the outstandings made on the Iiastern and the Western 
Karlway~. The increase had occurred owing chiefly to payments of compensation for goods 
loat or damaged awaiting final adjustment pending settlement of inter-railway liabilities 
( 31  1.1khs) Southern Railway ( 1 3  Inkhu), (2-ntral Railway f ro  lakhs) and the North Eastern 
Rlilwdy (8 lakhu), accommodation under this head of more items awaiting adjustments for 
want (11'  dlocation, p~rriculars, connected, vouchers, acccptance by the partics concerned 
clc., on various Rarlways ( 1 3  lakhs) and paymcnts ol cyclone advances ire lakhs! and 
il.kancta.s to district pay clerk\ 1.1 lakhs) on the Southcrn Kailway. 

: I > ,  'l'hc iti;r;lsc unclcr 'Miicellaneous Advances-Capital' t~cur red  mostly on thc. 
North Hastcrn Kailway (51;6!akhsj due chiefly to co\t of stores supplied to the various depart- 
mcnts awaiting acceptance and adiustmcnt to final heads on the C. I,. W. (53  lakhs) owing 
chicfly to thc amount of'6revolving ' credits to 'I'clco written back to this head in 1952-53 
:43 lakhsi and certain payments awaiting Final adjustment for want o f  particulars (9 lakhs; 
and in the Colliery Accounts 32 lakhs; on account o f  advance payments to Stare Governmen t 
etc.. for purchase of crrea!s a11 i .l:bitq .~wlitiilg adi:rstrnrnt for want of allocation, particular, 
acceptance by thc parties concerned etc. 'rhesc increases were partly ofhet hy decrease 
011 a.:co~lnt of cledr~ncr: of the outstanding on other Railways. [The figwres in respect of thc 
NLm hern Eastern Kailwdy are provisional]. 

5 .  'rile Railway 13,)lrJ arc. C ~ I I Y ; ~ O U ~  o f  t ! ~  p , ~ ~ i t i ~ ~ r i  01' tuspense bahxes  on the variwc 
Kiilway., and, as in.iiutr.t in prra - of tr\c,%:in>r~nium on Unsanctioned Expenditure, 
they have further tightend up  thr rnl;.~inery rzgirdrng the review of the outstandurp 
with a view to ri..ii!-.!~ig ths \a 11: 1 . )  !!I: tninirn.r:n ~! i rougt~  +pccial efforts for t h w  clearance. 
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S. Name 4 Railway I k h x  wtrsrmding on 31-3-52  c:leirnnce made upto the clcsc 14 Balance now outs~anding 
Nu. Decmnbcr, 1953. v~rounls 

- -  - - - - - - - - - - 
(:redit Dehit Credit Dthir Credit Debit 

2 R . S .  . 39.30f' 36.34.lW 3S.7:~ 3~85 .481  527 

Y C.C.A. . 

12 Jodhpur . 



S. Name of Railway &ha outstanding on 31-3-52 (larura nude uptu the close of B a h  now outstanding 
No. December. 1953, accounts - -- --- - -- --- 

Credit Dcbit Credit Debit Credit Debit 

6 0.1'. . . 2.08.56.943 ~ 0 4 ~ 6 . 9 3 9  1 ,163933Y 84,478549 92,17,105 1 19,69490 
y soyhcm . . 2.5a.94.5a3 2.4745663 67,ro,z16 ~ a ~ ~ o . 7 5 3  1,85,84,30; 1 ,94>94~910 it 
8 Western . 5.9638.900 5.55,13.Y[9 3.88.69.604. 4.27.48.429 W7.6gp2g6 rJ7,65490 
9 Bihncr 25.55,97 1 k39.392 14.70.902 7.369 10,f5S1069 1,32@23 

so Jodhpur 15.84443 4.8 1-39 I 9.19.892 ~ 7 4 , 3 2 1  6.64651 a,o7,wo 
EX C.C.A. . . 3.40.60.57 1 I . c ~ , ~ I . - F  I 31.47J99 3.53v762 3.09.13.m 1,9,17,989 

12 C.L.W. . . .  1.454744- 2,04.46.9$4 57.97.3s 92.32,~ 12 87,50.W 1,12.14,636 




